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LOK SABHA DEBATES 

LOK SABRA 
Tuesday, December 13, 1960jAgraha-

yana 22, 1882 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the ChaiT] 

MEMBER SWORN 

Shri Shankar Tu.k.a.ram PaW 
(Akola). 

ORAL ANSWERS TO QUESTIONS 
Afre-Asian Convention RegardiDC 

Tibetan Issue in U.N.O. 

+ r Shri Goray: 
Shri p. K. Deo: 

I Shri Rameshwar Tantia: · ... ·1 Shri Ajit Singh Sarhadi: 
Shri Hem Barna: 
'1hri A. M. Tariq: 
Shri Ram Krishan Gupta: 

W ill the Prime Minister be pleased 
to state: 

(a) whether Government have rece-
ived a memorandum from the Afro-
Asian Convention on Tibet recently 
held in New Delhi requesting the Gov-
ernment of India to make a move to 
place the Tibetan issue on the agenda 
of the current session of the U.N. 
General Assembly; 

(b) if so, Government's reaction 
thereto; and 

(c) the stand taken by India in the 
United Nations on the question of 
Tibet? 

The Deputy MinIster of External 
Affairs (Shrlmati Lakshmi Menon): 
< a) and (b). No note or memoran-
dum was received from the Afro-Asian 

1579(Ai) LS--l. 

Council, but a letter was received 
from a member of the CounciL The 
Government of India were, however, 
of opinion that they should not sup-
port the proposal made therein. 

(c) This question has not yet corne 
up for tliscussion in the General As-
sembly. 

Silri Goray: I would like to know, 
when this question comes up in the 
United Nations what will be our 
directive k> our representatives there. 

Shrimati Lakshmi Menon: It will 
depend upon the wording of the dratt 
resolution. If we think we could 
support it, we will support it. Other-
wise we will have to take whatever 
action i; appropriate; the delegation is 
asked to consult the Government of 
India rega:ding the final decision. 

Shri p. K. Deo: May I know it the 
International Commission of Jurists 
submitted a report saying that there 
hilS been a clear case of genocide and 
violation of human rights in Tibet; 
and, if so, what action Government 
propose to take on that report, and 
how do they propose to utilise that 
report in the United Nations? 

Shrimati I,akshmi Menon: The 
international organisation of jurists 
that the han. Member was referring 
tn is not a governmental body 

Shri P. K. Deo: It is not. 

Shrimati Lakshml ,Menon: There-
fore, what action could Government 
take on the recommendations of a 
non-governmental organisation? 

8hri Braj Raj S~h: What are the 
reactions of the Governmen:? 
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Mr. Speaker: Dr. Ram Subhag 
Singh. 

Dr. Ram Subbag Singh: Is it true 
that the Tibetan people in Tibet are 
being eliminated as a race by the 
authorities who are ae present con-
trolling the destiny of Tibe:; if so, 
what do Government consider about 
that? 

Shrimati Lakshmi Menen: That is 
""ha: the memorandum of the jurists 
reports: after considering the evidence 
they have collected they say that there 
is a clear case of genocide in Tjbet. 

Shri Hem Barna: May I know whe-
ther the attention of the Government 
has been drawn to the fact that since 
the last session of he U.N. General 
Assembly there has happened much 
to establi3h conclusively that in terms 
of the U.N. -there has been violation 
of human rights and genocide against 
Tibetans in the Tibet region of China; 
and, if so, whether Government pro-
pose to revise the decision during the 
next session of the General Assembly 
of the U.N.! 

The Prime Minister and Minister 01 
External AJlairs (Shri Jawaharlal 
Nehru): This question of OUr pollcy 
in regard to Tibet has been discussed 
here on more than one occasion, and 
the policy we adopt is clear; and we 
Bee no reason to change that policy. 
It ia not a question of approving 01 
what is being done in Tibet. We do 
not approve, we have not approved 
of a great deal that has happened 
there. But it is a ques.ion of what 
We should do about this matter. Even 
last year, when this question arose 
w! discussed it at some leng h, and 
when that went to the U.N. a very 
large numb"r 01 countries abstained 
on this issue, because of various con-
siderations. So far as this report is 
concerned it is not tor me to say how 
rar it is correct or not, and it i. diffi-
cult even lor the'lIl, that is those who 
drafted the report, to say, because it 
is all based on accounts of refugees 
who have COme line. It could not be 
otherwise. But such areounts are 

often. it is known, limited and some-
what exaggerated. But apart from 
that. there is no doubt in our mind 
that much has happened in Tibet 
which has caused very considerable 
unhappiness to many people there. 

But a3 to what we should do. I mean 
the U.N. should do. about it depends, 
first of all, as my colleague said, on 
what kind of resolution is brought up 
there. But apart from that, it doe. 
not seelU to Us to affect the situation 
at all; it doesn't. 

Shri Goray; I would like to know, 
why is it when our represcn'.ativcs in 
U.N., while talking on colonialism in 
such grandiloquent manner and con-
demni"g it. keep quiet about this when 
ev:.:rv crime under the sun has been 
com;'itted by the Chinese in Tibet. 

Shri Jawaharlal Nehru: Obviously 
for this reason that it is not colonialiml 
of the type we have always men-
tioned. It 'may be worse than colo-
nialism, if you like; but it is not colo-
nialism of that type. Here is a long 
history, going back to cen'uries, and 
with all kinds of conflicts and autho-
rities functioning there. You may 
consider it and condemn it or not, 
that is a different matter. But it is 
a different type ot thing. 

Shri P. C. Borooah: What are the-
sources of finance for this 3. ~3DCiation" 

the Convention on Tibet~ 

Shri Jawaharlal Nehru; I do not 
know. How do I know? 

11ft ao 1!0 (fTf'(lll": 1l ~ 
;;frli;rr ~ ~ f.f; 'f'lT S"f'Ti'f 'ti1~. 
~ ~ f.f; ~l;f ~T ~~~rii -"!~ 
it ~ if; ~~ ~r lfT1: 'R"iT ;f ~
~ 1f;T ~~ 1f;r ~'n f"f'if(f -'11f"i'ft 
'R if'ffl'r-'fr.ft 'Imf l?, ~,T. Gl~T. if; 
~~ it %-~fiIT'f oFi'1",fu''1"T if; R'f,g;. 
.;niW rn ~f I 1l ~,,1 ~~. 
t f1f; ~,~ ;;hf~,'iT $r't'f n:~

'if:.r f~T 'flfT 
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Sbri A. M. Tariq: Mr. J. J. Singh 
and his colleagues. 
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Shrl Ram Krishan Gupta: The hon. 
the Prime Minister just now said 
tha t there seems to be some truth in 
this case. May I know whether Gov-
ermnent have received any such com-
plain's from our headquarters there? 

Shri Jawaharlal Nehru: Not nor-
mally the type of complaints that have 
come in there. The kind of infor-
mation we get is obviously limited in 
the circumstances to what is seen in 
the locality there. There is no infor-
mation about so-called genocide, etc. 

Sbri Ansar Hananl: Is Government 
aware that certain foreign missions in 
Delhi haVe been helping and organi-
sing these conventions and have 
actually been financing them; if sO, 
may I know what steps Government 
proposes to take in the fu ture to 
prt!vent these activities? 

Sbri Jawabarlal Nehru: We have 
no infonnation on that subject. 

Sbrl Cllin~ Pantgrabl: May I 
know whetlaer the attention of the 
hon. the Prime Minister has been 
drawn to a letter published in Blitz 
regarding Shri J. J. Singh's letter to 
Shri Jayaprakash Narayan that if the 
Indian delegation does not support 
their stand in U.N. they will expose 
OUr Prime Minister; and, if so, what 
is the reaction of the Prime Minister 
to the same? 

Sbri Jawabarlal Nehru: I have not 
seen any such letter; I do not know 
what it contains. 

5brl Chlntamont PanJcrahI: It has 
come in other papers also. 
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iome HOD. Members rosO!-

Mr. Speaker: I cannot allow every 
hon. Member to put supplementaries 
on every question. Next question. 

Dandakaranya Scheme 

+ 
Shri S. 1\1. Banerjee: 
Shri Sadhan Gupta: 
Shri Supakar: 
Shri Ajit Singh Sarhadi: 
Dr. Ram Subhag Singh: 

'11417. i Shri Surendranath Dwivedy: 
Silri Mohan Swamp: 
Shri Hem Barna: 
Shri Tangamaui: 
Shri Bimal GhOSie: 
Shri Sanganna: 

Will the Ministec of Rehabilitation 
and Minority Affairs be pleased to 
atate: 

(a) whether it is a fact that land 
reclamation work in Dandakaranya 
has received a set back on account 
of the delay in the delivery of the re-
quisite machinery by the Defence 
Ministry; 

(b) whether sO'Ille more displaced 
persons hav" been brought recently 
te Dandakaranya; and 

(c) the total number of displaced 
persons or families brought from West 
Bengal month by month from ht 
January, 1960 to 30th November, 
1960? 

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a), (b) and 
(c). The attention of the Hon'ble 
Members is invited to the Progress 
Report on the Dandakaranya Project 
circulated ,C :~:~ Members of the Lok 
Sabha on the 28th November, 1geO. 

Shri S. M. n .. :;erjee: I want to know 
whether it is a fact that orders for 75 
tractors were to be placed on 26th 
February, 1960 with the Defence Minis-
try and why the oriers were placed 
only on the 26th April, 1960? 

Shri p. S. Naskar: It was decided to 
place the order sometime in April and 
it was done so. 

Shri S. M. Banerjee: May I know 
whether it is a fact that orders for 
45 tractors have been placed on a 
U.S. finn for Caterpillar tractors ami 
if so, what are the reasons why that 
particular order was not palced on the 
Defence Ministry? 

Shri p. S. Naskar. It is a fact that 
additional orders for 45 tractors in-
cluding the Caterpillar have been 
placed with an American firm in 
addition to the order for 75 tractors 
placed with the DGOF of the Defence 
Ministry. The Defence Ministry could 
not supply the entire requirements of 
the DDA in time, required for urgent 
reclamation programme. 

Shri S. M. Banerjee: The han. 
Minister stated that the Defence 
Ministry could not supply in time. 
My question was whe<!her the order 
was actually placed On the 26:h Feb-
ruary, 1960 or it was delayed and the 
de:ay was on the part of the Rehabi-
litation Ministry in placing this order 
on 26th April, 1960. I want to know 
whether the delay is due to placing 
the order or due to the inability of 
the Defence Ministry to supply in 
time? 

3hrl P. S. Nukar: The order was 
placed, as was decided, in April and it 
was stipulated in that order that deli-
very would be done by October, 1960. 
The delivery, for some reasons, has 
been delayed by the DGOF. They 
could only deliver the tractors from 
this month. The delivery date stipu-
la ted on the original order was Octo-
ber, 1960. There was no delay in 
placing the orders, as far as I remem-
ber. 

Dr. Ram Subhag Singh: May 
know the total acreage of land so far 
reclaimed there and the acreage of 
land which has actually been culti-
vated? 
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Shri p. S. Naskar: I would draw 
the attention of the hon. Members to 
the details that have been given in 
the report that has been already cir-
~ulated 10 hOA. MembeH of this 
House. 

Mr. Speaker: Every day a question 
is put as to what is the progress in 
Dandakaranya. How can there be 
progress? I am prepared to allow a 
discussion on Dandakaranya, until 
hon. Members are thoroughly satisfied, 
once in six months. I am prepared to 
allow three or four hours on Danda-
karanya. In the meanwhile, hon. 
Members will go there and see tor 
the'mselves from time to time. This 
would not allow the Government to 
move forward at all. Next question. 

Shri Tanpman\ rOse-

Mr. Speaker: I am not going to 
allow. I will allow him ample op-
portunity same other time. 

Export of lro. Ore 

+ 
*868. {ShriInati I1a Palchoudhuri: 

Dr. Ram Subha, Stnch : 

Will the Minister at Commerce and 
Industry be pleased to state: 

(a) whether it is a tact that possibi-
Ii ties for enlarging iron are exports 
to European countries are being ex-
plored; 

(b) it so, details at the efforts that 
are being made; and 

(c) the progress made so far in 
connection therewith. 

The Deputy MinIster of Commeree 
aDd Indastr,- (Shrl Satlsh ChaIuIra): 
(a) to (c). Iron ore is already being 
exported to Europe. Possibilities of 
enlarging these exports are under 
examination with reference to specific 
demands as well as port and railway 
I!apacities. 

Shrimatl Da Palchoadharl: Is it a 
fact that Italy, West Germany and 
Czechoslovakia have shown some 
interest in Indian iron ore and to ex-

port that, we will need to expand the 
ports in the South? 

Shri Satish Chandra: Czechoslova-
kia i5 already puc1aasia, co_eecable 
quantities of iron are from us. Italy 
and West Germany had shown SOIn8 
interest in purchasing our iron ON 
from the west coast ports. Interest of 
West Germany has slackened in the 
recent period. Italy is already in the 
field; they have contracted tor the 
purchase of about 1.5 lakh tons this 
year. 

Shri Ja,anatha Rao: May I know 
if any agreement has been reached 
~ith Rumania tor export of Indian 
iron are to that country? 

8hri Satish CluulUa: The Rwnanian 
Minister ot Commerce has arrived in 
Delhi only yesterday. Negotiations 
are proceeding. 

SIlri Basappa: May I know the pos-
sibilities ot exporting low grade iron 
ore tram west coast to Italy and other 
places and it so, what steps have been 
taken in this regard? 

Shri Satish Chandra: The iron ores 
that are being supplied from the west 
coast are both high grade and low 
grade. All the countries want to pur-
chase certin quantities at high grade, 
mediwn grade and low grade ore in 
order to make a proper blend. Efforts 
are being made and the present capa-
city is being tully utilised. Further 
supplies tram the west coast will 
depend on the development ot addi-
tional railway and port capacity. 

8hri Thirumala Baa: In the agree-
ments between these countries and 
lndia, is there any stipulation that 
these ores should be taken in the 
vessels of the buying countries or is 
any portion reserved for Indian ship-
ping also? 

Shri SaUsh ChaIuIra: A portion is 
reserved tor Indian shipping. In 
lWPly to a question the other day I 
laid that in the case -of Japan, 10 
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per c€'nt is reserved for Indian ship-
ping. But Indian ships are not avail-
able n-Cn to carry that quantity. 

Shri Damani: May I know whether 
the Government have worked out the 
total export capacity of iron ore to 
foreign countries and how it compares 
with our present export? 

Shri Satish Chandra: Last year, the 
railway capacity and th" port capa-
city was 3 million tons and we ex-
po<'ed 3 million tons. This year, we 
hope to export 3'5 million tons, as that 
is the capacity indicated to us by the 
railway and port authorities. It will 
develop considerably during the third 
Plan. 

Shri Tyagi: May I know the coun-
try-wise break-up of the demand of 
ir.on ore in foreign countries, whether 
this is on barter system and whether 
the money earned is in rupees or in 
any other foreign exchange? 

1IIr. Speaker: The hon. Member may 
table a question and I will admit it 
as an unstarred question. The break-
up of the exports to all countries in 
the world, the foreign exchange 
earned e1c.-arethese matters to be 
answered during the Question Hour? 

8hri Tyagi: At least, may I know the 
total value of the exports to all the 
countries? 

Mr. Speaker: All this information 
is easily available in the sea-borne 
trade of the Government of India. 
Han. Members must go to the library 
whenever they have got leisure and 
look into these matters. They are 
easily available. The Question Hour 
ought not to be utilised for eliciting 
answers which can be easily tound in 
the books and reports available in the 
library. What is the use of throwing 
all the burden upon the Minister to 
give all the statistics? 

Shri Tyagi: If not country-wise ex· 
ports, at least the total value may be 
given. 

Mr. Speaker: How can he give off-
hand? Country·wise exports cannot 

be asked except as an unstarred ques-
tion. The total value of the importa 
is also available in the sea-borne 
trade. 

Dr. Ram Subhag Singh: Is there 
any proposal to explore and develop 
any new areas for meeting the export 
requirements of iron ore? 

Shri Satish Chandra: The Inte,me-
diale Port Development Committee 
has submitted its recommendations 
which are under the consideration ot 
the Ministry of Transport and Com-
munications. Some additional capa. 
c.ity for mechanical loading, etc_ is 
being provided in various ports. 

Shri P. K. Deo: Is there any pro-
posal by Government not to export 
iron are, but to export pig iron, so thal 
an impetus may be given to the deve. 
lopment of the iron industry in thla 
country, specially of medium-scale 
ones like the low-shaft furnaces? 

Shri Satistl Chandra: Only small 
quantities of pig iron are exported to 
other countries. All the iron and steel 
that we produce now have to be uti-
lized in the country, because we are 
a net import.er of steel. So, we can. 
not spare large quantitiQs of pig iron 
till the production of iron is stepped 
up very considerably. 

Shri Shivananjappa: In a recent 
lurvey of Mysore State it was found 
that we have about 5 million tons at 
high grade iron ore for exploitation. 
May I know whether Government 
have taken steps to develop it fOl 
QXport? 

Shri Satish Chandra: The iron ore 
from Mysore is being exported througl1 
Madras port and other minor ports. 
There is a scheme under consideration 
for the development of Mangalore 
port. That is under consideration of 
P)anning Commission, Ministry of 
Transport and Communications and 
the Ministry of Finance. 
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'8G9, 

nistribution of Scooters 

-!.. r Shri 'Ram Krishan Gupta: 
l Shri Ram Garib 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) the nature of steps taken or 
proposed to be taken to ensure equIt-
able distributlOn of scooters at faic 
prices; and 

(b) the result thereof? 
The !\Iinister of Industry (Shrl 

l\Ianubhai Shah): (a) and (b). A 
statement is laid on the Table of the 
Sabha. 

lOTATEMENT 

The distribution and sale of scooters 
has been controlled with effect from 
2nd September, 1960 by issue of 
Scooters (Distribution and Sale) Con-
trol Order, 1960. 

The salient features of the Control 
-Order are: 

(i) The dealers are required to el! 
:>;cooters to only those persons whose 
orders have been booked by them, 
strictly in the order of priority in 
which the orders have been booked; 

(ii) With a view to eliminating non-
.genuine orders, every prospective pur-
ehaser is required to furnish along 
with the application for registration of 
order a bank quarantee for Rs. 250 

(iii) No person can purchase mar ~ 
than one new scooter during the same 
calendar year; 

(iv) No person can sell a scooter 
before the expiry of one year from 
the date when it was first purchased 
as a new scooter, except under a 
permit in writing from the Control-
ler. 

As the ContTol Order came into force 
only recently it is yet premature to 
assess the result thereof. However. 
it can be said even at this stage that 
the issue of this Order has largely 
resulted in the elimination of non-
genuine buyers from the market. 

Shri Ram Krishan Gupta: May 
know whether a dealer is required 
to sell the whole quota of scooters on 

priority basis or is there any excep-
tion? 

Shri l\Ianubhai Shah: There is nC) 
qIJe,tion of priority basis. It is done 
on the basis of first come first served 
as registere 1 \vith the dealers. 

Shri Ram Krishan Gupta: From the 
statement I find that no person can 
se II a sceoter before the expiry of 
one year f~om the date when it WlUl 

first pucchased, cxoept u!lder a permit 
in writing from the Controller. May 
I know whether any such sale haa 
been allowed by the Controller so 
Ear? 

Shri Manubhai Shah: Those figures 
do not corne here, because we have 
decentralised control. Now every 
State Controller exercises such 
authority. But we have no reason to 
believe that many permits would 
have been given. 

Shri Tangamani: May knaw 
whether Government have got details 
of those who have applied for 
scooters and how much have been 
served? May I also know whether 
they will take Rs. 250 in cash instead 
of a bank guarantee? 

Shri l\Ianulahai Shah: There are 
both types of customers. Some 
people can afford to give a bank 
guarantee. Others pay their deposits. 

Shri B. K. Gaikwad: May I know 
the names of dealers or agents who 
distribute the scooters What is the 
cost now? 

Shri !\Ianubhai Shah: The cost 
varies round about Rs. 2,500, Rs. 2,700 
and Rs. 3000. There are many 
dealers who are distributing agents. 

Shri Achar: I find from the state-
ment that one person can have only 
one scooter? What is the reason 
behind it? 

Shrl Manubhal Shah: We have not 
come to a stage when we can afford 
to give more than one !;COoter to ~ 
individual. 
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Shri Tyagi: What is the percentage 
of profit permitted k> the manufac-
tnring firms? 

8hri Manubhai !'lbala: Thera is .0 
.antrol as such en price.. But they 
cenerally offer broadly reasonable 
terms with reasonable profits. 

Shri Tyagl: So the prices are fixed 
by the manufacturers themselv5? 

Shri Manubhai Shah: No. 1n the 
case of many commodities which are 
in sea.-eity t.'ie price is alwayss approv-
ed by 1Ihe Government. Generally we 
allo..... 12 per cent return on the capi-
tal outlay, as recommended by the 
Tariff Commission for various com-
modities. 

osft uqf~ ;nf '"'I : m-q en, on: 
3I"~:~ '1<fT ~ f.t; ~ ~ ~ ~ 
~ ~ ~ 'lftmr on: ~ 'liT of'f ~ 
~ I m 'flIT ~ *'r ~ if; mq;f llQ 
~ fq,<\I<I~l'1 ~ f.t; f;m 'liT ~ 
~~~ ~~ qlfl~'1m 
~ 'lit of'f "f'i;, rr fRiir V'f ~;f; ~ 

'1" f'Rfr 'lit ~r5T it ~ ri ? 

That is the precise order. He 
cannot re-sell it for a year. 

Mr. Speaker: Hon. Members must 
take the trouble of going to the 
Notice Office and seeing the answers 
and the statements laid on the Table 
before putting questions. It is rather 
unfurtunate that hon. Members ask 
the same questions which have 
already been answered. In future, I 
..... ill make a note of hon. Members 
who put questions which have already 
been answered for future guidance. 

Shortage of Cement 

+ SIlri Padam Dey: 
Shri Shree Narayan Das: 

llari Ita4ha ___ : 
8hri D. C. SU1'lllll: 
Shri Ram Garib: 

Will the Minister at Commeroe aall 
lDdustry be pleased to itate: 

(a) whether any assessment u to 
the present position of supply and de-
mand of cement in the country has 
been made; 

(b) if so, what is the result; and 
(c) the step taken to meet the iitu-

ation? 
The Minister .t lDdustry (Shri 

ManabbaJ Shah): (a) to (C). A state-
ment is laid on the Table of the Hou!le. 

STATEMENT 

(a) and (b). Yes, Sir. The present 
demand for cement is estimated at 
about 0.95 million metric tons per 
month and the present availability is 
about 0.70 million metric tons per 
month. 

(c) 1n order to obtain the maximwn 
production with the existing plant and 
machinery in cement factories, steps 
are being taken to ensure that the 
factories are adequately supplied with 
coal and that the cement produced is 
moved expeditiously. 

Several schemes have been sanction-
ed for the expansion of existing fac-
tories as well as for the installation 
of new ones and these are being pu.--
sued vigorously. The annual installed 
capacity, which at present stands at 
8.7 million tons, is expected to rise to 
9.5 million tons by the end of 1960-61, 
10.2 million tons by 1961-62, and capa-
city already licensed for implementa-
tion comes to 12.5 million tons by 
1963-64. The approved capacity so far 
comes to 15.6 milliOn tons but blle 
balance of 3.1 million tons is yet to 
be considered for capital goods and 
plant. The target capacity fixed for 
Third Plan is 15 million tons. 
It is hoped to approve for 
plant and maehine!"Y the balance capa-
city of 3.1 million tons soon, If neces-
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sary, the target will also be revised 
upwards. All efforts are being made 
to rapidly expand the production of 
cement. 

.ql 'lip ~ : ~~ i>f<f; ~ f~ ~·:j;r<. it 
m" ~ 'f"'f it> ft-rq- 'q'f~ ~f"f fr:{ ~ 
'I><: -.:<f if~, 'f~T ir;f'c ~1 il]"a m~'f. 
fSl'fR" "iT ~~1 gfl H ffi<:t i~;'tor·'mfr 

it> wn: ~ iT ~R<'f 5[~ it> 
f~ for-f 'l>f <fQ"!""\<:r qtqcr it> 
"DOfR ~ if, or~ if~a;;qm f;r0fil 
~\'fT t iTt <rtorar ~ ~ 'I>T 
f~ \it>"lIT ~ 7 

>;ft ~! iflf ~ : ~11'l aR m<f 
~ ~ ~ ..m:lf[~~~~ 

'I>T '«IT +r"'r ~ f'l> if' ~~ qtqcr 'TlIT >fT I 
i:;f.p., ~ ~ {WTR ~ ~~T ~f'J
fOP-""hr ~r ~ ~m<'f<l;:r>1 <rtorar ~ 
7i'1l"ro <n:m <!{i ~t ~ I ~ 
or![i <f'I> 'Jli: ~"f 'I>T ~ ~, '3~ 

~<t ~ 'Pf 'I>"rfmT 'l>T .mIT ~ I 

>;ft 1lf ~1 : 'f<TT >it+w!: iT ~ 
~11 ~ f'f>" Iftifc 'I>T 'fi'j" OJ'! ~ t ,,". 
if '( qo Z 0 'fAT ~T ~ o;r.r \5"lio 

¥ 'qTo ~ \3"lio" 'qTo~, m, fu.<r 
srfu R'f ~ ~ ~T .mrr ~, a1 
'f<TT ~ ~ 'f."I1 ~ ~ 'l>T{ tc 
~ ~ 'I>T ~<: fiRT 'TlIT ~ ? 

~~;rrf ~: ~ ~ 
~ TJ'ft <mf ~ <:~ ~. I 'I>l1 ~ '1>11" ~ 
'It<l ~ ~ Z Z13 "lio " 'qTo m 'I>T 
f'I;m" ~ ~ I ~ if ~ '(t <;0 

~~~¥T~I 

~ ~mf : 'ffi.q ~ ;;nrt ~ 
t fiI; q'0fTif ~<.<r.n: if q'OfTif if ~ ~ 
i~~ ~ ..,. mar ~'hr 

~ it> <mr ~ ~, ~ liop: 'I><: 
oft ~ ~ ? 

~ ~lfIf~: ~~~~ 
{)ift"~~ 'Ii\"~ I ~~~ 

if.t ~ ~ '!><:'IT~" ~ I jpf ~o 
1iTOf",~ :for: 'f'r 'f;<: "i~, m-<: ~m 
d~ ii'~l"flIT ~, ~"i .. ~ 
o;f if if; cr.fc 'I>'r 'l>if<: ~;>; f<'f<TT ~ I 

Shri Damani: What is the licensed 
capacity of cement production per 
day? How much is produced daily at 
present? 

Shri Manubhai Shah: The present 
licensed capacity is 15.6 million tons, 
which is 6 lakhs tOIlS more than the-
Third Plan target so far decided by 
the Planning Commission and the 
Ministry. But we are trying to push 
up this production and I have already 
given a .tatement of the year-wille 
anticipated production. If the hon. 
Members go through the statemant 
they will find I have given the figure,. 
for each year during the Third Plan. 

Shri Basappa: Recently, the hon. 
Minister has opened a cement factory 
in my own district. May I know the 
capacity of that cement factory and 
when it will go into full production! 

Shri Manubhai Shah: Its capacity 
will be 100,000 tons when it goes into 
full production. Its capacity will be-
doublec' Nhen it can produce another 
100,000 tons. 

>.;(f W<rmf f\1~ : 'fm li"lT ~~ 
~~'Ii\"FlT~flI;~ ~ 
~. ~ ~ ~ mi/'c"lhrr OfT W ~, 
m~W<mf<it~~~fiI;~~ 
~ 'I>T ~ ~, 'f<TT ~ ~ 
<mf if; ~ 1TW.f~ ~ f't;.pi li ~ 
if; f<rn<:vT 'Ii\" ~Rcr ,~ ~ ? 

~ fI'!~ ~: ~if'ti~'l" 
'I>T <m<ffi t jpf of ~ ~ ffi1;l c'l" 
'liT ~ ~ 'IT, ~., 1fRi'iTq ~ 

i:'IT ~ '1» '«IT ~ fiI; ~ ~ ~ ~ ~ 
'l~..m: ~ >iT qtt ~ <mr ~ 
:;1fm ~c 1& ~ q1l"f 'IT!if, i$ 
iii if~ !it{ <tt ~ ~ <rrJr viT I 

~~ i(~~~R 'fornT ~ 
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~ ~h: m'l>;:·JH 'rf'l> mr 'f>I?"=r ~ 

qh '<6.t If" 1," 11 "fl 11'1>11 ~, To{ 

if.T OfF;; ·.n· G"¥" H ~ ['11[\;[1 ~w if 
;iffr 'ff '!iTf·GiI 'f.f 'flr..T f'<,1fT 'if I 

8hri Yadav Narayan Jadhav: May 
I know whether the additional capa-
,city that will be installed in the Third 
Plan will be in the public s<'ctor? 

8hri Manubhai Shah: No, all in 
the private sector, except three fac-
tories, one in Choorki, another in 
Bhilai and the third in Mysore State. 

8hri Tangamani: From the state-
ment I find that although the licensed 
capaci ':." is 15 6 million tons, there is 
btill doubt about gettin.g the plans lor 
3 '1 million tons. May I know whe-
ther final stei'S have been taken to 

:guarantee ins:allation of plants of 3:1 
million ton capacity? 

Shrj Manubhai Shah: Actually 
n'ere is no doubt about this. As the 
House knows, we have already 
~veloped capacity to manufacture 
wlfiplete cement plants in the coun-
try. The Hou,5e will be glad to know 
that we are in a position now to 
manufacture 61 complete standard 
-plants of 600 tons per day. We arc 
trying to increase the indigenous 
capacity so as to cover this 3'1 million 
ions. 

'-'I ~~:W ~it~<tt 
.m: ~ ~m:~'TlfT~f.f; ~ ~ 
~ if; «N'i 'f@ ~, ~ ~ <tt 
~ '!i1 't'Hl c<'1llje ~ f.fi"lfT "IT 
WRIT I 'flIT rm fu¢ ~ ~ ~ o;fh: 
~ <n:: ~'T m i!Q<f ~ 'WI1: ~ 
~~f.fi"lfT~,~<n::~ 
~ 'f@ ...m ~ ~ if; J;f'llTq it, 
m~~'fiT~<t~~ 
~? 

~+r.!",;f mll: : omr ~ o;fh: 
~1;;zl'U~m~~~, 
~~~~~~m~ 
.~ <:~ ~ I WiT ~ o;fh: ~ 

~TOf it ~ o;fh: ~ <tt #i1r 
l rn o;fh: ~ iRA <tt ~)f.r.r ~ ~ ~, 

o;fh: ~ ~ lro'lI' '!i1 'l'lT m ~ I 
Third Five Year Plan 

"S72. 8hri Harish Chandra Mathur: 
Will the Minister of Planning be 
pleased to state: 

(a) what is the basis on which it is 
estimated that public sector enter-
prises will contribute 440 crores and 
more for t:-'e Thii'd Five Year Plan; 
and 

(b) what is the break-up of this 
figure? 

The Deputy Minister of Plall1linc 
and Labour and Employment (Shri 
L. N. Mishra): (a). The estimate of 
Rs. 440 crores in respect of surpluses 
of public en terprises (other than 
Railways) represents the balance of 
resources available with public enter-
prises after providin,. for their work-
ing expenses as well as depreciation 
outlays. This takes into account the 
estimated increase in outut in the 
course of the Third Plan. 

(b). Of the aggregate fi,gure of Rs. 
«0 crores, Rs. 300 crores is in res-
pect of Central Government enter-
prises and the remamlng Rs. 140 
crores in respect of State Government 
undertakings. 

Shri Barish Chandra Mathur: 
had expected them to give a full 
break-up. As a matter of fact, I 
wanted to know this even in the 
PaTiiamentary Committees which you 
had appointed. I asked this question 
there. I could not get t11e break-up. 
Then I was forced to ask this ques-
tion so that we could get some indi-
cation. I had thought that there 
would be a statement laid on the 
Table of the House. You ask us not 
to ask questions infonnation regard-
ing which is available. But I have 
been hunting for an answer to th15 
for the last three months and no in-
dication has been given. 

Shri L. N. Mishra: A firm figure on 
plant-wise basis is not available. We 
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took a tentative account of all the in-
dustries and this was put in the Draft 
Plan. We have prepared a proforma 
and are writing to the ministries con-
cerned. By the time the Plan is fina-
lised we shall get the finn figures. 

Shri Harish Chandra Mathur: Wru.t 
was the total profit dervied from the 
pUblic sector en!erprises during 1959-
60 and what is the budgetted figure 
for 1960-61? 

Shri L. N. Mishra: As you know, Sir, 
the annual statements of accounts of 
all the public undertakings are plac-
ed on the Table of the House. The 
hon. Member can go to b.'le Library 
and find out the figures on industry-
wise basis. 

Shri Harish Chandra Mathur I have 
asked the Library and the Research 
Section to give me all the figures. 
The are not available anywhere ex-
cept in this book whioh was laid on 
the Table of the House. Of all the 
public enterprises the figure given is 
Rs. 5 crores, that is, for all these going 
concerns. It it is Rs. 5 crores during 
the year 1959-60, how do they feel 
that this will be stepped up to Rs. 
440 C'!"ores? For one year it is Rs. 5 
crores . ... 

Mr. Speaker: If for one year it is 
Rs. 5 crores, for five years 5 multi-
plied by 5, it is Rs. 25 cro~es. How 
does it come to Rs. 440 crore"? (In-
terruption). That is the pith or sub-
stance of bhe question. 

The Minister of Labour and Employ-
ment and Planning (Shrl Nanda): 
The hon. Member has himself acknow-
ledged the fact that th~e is a publica-
tion whioh gives all this information 
so far as undertakings completed and 
in operation are concerned. The 
question of interpretation is a sepa-
rate matter. There is complete infor-
mation in this table. As regards the 
'l1hird Five-'Year Plan, the hon. Mem-
ber must be aware that a much large!:' 
velume of investment is going to be 
provided for the undertakings in the 
Third Five-Year Plan and therefore 

the situation cannot be understood in 
terms of a certain number of years 
multiplied by the return for 1959-60. 
There is no cOP1pa~ison at all. These 
arc aproximate figures so far. In the 
course of the next few months we 
will make them as accurate as possi-
ble. I believe later on more accu-
rate information will be available to 
the House 

Shri Daman!: May I know if tlhe 
figure of Rs. 440 crores includes the 
revenue by way of income-tax or 
gross profit transferred to Central Re-
venues? 

Shri Nanda: No. Sir. This figure is 
exclusive of interest paid by these 
concerns On the loans extended to 
them by the Government. It 
only includes net surplus and the 
depreciation reserves. 

Mr. Speaker: Ron. Member wants to 
know if the amount which may have 
to be paid if it is a private undert~
ing -by way of interest is taken into 
account. Is t>his exclusive of that 
portion, that is, income-tax! 

Shrl Nanda: Yes, Sir. 

Mr. Speaker: It is exclusive of both 
interest and income-tax. 

Shri Tyagi: To make a fair assess-
ment of this estimate whieh has been 
given by the Pla.nning Commission, 
may I know their total contribution 
during the Second Five-Year Plan pe-
riod? After all, they must have cal-
culated that. How much did tihey 
yield during the Second Five-Year 
Plan period? On the basis of that 
figure alone they could make an as-
sessment for the future. What was it? 

Shrl Nanda: The contribution is 
going to be largely from the iron and 
steel plants. You cannot have any 
comparison with the Second Five-
Year Plan for that purpose. 

Shrl Tyagi: May I take it that the 
Planning Commission did not care to 
calculate as to how much these public 
sector undertakings have contributed 
to the exollequer? 
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Shri Nanda: There is that calcula-
tion. Detail, are also available. 

Mr. Speaker: The hon. Minister re-
ferred to tile book placed .on the Table. 
I have allowed a oi!acussion on that. 
Shri Mathur had asked for a discus-
sion of this matter. It is tIlis morning 
)hat I passed orders allowing a dis-
(>ussion on u.'>is matter, that is, on tbe 
report laid on the Table of the House 
relati!lg to public WIldertakings. Hon. 
Members may reserve all their com-
ments till then. Next question. 

Shri Barish Chandra Mathur: We 
may reserve our comments, but may 
we elicit some information which will 
be useful for that discussion? 

Mr. Speaker: It is today at 3 p.m. 

Shri Barish Chandra Mathur: I am 
initiating the discussion at 3 P.M. to-
day and am wanting to elicit some 
information which will be helpful for 
the discussion itself. 

Mr. Speaker: He has tried to elicit 
information, but that information will 
be calculated in the course of two 
months so far as the next Plan is con-
cerned. So far as the existing one is 
concerned, the hon. Minister has said 
that a different kind of interpretation 
is being put by the hon. Member u 
regards the figures ht have been 
given. BoL.'> can look into this matter 
and be ready at the time of the dis-
cussion. Next question. 

Shri Barish Chandra Mathur: I have 
asked him certain things. 

Mr. Speaker: Let him ask all this 
this afternoon. I will allow him 
ample opportunity. 

8hri Braj Raj Singh: The time al-
lotted is only 1lWo hours. 

Shri Barlsh Chandra Mathur: I have 
already written to you that the time 
allotted for two motions of such im-
portance is only two hours. 

Mr. Speaker: Let us Bee. He W8JlIta 
to take away the whole Question 
HoUr to IlUpplement those two hours? 

Shri Harish Chandra Mathur: I 
have written to II"OU separately for 
Utis. 

Hr. Speaker: Let it be m9l1tien'" 
then. 

Central Staff Collece 

+ 
.871 {Shri Ajit Singh Sarhadi: 

. Shri Rameshwar Tanlla: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question No. 
362 on the l~th August, 1~60 and state: 

(a) whether Government have since 
finalised the details of the scheme of 
the Central Staff College for Industrial 
Extension Service; and 

(b) it so, the nature thereof? 

The MinIster of Industry (Shri 
Manl1bhaI Shall): (a) and (b). A state-
ment is laid on the Table of the House. 

STATEMENT 

It has been decided to set up a Cen-
tral Industrial Extension Training In-
stitute at Hyderabad fOr: the Small 
Scale Industries Organisation. 

The main function of the Institute 
will be to impart training in Industrial 
Extension techniques to the officers 
of the Small Scale Industries Organi-
sation as well as to the officers of the 
Departments of Industries of the State 
Governments. The Principal of 1lhe 
Institute has been appointed, and the 
other staff is yet to be recruited. The 
syllabi for the course to be conducted 
at the Institute and other details are 
being finalised. 

Shri Ajit Singh Sarlwli: May I 
know if it is not a fact that there is the 
largest concentration of small-scale 
industries in northern India and if 
there Is any such proposal under con-
sideratiOn to have a college of that 
kind in the north, particularly whea 
the training imparted pertains to small 
_Ie Industries organlsation? 

Sbri Manublaal Shall: This was not 
from. that aneIe because in Hyderabad 
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we have the Central Staff College for 
higher administrative personnel and to 
tak" advantage of proper co-ordination 
Ii<> that we do not have to duplicate 
too much of staff it was considet"ed 
more advisable and economic to have 
this Staff College also there. 

Sbri Ajit Singh Sarbadi: Is it not 8 
fact that the College would pertain 
also about imparting training of in-
dustrial eJ<tension technique to officers 
of small-scale industries organisation? 
As in nortaern India Delhi and Pun-
jab have got bIle largest concentration 
would not that facility of the esta-
blishment of another college in the 
north also be given? 

Sbri Manubbai Shah: It is not so 
much a question of existence of the 
number of small-scale industries. It 
~ for the officers of the small-scale 
exten.ion service. But there are 
many courses like business manage-
ment normal administration and va-
rious' other aspects which, as the 
House knows, have been fully deve-
loped in the Central Staff College at 
Hyderabad. Therefore these two col-
leges can properly co-ordinate these. 

Sh"i Yadav Narayan Jadbav: In 
what time will this College begin? 
May I also know whether it is a fact 
that there is a great shortage of tech-
nical stall' in the country at present? 

Sbrl Manubhai Shah: For the pre-
sent we are appointing the Principal 
and four Assistant Professors for the 
Central Industrial Extension Staff Col-
lege at Hyderabad. But there w~~' bl' 
other stall' al.o. We hope to start it 
next year. 

Shri Braj Raj Singh: May I rise 
On a point of ordt"r? The statement 
placed by the han. Minister on the 
Table of the House .ays: 

"The Principal of the Institute 
has been appointed and the other 
stall' is yet to be recruited. The 
syllabi for the course to be con-
.iucted at the Institute and other 
detail! are being finalised." 

In reply to a supplementary now he 
admits that the College will begin 
functioning some time next year. The 
POint is: How the Priniciapl has been 
appointed? We shall be incurring 
some expenditure and doing nothing 
when even the syllabi have nC>! been 
decided upon. 

Shri MannDhai Shah: All the forma-
lities are being undertaken by the 
Principal himself because, after all, 
unless you have a body properly lo-
cated it is Tery difficult to go into all 
these details of academic and practical 
training. So the Principal has al-
ready started the work. The recruit-
ment is going on. Equipment is being 
purchased. It is always necessary to 
have the top man in advance of the 
institute so that the institution can 
functiOn scientiii.cally. 

Sbri Yadav Narayan Jadbav: How 
many officers wilJ be trained every 
year? 

Sbri Manubbai Shah: The idea is ~ 
train about 100 extension officers from 
the State and Central Government. 
and also to take a similar nwnber 
from the private industries. 

Mr. Speaker: Shri Gaikwad. 

Sbri B. K. Gaikwad: My question 
has been covered. 

Machine Tool! 

+ Shri Ajit Singh Sarhadi: 
Shri Kodiyan: 
Shri lRdrajit Gupta: 
Sbrimati Renu Chakravartty: 
Shrimati R"'uka Ray: 
Shri Ram Krishna Gupta: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether Government have any 
proposal to establish, two more facto-
ries for the production of machine 
tools in the public sector; 

(b) if so, the estimated cost of each 
factory; 
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(c) whe:'ller any sites have been 
Sf: ic c ~2d for the location of these fac-
tories; and 

(d) if so, the names of the sites 
selected? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (d). The 
Hindustan Machine Tools L~d. have 
been entrusted with the task of de-
veloping a project report for the set-
ting up of two more factories in bIle 
public sector for the production of 
medium type of machine tools. The 
estim2tes of cost, selection of sites etc 
are under examination by the Hindus-
tan Machine Tools and their report 
ie awaited. 

Shrl Ajlt Singh Sarhadi: May I ask 
him whether there is any tentative 
target date fixed for having these 
factorie,? Could the hon. Minister tell 
us that there will be one in the north 
also? 

Shrl Manubhai Shah: Our idea is to 
have one of these two factories in the 
north. The site is actually not loca·t-
ed. We expect that by the middle of 
tire foul'th year the Third Plan both 
tile factories with 1000 ton machines 
oils per year capacity would have been 
e»t.ablis.hed. 

Shri Indrajlt Gupta: May I know 
.. hellier in the setting up of the two 
proposed new factories there is to be 
no element of foreign collaboration at 
all and they will be set up entirely 
with our own resources? 

Shri Manubhai Shah: The resources 
will be 01H"S. But, the teclmi.cal col-
laboraticm will be there. We are ne-
gotiating with four countries for col-
laboratiOn in different types of 
machine tools. 

Shrl Iodrajlt Gupta: Which coun-
tries? 

Shri Manubhal Shah: East Germany 
will be one. We are also disCU$ing 
.... ith West Germany, U.K., the Soviet 
Union and Polaild. 

"I Rl!~ f1fIIf: tl ~ ~ 
tf.f; wr~Wn:f<RR~~~ 

f.f; W Wit 'lit ~ WTTlIT ;;rr:r ~ f.f; 
~~~it~(1"l"f.f;m 

'IT'Ii ~ 'Pf qi $ '1"5 n:mrflf-
~~ ? 

"l1 lfo!l{rf ~ : ;;IT ;r;ff Q:m ~'lT' T 
~mor ;;;:IT ~ 'f<iif-ii ~ ~ ~~"l1"f 
~ lit '!lIT t 'Pflf..f,-~ ,it 1,,,,,,-nr 
~ n: <'T'Trl' 'N ~ I \p" n.'F ~c: <ir SX!'f.T 
<WI" fl1<;r;n ~ I 

,,) ~>( '( ;;r : f~'if'fl'1 tfi'RU it .rr 
'Ii'itiT~~'3"""f.t~~~'f>T 
mr fif;m ~ ? 

.;({ ll'! iflt m~ : mr at ~ 'IR it 
m I ~ 'IT ~ "lTfr ':m0 "",. 
~'i>':<:g~I~~~7f 
« $ ~ ,~ ~ $ "lTfr ~i 'lit 
~~'~~I 

Strike at Heavy Electrical Projeret 
Bhopal 

+ 
*8'76. f Shri indrajit ~: 

L Shri N. R. MumswaJD:r: 

Will the Minister of Commerne IUld 
IDdustry be pleased to state: 

(a) whether a strike of over 2,000 
apprentices of the Heavy E:ectrica1 
Project Bhopal, took place recently; 
and 

(b) if so, the grievances of the 
strikers and how far they have been 
redressed? 

The Minister of Iodastr;r (Shrl 
Manubhal Shah): (a) Yes, Sir. Th~ 
was il strike for two days i.e., 13th 
and 14th October, 1960. They resum-
ed work unconditionally on 15th 
October, 1960. 

(b) Their claim was that same of 
the trainees who had completed their 
course of training should be absorbed 
in the factory on regular employment 
when production commenced. They 
lIIave since been absorbed. 
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Shr; Indrajit Gupta: It seems to be 
a very unusually larl''' numbcr of 
apprentices for this particular plant 
if 2000 we,'e involved in this strike. 
I want to know whether, when these 
apprcn~ices were taken on-a very 
large number 0/ apprentice3--they 
were given to unders,and that once 
th;:y c0mpleted their apprenticeship 
COUEe, and the p'ant went into pro-
duction, a major:ty of them would be 
ensured permanent emploYlnent there? 

Shri II-Iannbhai Shah: Yes, SiL This 
word 'apprent;ce' is not quite in the 
normal sense of the term. They are 
pre-pro::luction trainees who are being 
given training to pick up the skill re-
quired for the Heavy Elec~rjcal pro-
ject. Now we have about 3000 boys 
under training the:e. It is clear that 
those of them who qualify after train-
ing and have the proper competence 
will all be absorbed. 

Mr. Speaker: Next question. 

Shr,matl Mafidll AJunrd: 877. 

Shri K. N. Pande: I want to ask one 
question. 

Mr. Speaker: On the last question? 

Sh'ri K. N. Pode: On the last ques-
tion. May I know whether the ap-
prentices have been recruited taking 
into consideration the vacancies to be 
created in the future? 

Shrl Mannbhal Shah: Not only 
vacancies. This is a new plant. There-
fore, to man the entire project, it will 
require 18,000 semi skilled technicians 
and Engineers: It is a very very big 
f'nterprise. Four thousand have been 
recruit"d so far. They are all being 
trained now. Most of them have been 
found extremely eompetent. We will 
have to recruit 4,000 more. 

Shrl Indrajit Gupta: If it was clear 
trom the beginning that these people 
Would be absorbed here provided they 
qualified, how did it come about that 
2000 people had to go on strike? 

Shrl Manubhal Shah: Because there 
are many friends like my hon, friend 

questioning me here who give them 
different types of hopes and rai;;e 
doub~s in their minds. 

Nagll Hostiles 

+ 
(ShrimaU Mafldll Ahmed: 

·S77. -< Shri P. R. Patel: 
l Shr; M. M. Gandhi: 

Will the Prim' Minb'ier be p:eased 
to s:'ate: 

(a) whe.her it is a fact that a ser-
iou;; clash took place between the 
N aga hostiles and village guards near 
Mokokchung on the 7th October, 1960; 
and 

(b) if so, the details of the incident! 

The Parliamentary Secretary to the 
Minister of External Mairs (Shri I. 
N. Hazarika): (a) and (b). A clash 
took place between the Naga hostiles 
and the Village Guards near Mokok-
chung on the night of the 7th Octo· 
bel', 1960 at about 23,30 hours. Nearly 
a hundred hostiles attacked Mopung-
chukit post from three different dir-
ections and also set fire to the nearby 
huts. The Vi lage Guards held ground 
against superior manpower and fire 
power for two hours. The hostiles 
tied on arrival of the army reinforce-
ments: In the encounter two Village 
Guards were injured. One Village girl 
was killed and another wounded. One' 
hostile was killed and several others 
are believed to haVe been injured. 

Shrimatl Mallda Ahmed: In the light 
of the reply given just now, it is 
evident that our forces and the Vill-
age guards were overpowered by the 
rebe·s. Moreover, it is apparent that 
the hostiles were equippej with mora 
effective weapons, perhaps supplied' 
by outside powers. On many oceu-
ions we were told that the Govern-
ment have no precise information 
abou~ that. In this connection, may 
I draw the attention ot the Govern-
ment to the despatch appearing in the-
Obsero"T datPd 5th December. 1960 
in which it was revealed that arms' 
are being supplied by Peking through 
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the Burma border? May I know whe-
ther the Government have any authen-
tic information about that? 

The Prime Minister and Minister of 
i:xternal A1fairs (Shri Jawaharlal 
Nehru): It is hardly correct to say 
that these Village guards were over-
powered by the hostiles 1Dereuse the 
answer states that they stood their 
.ground courageously till reinforce-
ments arrived, in spite of the fact that 
they had normal small arms and the 
others had some bigger arms. Re-
garding the hon. Member's question 
about supply of arrra to them, I do not 
know what the Observer has said. 
Preooming that it says what the han. 
Member says, we have no direct infor-
macion on the subject that arms are 
being supplied to them by outside 

. sources. It is possible, of course, that 
they may have been supplied. 

Shri P. C. Borooah: May I know 
if it is a fact that Naga hostile activi-
ties have increased since the declara-
-tion of the separate Naga State? 

Shri Jawaharlal Nehru: There wa. 
some increase for some time. But, 
they have not increased later. It is 
rather difficult to judge. In a sense, 
it is true that there was an effort to 
mcrease them after that agreement 
with the Naga National Convention. 

Shri Basumatari: May I know whe-
ther the Government is aware of what 
the actual attitude of the Nagas since 
the declaration of separate Naga land? 

8hri Jawaharlal !li"ehru: The attitude 
i~ that a very great majority of them 
have welcomed this agreement whEe 
lhere are a number esjmated various-
ly at 1500 Or so, in possession of arms, 
who continue to act in a hostile man-
net:. 

Shri Hem Barua: I just wanted to 
J aise thi.s i3.5Ue and sought your per-
mission. Then you were pleased to 
say that I can submit a Notice calling 
attent:on or something like that. I 
did that. I have been informed last 
night that that also has been dis-

allowed by you. In view of that, 
just now wanted: to draw the attention 
af the Prime Minister to that speci-
lkally. 

Hr. Speaker: He may ask the ques-
tion. 

Shri Hem Barua: May I know whe-
ther the attention of the hon. Prime 
Minister has been drawn to the report 
in the Observer dated 4th December, 
1960 to the effect that China is helping 
the Naga rebels in the area of India-
Burma border ..... 

Mr. Speaker: Order, order; the same 
question that was put. 

Shri Hem Barua: I wanted to 
this matter. There is another 
which She has left . 

raise 
part 

Mr. Speaker: The hon. Member IS 
repeating the question which has been 
already asked and answered. 

Shri Hem Barua: I won't repeat thal 
I want to know wHether the Prime 
Minister's at~ention is drawn to an-
other part of the report in the Obser-
ver daten 4th December. 19&0 to the 
effect that this ma~ter of supply of 
arms along the India-Burma border to 
the Naga rebels by China was raised 
by our hon. Prime Minister when 
U Nu, the Burmes~ Prime Minister 
visited New Delhi? 

Shri Jawaharlal Nehru: No, Sir. 
Neither the- Prime Minister of Burma 
nor anybody else has spok~n to me 
abou~ it. 

Shri Tyagi: In view of the fact that 
the Prim~ M'nisler is bWly wi~h so 
many olher problems and the Defence 
Minister is away for three or four 
months, may I know if any of his 
colleagues is looking into these im-
portan~ problems which arise from 
day to day in connection with hostile 
activity in Naga land, so as to guide 
the people there, or is it being dealt 
with only by papers? 

Shri Jawaharlal Nehru: Yes, Sir. 
['hey are referred to me frequently, 
and they are referred, by me frequent-
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ly to some of the members of 
Foreign Affairs Committee 
Cabinet. 

the 
of the 

Shri Hem Barua: Is it a fact that the 
so-<alled Government of the Naga 
UJlderground hostiles have made ela-
borate preparations for· the killing of 
the leaders of the Naga National Con-
<entiron who signed the agreement in 
Delhi with the Government of India. 
and have issued a secret circular to 
[heir follow","s on the 15th August to 
this effect? I say this on the authority 
of Shri Kevisucha who was a member 
vf the delegation which came to Delhi. 

Shri Jawaharlal Nehru: I have not 
quite understood the purport of the 
question. 

Mr. Speaker: He wants to know 
whether the Prime Minister is aware 
that there is an underground move-
ment to cut down the heads of all 
Ihe peop:e who are parties to the 
agreement, and whether a notice or 
circular has been issued bv them. 

Shri Jawaharlal Nehru: I have not 
heard about the cutting off of any-
body's head. 

Shri Hem Barna: He wants to know 
the purport of my question. The 
agreement that has been entered into, 
maybe. is not relished by some 
people. 

Shri Jawaharlal Nehru: There have 
been, I suppose, threats to those pe0-
ple who entered into the agreement, 
and that has been the policy of the 
hostiles. Sometimes they go and attack 
.. village and threaten them to give 
them arms Or money Or food. That 
IS so. But I do not quite understand 
what the hon. Member really wants 
[0 know. This is a general kind of 
statement. 

Shri Hem Barna: I put this question 
only because of the fact that there has 
:b"en an intpnsificatio"; of the activities 
'pt the hostile Nagas. Recently the 
·Naga hostiles came and looted the 
Saraipani t .... estate, and there have 
also been attacks on some people in 
1579 (Ai) LSD-2 

Mokokchang and Manipur. It is on 
the authority of Shri Kevisucha who 
Willi a member of the Naga delegation 
10 New Delhi that I say that prepara-
tions are being made to do all these 
things That is why I wanted to know 
whether Government were aware at 
any preparation of this sort that has 
led to the intensification of the hostile 
N aga acti vities there. 

Shri Jawaharlal Nehru: Ever since 
this agreement of the Naga National 
Convention, the hostiles have been 
very angry, very displeased with this, 
and trying to show off that they can 
create trouble. That is so. Several 
Inciden ts have happened. 

Shrimati Mafida Ahmed: In view of 
the fact that even after the agreement 
for the forma lion of N aga Land the 
depreodations are as menacing as be-
fore, in view of the report in the press 
that four of our airmen have been 
sentenced to imprisonment by a Naga 
court and since four of our army men 
are stilI in the custo<iy of the hostile 
Nagas. May I know whether Govern-
ment proposed to postpone the in-
auguration of the new set-up till they 
are released? 

Shri Jawaharla) Nehru: I see no 
connection bet ween the two. In fact, 
one should go ahead rapidly with the 
inauguration of the new set-up. It 
will be an absurd thine:, a completely 
wrong thing, to postpone setting this 
up because the hostiles hold, un-
fortunately, fOUr or our. airmen. That 
will even give them a handle to hold 
up this thing altogether. I am sur-
prised that any Member should even 
suggest this. 

Mr. Speaker: Next question. 

Shrimali Ila Palchaudhuri: 886 may 
also be taken up with 878. 

European Common Market 

·8'78. Shrl Hem Barua:· 
Minister of Cmnmerce and 
be pleased to state: 

Will the 
Industry 

(a) whether the Indian Delegation 
to the Seventeenth GATT session held 



Oral Answers DECEMBER 13, 1960 Oral Answers 

in Geneva, made any suggestions to-
wards mitigating the effects ot the 
European CommOn Market as also 
those of European Free Trade Associ-
ation on the trade and economies of 
.Asian countries, particularly those of 
Jnd.ia; and 

(b) if so, what are these suggeations1 

The Minister of Commerce (Shri 
Kanungo): (a) and (b). A statement is 
}aid on the Table of the House. 

STATEMENT 

During the Seventeenth Session of 
the GATT, the Indian Delegation, 
jointly with the Delegations of 18 
other less developed countries in the 
course of a joint representation to the 
highly developed countries, made a 
special appeal to the countries who 
were members of the European Econo-
mic Community and the European 
Free Trade Association to adopt liberal 
tariff and commercial policies to-
wards the trade of less advanced coun-
tries. These member countries were 
also particularly requested to bear in 
mind during the course of the Tariff 
negotiations that are in progress, the 
need to help the less developed coun-
tries to increase their export earnings 
and the difficulties that they would 
have in offering reductions in theIr 
import tariffs so as fully to match any 
concessions that might be granted on 
their exports. 

Europl!lll.ll COIDJDOU Market 

+ r Shrimati Iia Palchoudhurl: 

~ 
Shri Vidya CharaD Shukla: 
Shri KaUb Singh: 
Shri Aurobindo Gh~: 

·886. Shri B. Das Gupta: I Shri P. C. Borooah: 
Shri Rem Baraa: 

l Pandit D. N. Tiwari: 

Will the Minister of Commerce and 
1DdwItry be pleased to state: 

(a) whether Government of India's 
attention has been drawn to the re-
Ported ·news that Britain is stated to 

be under great pressure to join the 
European Common Market; 

(b) whether the Government of the 
U.K. have referred this matter in re-
cent months to the Commonwealth 
countries including India; and 

(c) if so, the reaction of the Govern-
ment of India thereto? 

The Minlster of Commeree (SIIrI 
KanDDgo): (a) to (c). A statement is 
laid on the Table of the House 

STATEMENT 

Yes, Sir. There was a general ex-
change of views between the represen-
tatives of the UK. and those of the 
other Commonwealth Governments OD 
the question of the proposed associa-
tion of the U.K. with the European 
Common Market (ECM) at the Com-
monwealth Finance Ministers' Con-
ference held in London during Sep-
tember, 1960. As the negotiations bet-
ween the U.K. and members of . the 
European Economic Community 
(EEC) on the above question are still 
continuing, it is not known what form 
the proposed association of the U.K. 
with the European Common Mar~ 
will ultimately take. The question of 
the Government of India having cer-
tain reactions in the matter does not, 
therefore, arise at this stage. The de-
velopments in this connection are, 
however, being watched. 

Shri Rem Barna: Was a ruggestion 
made at this conference that arrange-
ments should be made by some select-
ed Asian countries On the lines of the 
European Common Market to counter-
act its influence or effects; if so, what 
was the response of the other partici-
pating countries to this suggestion 
made by India? 

Shri Kanungo: No, Sir. Neither at 
the GATT nor the Commonwealth 
Finance Ministers' Conference was 
such a suggestion made. Obviously, ~ 
should not be made. This proposal Is 
being cansidered by several countries 
in the ECAFE conference. TIi6 
ECAFE, after deliberation of about 
three years, has taken the line that 
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they should try tor the present to in-
tensify intra-regional trade and watch 
the experience because Asian coun-
iries are not competitive with Euro-
pean markets, they are competitiVlt 
only among themselves. 

Shri Hem Ba.rua: Is it a fact that a 
IlUggestion was made for reduction of 
the tarifts imPOSed at present by the 
Western countries; if so, what was the 
response to this suggestion? 

Shri KanUDgO: According to the 
Rome Treaty tarifts between the Euro-
pean community countries are being 
reduced by stages. The next reduc-
tion will come on 1st January, 1961. 
That is among themselves. That may 
result in the members of the com-
munity countries getting their sup-
plies from among th€'IIlselves or from 
their territories. It may have an effect 
upon exports from other countries, 
but in the last GATI' conference this 
matter has been put up to other coun-
tries by 18 countries of Asia and 
Africa, and this question of tariff ne-
gotiation is being pursued. The main 
point we have in our favour, so to 
say, is this, that unless the European 
countries buy a larger quantity of 
goods from our area, we will be in-
capable of buying more from their 
area. 

Sbrimati Da Palohoadhurl: Since the 
Commonwealth is also an economic 
entity, what safeguards will India ask 
tor if Britain enters the European 
Common Market as a full-fledged 
market? 

8bri Kanungo: As the statement 
shows, that point has been discussed 
preliminarily. The U.K. has not yet 
made up its mind. When it doell, that 
point will be considered because trade 
ties are so intimate that they cannot 
be diverted so quickly. 

8hri Yadav NarayaD ladhav: The 
statement refers to an appeal to the 
European Economic Community and 
the European Free Trade .A.!;soclation 
to adopt liberal tariff and contmerclal 
Pfllicles towards the trade of Iell 

advanced countries. In view of th1t. 
may I know whether the commercial 
policy of 1!his country will be changedT 

Shri KanUDgo: Yes, that is what I 
said earlier, that the policy betweeD 
the countries of the Rome Treaty is to 
reduce their tariffs gradually anG 
bring them to nil. Then they have te 
orient their policy with other coun-
tries within the framework of GATI', 
and those negotiations are now ~ 
place in Geneva. 

Shri RaghlUlatb SiDgh: Sir, 885 is an 
important question, it should be taken 
up. It relates to Chinese propaganda 
On the NEFA border. 

Mr. Speaker: Shri Raghunath Singh 
should have given notice earlier. 

Shri RaghuDath SiDgh: I thought 
that it will be taken up in the normal 
course. 

Mr. Speaker: I have already said 
that five minutes before the close of 
the Question Hour, I would be pre-
pared to take up any questions which 
are verY important, if the House gen-
erally desires that they should be 
taken up. 

Shri Raghunath SIDgh: There is no 
short notice question today. There-
fore, this may be taken up. 

Shri Bern Barua: Yesterday, I wrote 
to you at about 10.30 a.m. for taking 
up a similar question, but I was ne-
glected. 

Mr. Speaker: But, we were 90 much 
interested in the other questions that 
the bon. Member himself forgot to 
mention it again. 

Shrl Rem BanIa: I just tried to 
raise it again, but I was brushed aside. 

Mr. Speaker: It is too late now. The 
Question Hour is over. 

WRITl'EN ANSWERS TO 
QUESTIONS 

Reports of Public Underta.kiDp 
*811. Shri Vldya ChanD Shulda: 

Will the Minister at C~ ... 
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lnl111StrT be pleased to refer to the 
i"!!ply given to Starred Question 
:No. 905 on the 38th August, 1960 and 
litate: 

;a) whether consideration has been 
I:Ompleted by Government of the 
recommendations of the Estimates 
Committee in their 20th and 60th 
Report. that for all public under-
takings a performance and programme 
statement for the budget year 
together with the previous year', 
statements should be made available 
to Parliament at the time of the annual 
\judget; 

(b) if so, the result of the conside-
ration; and 

(c) if the reply to part (a) above 
be in the negative, the reasons for 
the delay in arriving at a decision? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). Sir, the 
Minister of Finance will answer this 
Question on a subsequent date. 

Export of Chemicals 

·S75. Shri Khimjl: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) whether " delegation left for 
Middle East and Africa to step up the 
export of chemicals to that reeiol1 
during this year; and 

(b) if so, whether the delegation 
has submitted its report? 

The Deputy Minister of Commerce 
and Industry (Shri Satlsh Chandra): 
(a) and (b). Yes, Sir. The delega-
tion returned to India on 22nd Octo-
~" .1960 and its report is awaited. 

Fertilizer Plant at Trombay 

• S79 {Shri Ajit Singh Sarhadi: 
. Shri Hem Barua: 

Will 'the Minister of Commerce and 
Industry be pleased to state: 

. (a) whether it is a· fact that the 
Government of U.S.A. will. finance the 

entire cost of the fertilizer plant. to 
be built at Trombay; 

(b) if so, the nature and details of 
the deal; and 

(c) the potential production of the 
fertilizer factory? 

The Deputy Minister of Commerce 
and Industry (Shri Satlsh Chandra): 
(a) and (b). Yes, Sir. The U.S. 
Authorities have offered 30 million 
dollars from the Development Loan 
Fund for import of equipment and 
28 million dollars from PL 480 Funds 
for meeting rupee expenditure. 

(c) 90,000 tons of fixed nitrogen to 
be produced partly in the form of 
urea and partly as a mixed fertiliser 
containing both nitrogen and phos-
phorus. 

Manufacture of Newsprint 

r Shri Agadi: 
·SSO. i Shri Sugandhi: 

l Shri Achar: 

Will the Minister of Commeree and 
Industry be pleased to state: 

(a) whether permission has been 
accorded to or application received 
for setting up a Rs. 10 crore news-
print factory for manufacturing News-
print from sugarcane bagasse to 
Messrs. Sahu Jain Ltd. in Maharashtra 
State; and 

(b) whether the opinion of experts 
in regard to economic aspect of manu-
facturing newsprint from sugarcane 
bagasse stands good or is it revised? 

The Minister of Industry (Shri 
Manubhai Shah): (a) The proposal 
has been approved in principle. Final 
licence under the Industries (Deve-
lopment and Regulation) Act, 1951, 
has not yet been issued . 

(b) The opinion was only in res-
pect of the implementation in -the 
public sector of the specific projcct 
adopting the A-Z process for estab-
Jishing a newsprint manufacturing 
plant wholly based on bagasse. ·That 
opinion still continues. The general 
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interest in encouraging commercial 
utilisation of bagasse for newsprint 
manufacture has been and is still 
there and this project mentioned in 
(a) above is being envisaged on 
increasing use of bagasse along with 
imported wood pulp. 

Quarters for Labourers in Delhi 

'881. Shri D. C. Shanna: Will the 
Minister of Labour and Employment 
be pleased to refer to the reply given 
to Starred Question No. 876 on the 
30th August, 1960 and state: 

(a) the progress made so far in the 
scheme to construct quarters for the 
labourers in the Okhla Industrial 
Estate of Delhi; and 

(b) if so, the target date for its 
completion? 

The Deputy Minister of Labour 
(Shri Abid All): (a) and (b). The 
Delhi Administration have taken over 
possession of land. The layout plan 
and the estimates are under prepara-
tion. No tarl:et date for the com-
pletion of the project has been fixed. 

Pondicherry 

r Shri Tangamani: 
*882. i Shri Ram Krishall Gupta: 

L Shri Hem Raj: 

Will the Prime Minister be pleased 
to state: 

(a) whether the Pondicherry State 
Assembly was convened on the 29th 
October, 1960 with the Chief Com-
missioner's address; 

(b) whether it is a fact that the 
opposition boycotted the inaugural 
meeting; 

(c) if so, the reasons for the same; 

(d) what is the present position 
regarding de ;ure transfer demanded 
by the resolution of the Assembly; 

( e) whether there is a fall in the 
estimated expenditure for the current 
year; and 

(f) if so, the· reasons for the same? 

The D.eputy Minister of External 
Mairs (Shrimati Lakshmi Menon~: 
(a) Yes, Sir. 

(b) The Leader of the Opposition 
and his party of 13 members did not 
attend the inaugural meeting. Th'e 
rest of the 26 members, however, 
attended it. 

(c) Presumably the demonstration 
was made to draw attention to certain 
demands that had been put forward 
to the Chief Commissioner. These 
related to the delay in the de ;uT'e 
transfer, certain changes in the 
French judicial system and certam 
other refonns. 

(d) The ratification of the Treaty 
of Cession is pending with the Gov-
ernment of France, who are still con-
sidering the matter. 

(e) As against the Budget Estimate 
of Rs. 343 lakhs, the Revised Esti-
mate proposed is Rs. 331 lakhs. 

(f) The present shortfall of 4. per 
cent due to certain unavoidable 
delays in construction work, is ex-
pected to be reduced to about 2 per 
cent by the end of the financial year. 

Wool Tops 

*883. Shri Rajendra SIn&,h: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) the procedure followed by the 
Textile Commissioner in allocating 
wool tops to the spinning mills durin, 
the last three years; and 

(b) the details of the allocatioIIJII 
that have been made to the various 
mills? 

The Minister of Commeree (Shrl 
Kanunco): (a) and (b). A statement 
is laid on the Table of the House. 
[See Appendix III, annexure No. ;36]. 
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CoIree 80_ 

·SIl4. Sbri Keshava: Will the Minis-
ter of Commeree aDd IJMbBtrJ be 
pleased to state: 

(a) whether the Coffee Board has 
revised its policy and now proposes 
afresh to open Coffee Houses all over 
the country; 

(b) it so, whether the Board will 
request the Co-operative Coffee 
Houses to run the proposed new Coffee 
Houses and on their refusal only make 
other arrangements, if necessary; and 

(e) how many Coffee Houses are 
being run by the Co-operative Socie-
ties and whether all Coffee Houses 
closed by the Coffee Board are not 
being run by the workers themselves 
on co-operative basis? 

The Minister of Commerce (Sbri 
Kanungo): (a) No, Sir. 

(b) Does not arise. 

(c) 31; all the Coffee Houses closed 
by the Board are not being run by 
the Workers' Co-operative Societies. 

Propaganda by Chinese OD NEF A 
BonIer 

.885 {Sbri Mahanty: 
. Shrl Ilajrhunath SIngh: 

Will the Prime Minister be pleased 
te state: 

(a) whether it is a fact that the 
Chinese authorities in Tibet are 
intensifying their efforts to woo the 
Indian Tribal penple in border region 
of NEFA; and 

(b) if so, what steps are being 
taken to frustrate such insidious 
moves? 

The Parliamentary Secretary to the 
Minister of External Afrall":'l (Shrl S. N. 
Hazarika): (8) and (b). According to 
our information, there is no ,,'ch 
marked activity on our side of the 
border. Indeed, movements across the 
border are strictly under control 
through our check pams, and incom-
ing refugees are screened. 

IDdiaa Indu.stries Fail' 

r Sbri Sbree Narayan D&$: 
Pandit D. N. Tiwari: 

·811. ~ 8hri Vlswauatha Reddy: 
, Sbri Ram Krishan Gupta: 
l Sbri Ragbunath SQigh: 

Will the Minister of Commerce and 
IDdustry be pleased to refer to the 
reply given to Unstarred Questien 
No. 39 on the 1st August, 1960 and 
state: 

(a) the precise nature of support 
and assistance that the Government 
of India have decided to give to the 
sponsors of the Second Indian Indus-
tries fair to be held in 1981; 

(9) whether Government have 
received a detailed scheme of such an 
exhibition; 

(c) if so, what are the important 
features of such a scheme; and 

(d) the total estimated expenditure 
involved? 

The Deputy Minister of Commerce 
and Industry (Shri Salisb Chandra): 
(a) The exhibition site at Mathura 
Road is being made available on rent 
to the Federation of Indian Chambers 
of Commerce and Industry for hold-
ing the Indian Industries Fair, 1961. 
Expenditure on the development at 
the site and the creation of assets 
thereon will be shared between Gov-
ernment and the Federation on a 
mutually agreed basis. 

(b) and (c). A copy each of the 
'Prospectus' and "Rules and Regula-
tions" is laid on the Table of the 
House. [Placed in the Library. See 
index No. LT-2538/80.] 

(d) Arrangements are still in a 
formative stage and the organizers 
have not yet been able to prepare 
firm estimates. 

Co-operative Industrial Estate In 
Sullundar 

"ass. Shri Ajit Singh Sarhadi: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether it is a fact that Indus-
trialists at Jullundur (Punjab) have 
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started building Industrial Estate on 
co-operative basis; and 

(b) if so, whether any technical 
;t.dvice or any ·other aid is being given 
to this co-operative enterprise? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) No, Sir. Neither 
we nor the State Government has 
received any such proposal sO tar. 

(b) Does not arise. 

Small Seale Industries in Rourkela 
Steel Project Area 

"889. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a tact that a 
survey has been made regarding the 
setting up of small scale industries 
around the Rourkela Steel Project 
area; and 

(b) if so, the results of the survey? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) and (b). At 
the request ot the Government of 
Orissa a survey of Jharsuguda and 
Rourkela areas was carried out by the 
Small Industries Service Institute, 
Calcutta tor finding out right types 
of potential industries to be located 
in the Industrial Estates there. The 
report is expected to be finalised 
shortly. 

Employment of Women in Light 
Industries 

'890. Shri Tanpman!: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether it is a fact that 
employment ot women in the light 
industries like textiles and plantations 
is on the decrease; 

(b) it so, the reasons for the same· 
~d ' 

(c) what steps are being taken to 
maintain a certain percentage in 
these industries? 

The DepatJ Minister of LaboRr 
(Shrl Abl4 All): (a) Yes. 

(b) The reasons include change in 
occupational structure consequent 
upon modernisation and restrictions 
in regard to working hours for 
women. 

(c) It may not be possible to main-
tain fixed percentages in favour of 
....omen in particular industries. There 
will, however, be tresh avenues of 
employment for women in various 
directions as a result of the economic 
development that is taking place. 

Export of Handloom Fabriet 

[ Shrl Tangamanl: 
Shri Anthony Pilla!: 

"llIl. f Shrl N. R. Moniswamy: 
Shri Subbiah Ambalam: 
Shri Balakrislulan: 

Will the Minister ot Commeree and 
Indastry be pleased to state: 

(a) whether representation was 
received from Handloom ''Bleeding 
Madras" Manu!acturers Assodation. 
Madras regarding "Bleeding Madras" 
stock and proposals for disposai of 
the same; 

(b) if so, Government's reply 
thereto; 

(c) whether it is a tact that more 
than Ii million yards are still in 
stock; 

(d) whe~her Government have 
requested the Handloom Export 
Organisation to make advances on the 
stock and arrange for disposal; and 

(e) the various steps proposed to 
be taken to protect this type of hand-
loom vleavers? 

The Minister of Commerce (Shri 
Kanungo): (a) to (e). Representations 
have bee" received from the Hand-
loom '·Bleeding Madras" Manufa~'ur"rs' 
Association, Madras regarding a"CLima-
lation of stocks of the variety of 
handloom fabrics known as ''B:eeding 
Madras", requcstin:; rel:ef to the co-
operative societies and master w .... vel"ll 
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in the disposal of such stocks. The 
quantity which is held in stock with 
the societies and master weavers is 
not known. However, it is estimated 
to be near about 10 lakh yards. Gov-
ernment is considering in consultation 
with the Handloom Board and the 
Handloom Export Organisation the 
vadous measures that could be 
adopted to relieve the' distress caused 
as a result of this accumulation. 

Newsprint 

1701. Shri Men'arka: Will the Minis-
t"r of Camm~"ce and Indllstry be 
p' .'3sed to iay a statement on the 
Tabi~ showing: 

(a) the production of newsprint in 
1950-51; 

(b) the plant target for the Fir9t 
Five Year Plan, the achievement dur-
ing the same period together with 
the financial allocation and the amount 
actually spent during the First Five 
Year Plan period; 

(c) the target for the Second Five 
Year Plan period, the achievement 
made so far, togebher with the finan-
cial allocation under the Second Five 
Year Plan and the amount actually 
spent 90 far; &nd 

(d) the reasOn for the shortfall, if 
any, in achieving the physical targets? 

The Minister of IDdastry (Shri 
Maullbhai Shah): (a) Nil. The pro-
ductiOn was started in 1955 by Nepa 
MillJI.I~~I~i 

(b) and(c). 
(i) Target capaci - 30,000 tons per an-
tyforIstFiveyear' nUm. Thiswas achi-
Plan; eved by the end of 

I.tPlan. 

(ii) Target caoaci- 60,000 tons per an-
ty for Second Five num. 
Year Plan 

Achievement 30,000 tons " 

The figures re«arding financial lay-
out are not available. 

(d) The position reeardin« the 
conventional raw materials like fir, 

spruce and pine availability in suffi-
cient quantity at economic price' is not 
yet clear. The efforts made towards 
using bagasse for newsprint manufac-
ture have also not so far fractified, 
because the technical and econornJc 
feasibilities are not still fully esta-
blished. In order to speed up indi-
genous production of newsprint, tWI;> 
schemes have recently been approved 
for manufacture of newsprint froll 
imported pulp. The sponsers of the 
schemes are negotiating with foreign 
maohinery suppliers. It is expected 
that by the end of Illrd Plan Indi-
genous production of newsprint could 
be increaSed substantially. 

Paper and Paper Boards 

1702. Shri Morarka: Will the Minis-
ter of Commerce and IndIlStr,- be 
pleased to lay a statement on the 
Table showing: 

(a) the production of paper and 
paper boards in 195-51; 

(b) the plan target for the FirIl1: 
Five Year Plan, the achievement 
during the same period together with 
financial allocations and the amount 
actually spent during the First Five 
Year Plan period; 

(c) the target for the Second Five 
Year Plan period, the achievement 
made so far together with the financial 
allOt'ation under the Second Five 
Year Plan and the amount actually 
spent so far; and 

(d) the reason for the shortfall, if 
Itny, in achieving the physical targets? 

The Minister of Indnstr,- (Shrl 
Manllbhal Shah): (a) 114,040 tons. 

(b) and (c). The production targets 
of 210,000 tons at the First Five Year 
Plan was achieved by the end at thlt 
Plan. The production target of 
350,000 tons for the Second Five Year 
Plan has already been exceeded. The 
financial allocations and the amounts 
spent during these Plans ars not avaU-
able as llhis developml!l'lt has taken 
place in private sector. 
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(d) This does not arise as the tar-
-gets fixed have been achieved. 

Bicycle TYrell 

1703. Shri Morarka: Wi! the Minis-
ter of Commerce and Industry be 
pleased to lay a statement in the 
Table showing: 

(a) the production of bicycle tyres 
in 1950-51; 

(b) the plan target tor the First 
Five Year Plan. tRe achievement dur-
ing the same period together with 
the financial allocation and the amount 
actually spent during the First Five 
Year Plan period; 

(c) the target far the Second Five 
Year Plan period. the achievement 
made 50 far, together with the finan-
'cial allocation under the Second Five 
Year Plan and the amount actually 
spent so far; and 

(d) the reason for the 9.'lortfall, if 
any. in achieving the physical targets? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (d). A state-
ment is laid On the Table. 

STATEMENT 

(a) About 3.48 million Nos. 

(b). Rubber goods manufacturing 
industry was not included in the First 
Five Year Plan and as such no targets 
were fixed for the First Plan period. 

(c) The targets for capacity and 
production fixed for tJle Second Five 
Year Plan period and ~he achieve-
ments against the targets so fixed are 
as under:-

CapacIty 

Production 

Targets Achievement 

(Million 
numbers) 

20 

16 

(Million 
numbers) 

24'73 

II (in 1960), 
14 (in 1961) 
estimated) 

(d) Shortfall in the production is 
dlle to the lat" implementation of 
certain schemes Od it is hoped that 
the gap will be filled in the next two 

.years. But there is no scarcity felt 
as far as bicycle tyres are concerned. 
Actually we are making efforts to ex-
port a small quantity of bicycle tyres 
and tubes as there is a small surplus 
in production over internal demand. 

Automobile Tyres 

1704. Shri Morarka: Will the Minis-
ter of Commerce and Industry be 
pleased to lay a statement on thl! 
Table showing: 

(a) the production of automobile 
tyres in 1950-51; 

(b) the plan target for the Fit'st 
Five Year Plan. the achievement dur-
ing the same period together with 
the financial allocation and the amount 
actually spent during the First Five 
Year Plan period; 

(c) the target for the Second Five 
Year Plan period. the achievement 
made so fa .. , together wit.h the financ-
cial allocation under the Second Five 
Year Plan and the amount actually 
spent so far; and 

(d) the reason for the shortfall, if 
any, in achieving the physical targets? 

The Minister of Industry (Shrt 
Manubhai Shah): (a) to (d). A state-

. ment is laid On the Table. 

STATEMENT 

(a) About 7 lakh Nos. 
(b) Rubber Goods manufacturing 

indust.-y was not included in t>he First 
Five Year Plan and as wch no tareets 
were fixed for the First Plan period. 

(c) Targets fixed for and aChieve-
ments during the Second Five Year 
Plan periOd were as unde.-: 

Target Achievement 

(million (million 
(numbers) numbers) 

Capacity 2'2 2' 94 (Licen-
sed) 

Production 1'76 1'4 million 
(in 1960) 

A1£ the development of Tyre Indus-
try has taken place in private sector. 
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information about financial outlay is 
not available. 

(d). It is expected that lhe tarset 
of actual production would be ~ched 
in 1961 on the imp~tation of cer-
tain schemes. 

~p 

1705. Shri Morarka: Will the Minis-
ter of Commerce and IDdll5try be 
pleased to lay a statement on the 
Table showing: 

(a) t.'le production of soap in 1950-
61; 

(b) the plan target for the First 
Five Yea .. Plan, the achievement dur-
ing t..lte same period together with the 
finanoial allocation and the amount ac-
tually spent d:rring the First Five 
Year Plan period; 

(c) the target for the Second Five 
Year PIa . .'l period, lhe achievement 
made so far together with the finan-
cial allocaU~il wlder the Second Five 
Year Plan and the amount actually 
spent so far; and 

(d) the reason for the shortfall, if 
any, in achieving the physical targets? 

The MinistU of ladustr)' (Shri 
Manubhal Shah): (a) Production of 
all types of Soap in the Organised 
Sector in 1951 was 83,5~O tons. 

(b). Target production by 1955-56 
was fixed at 2,00,000 tons. Production 
during 1955-56 was of the order of 
2,10,000 t:ins. No financial allocations 
were made as the industry is in the 
private sector. 

(c) Target production by 1960-61 
was 3,00,00 tons. Estimated produc-
tion for the said year is of the order 
of 3,40,000 tons. No financial alloca-
tions were made as the industry is in 
the private sector. 

(d) DOf>s I'ot arlse_ 

Nit.ro-Cellulose Laequers 

17&6. Sbri Morarka: Will the Minis-
ter of ~mmerce and IndastrY be 
pleased to lay a statement on the 
'fable ~: 

(a) the production of Nitro-cellulose 
lacquers in 1950-51; 

(.b) the plan target for the First Five 
Year Plan 1>he achievement during the 
same period together with the finan-
cial allocation and the amount actually 
spent during the First Five Year 
Plan period; 

(e) the target for the Second Five 
Year Plan period, the achievement 
made so far, together with tlle fin-
ancial allocation undC{" the Second 
Five Year Plan and the amount actu-
ally spent' so far; and 

(d) \I.'le reason, if any, for the short-
fall in achieving the physical targets? 

The Minister of Industry (Shri 
Manubhal Shah): (a). About 32,600 
gallons of Nitro-cellulose lacquers (in-
cluding ancillaries) were produced 
during 1950-51. 

(b) and (c) The plan targets for 
the First and Second Five Year PlallJl 
for Nitro-cellulose lacquers were as 
follows: 

Target for 1955-56. 
Capacity target---3,50,OOO gallolUl 
Production target--.3,oo,OOO gallon .. 

Target for 1960-61: 
Capacity target-----8,oo,OOO 
Production target--5,OO,OOO 

gallons 
gallons 

By 1955 the capacity target for the 
First Five Year Plan was achieved 
and the then production was 2.95 
lakh gallons. The capacity target for 
the Second Five Year Plan has also 
been achieved and the production in 
1959 was 2.98 lakh gallons. TPe de-
mand for nitrocellulose lacquers is not 
increasing because the synthetic stov-
ing enamels are replacing nitro cellu-
lose lacquers in most of the 
industries. Nitro-cellulose lac-
quers industry is mostly in 1>he 
private sector and as such no financial 
allocation was made for its develop-
ment in the First and Second Five 
Year Plan periods. 

(d) In view of (a), (b) and (c) 
above question 01 shorttall doaI not 
arIIe. 
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Painta, V~ aDd ~ 
1'7t'1. Shrl Morarb: Will the Minis-

ier of Commeree and IIutastzy be 
pleased to lay a statement on 1>he 
Ta,i)le showing: 

(a) the production of ready mixed 
paints, varnishes and enamels in 1950-
111; 

(b) the plan target tor the Fir$t 
Five Year Plan the achievement dur-
ing the same period together with the 
financial allocation and the amount 
actually spent during the First Five 
Year Plan period; 

(c) the target fDr the Second Five 
Year Plan period the aohievement 
made so far, together with the 
financial allocation under the Second 
Five Year Plan and the amount actu-
ally spent so far; and 

(d) the .. easons, if any, for the 
shortfall in achieving the physical 
targets? 

The Minister of 1D4as1ry (Shrl 
Manubhai Shah): (a). About 27,945 
tons of paints, enamels alld varnishes 
were produced during 1950. (This does 
not include production in the small 
8Cale sector). 

(b) and (c). The plan targets fo.-
the First and Second Five Year Plans 
for paints, enamels and varnishes 
were as follows: 

Target for 1960-111: 

Capacity target 

Prod\lction target 

70,000 tons. 

60,000 tons. 

The production during 1955 was of the 
order of 39,034 tons and during 1959 
it was of the order of 54,245 tons. 
Paints, enamels and Varnish industry 
is mostly in the private sector and 
lis such no financial allocation was 
made for its development in the First 
and Second Plan periods. 

(d) In view of (b) and (c) above 
the question of shortfall does not 
ariBe. 

S~e NoaJdiDc PewcJer 
1701. 8hrl Morarka: Will the Minis-

ter of Commeree aJUl IDdIMi7 be 
pleased to lay a statement on the 
Table showing: 

(a) the production of synthetic 
mpulding powder in 1950-51; 

(b) the plan target fo.- the First 
Five Year Plan the achievement dur-
ing the same period together with 
the financial allocation and the amount 
actually spent during the First Five 
Year Plan period; 

(c) the target for the Second Five 
Year Plan period, the achievement 
made so far, together with the fin-
ancial allocation under the Second 
Five year Plan and the amount actu-
ally spent so far; and 

(d) the reason for the shortfall, if 
any, in achieving the p!lYsical targets? 

The MInls!er of Industry (Shri 
Manubhai Shah): (a). Only Phenolic 
Formaldehyde Moulding Powder was 
being manufactur~d in the country 
during 1950-51. Producti~ during 
1950 and 1951 was 024 a:ld 404 tons 
respectively. 

(b) Plastic Industry Vias not con-
sidered fo.- fixation of a tal'get in the 
First Five Year Plan 8Jld the rest 
does not arise. 

(c) The targets of capacity and 
production rtf synthetic moulding 
powders for the Second Five Year 
Plan were 11,400 a:ld 10,600 t8::JS res-
pectively in the Pi'ivatE' Sector Ac-
cordingiy no financial a:location' was 
made. 

(d) In (,.'le private sedor during the 
Second Five Year Plan, the capacity 
target has alread)l' been exceeded but 
there is likelihoOd of a slight short-
fall in the production target owing 
to some unforese.en delay in the in-
stallation of a P V.C. a~d a second 
polyethyliene J'lant. 

Glu('ose J,;.q1'Jit' 

1709. Shri Morarka: Wi!] t"e Minis-
ter of Commerce a;!d Indus'..ry be 
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pleased to lay a statement on the 
Table showing: 

. (a) the production of Glucose liquid 
in 1950-51; 

(b) the plan target for t.'le First 
Five Year Plan the achievement dur-
ing the same period together with the 
financial allocation and the amount 
actually spent during the First Five 
Year Plan period; 

(c) the target for the Second Five 
Year Plan period. the achievement 
made so far, 1J:>gether with the fin-
ancial allocation under the Second 
Five Year Plan and the amount actu-
ally spent so far; and 

(d) the reason for the shortfall, if 
'ny. in achieving the physical targets? 

The Minister of Industry (8hrl 
Manubhai Shah): (a) 219 tons of 
Liquid Glucose was produced in 1950. 

(b) No tarl:et was fixed for this 
industry in 1st Five Year Plan. No 
financial allocations were made fBr 
this industry as this is in private sec-
tor. 

(c) The following targets have 
been laid for the second plan: 

Capacity target 13,000 tons 
Production target 5,000 tons 

Against targetted capacity of 13,000 
tons, a capacity of 11,400 tons has 
been developed. Production of Liquid 
Glucose in 1959 was 6,430 tons against 
a target of 5,000 tons. In 1960 it is 
estimated to be 8,000 tons. No fin-
ancial allocation were made as this is 
h. private sector. 

(d) Does not arise. 

Glucose Powder 

1710. 8hrl Morarka: Will the Minis-
ter of Commerce and Industry be 
pleased to lay a statement on the 

'TaHle showing: 

(a) the production of glucose pow-
der in 1950-51; 

(b) the plan target for the First 
Five Year Plan, the achievement dur-

ing the same period together with the 
financial allocation and the. amount 
actually spent during the First Five 
Year Plan period; . 

(c) the target for the Second Five 
Year Plan period; the achievement 
made so far together with the fin-
ancial allocation under the Second 
Five Year Plan and the amount actu~ 
ally spent so far; 'and 

(d) the reason for the shortfall, if 
any, in achieving the physical targets? 

The Minister of Industry (Shrl 
Manubhai Shah): (a). Nil. 

(b) No target was fixed for this 
industry, in the 1st Five Year Plan. 
No financial allocations were made 
for this industry as this is in private 
sector. 

(C) the following targets have 
been laid for 2IJd Plan: 

Capacity target 
Production target 

7,700 tons. 
.... 2,800 tons. 

Against a targetted capacity of 7,700 
tons, a capacity of 7,200 tons has been 
developed and further capacity of 
4,200 tons has been licensed. Produc-
tion of Glucose Powder in 1959 was 
2,413 tons against a target of 2,800 
tOfts. In 1960, the production of Glu-
cose Powder is estimated at 2,800 
tons. No financial allocations were 
made in the 2nd Plan as this industry 
is in private sector. 

(d) Does not arise 

Documentaries on the Historical 
Places in Maharashtra 

1711. Shrl Panprkar: Will the 
Minister of Information aDd Broad-
casting be pleased to state: 

(a) whether there is any scheme to 
produce documentary films on all the 
historical places in Maharashtra; and 

(b) if 10, when the scheme is ex-
pected to materialise? 

The MInister of Information and 
BroadeastlDc (Dr. KNur): (a)' and 
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(b). There is no scheme for the pro-
duction of docwnentary films on all 
the historical places in Maharashtra. 
There is however, a film under pro-
duction ~n the forts of Maharashtra. 
Some films have already been produc-
ed which include sequences on tlhe 
historical places in Maharashtra. These 
1llms aze: 

(I) The Seven Islands 

(2) Folk Songs of Maharashtra 

(3) Konkan 

(4) Cave Temples of India. 

A.IB. station, Nagpur 

1712. Shri Pangarkar: Will the 
Minister of Information and Broad-
oastin, be pleased to state: 

(a) the composition of the Pro-
gramme Advisory Committee, A.l.R. 
Station, Nagpur; and 

(b) whether any Adivasi Member 
has been appointed to h.'le Programme 
Advisory Committee? 

The MlnJster of informatiOn and 
BroadcastiDg (Dr. Keskar): (a). A 
atatement giving the information is 
attached. 

STATEMENT 

Names of members of the 
gramme Advisory Committee, 
India Radio, Nagpur. 

1. Shri G. T. Madkholkar 
2. Shri P. Y. Deshpande 
3. Shri M. B. Niyogi 
•. Dr. A. V. Madangopal 
5. 8mt. Surnati Dhanwatay 
6. Shri P. B. Kale 

Pro-
All 

7. Dr. (Mrs.) Shyamala Chitaley 
8. Shri B. G. Mahe",'lwari 
9. Dr. (Smt.) Sumati Mutatkar 

·lQ. Shri .G. B. Badkas. 

. (b) No. Sir. 

Film 011· Life .f Tagore 

1713 {Shri M. K. Iumaran: 
. Shrl B. C. Sharma: 

Will the Minister of Information 
and Broadcasting be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 678 on the 12th August, 1960· 
and state the further progress made in 
the production of a film on the life of 
Mahakavi Rabindra Nath Tagon? 

The MinL~ter of Information and 
Broadcasting (Dr. Keskar): Shoot-
ing of film is in progress. 

Subsidised Industrial Housing Scheme 

1714. Shri Anthony Pillai: Will the 
Minister of Works, Housing and Sup-· 
p17 be pleased to state: 

(a) since the inception of the Sub-
sided Industrial Housing Scheme, how 
many tenements have been construct-
ed by (1) Employers, (2) State Gov-
ernments, and (3) Workers Housing 
Co-operatives, State-wise; and 

(b) how many more tenements will 
be constructed under the same catego-
ries under scheme which have already 
been sanctioned? 

The Deputy MlDtster of Works. 
Housing and Supply (Shrl Anil K. 
Chanda): (a) and (b). A statement 
giving the required information i •. 
laid on the Table. r See Appendix nl. 
annexure No. 37]. 

Second Five Year Plan 

1715. Shrl D. C. Sharma: Win the 
Minister of Planning be pleased t<> 
state: 

(a) the financial allotment for 
Punjab State for the third and fouth 
years of the Second Five Year Pian: 

(b) the amount actuall,y utilised dur-
ing this period; 

(c) the percentage of the 
target reached during this 
under .all heads; 

physical 
period 

(d) whether any amount was re-
duced in the fourth year with regard 
to Central assistance; 
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(e) i1 so, to what extent; and 

(1) the reason for the reduction ~ 

The Deputy MiDJster of PIaImJn&' 
·(Sbri S. N. Mishra): (a) to (c). The 
infarmation is being collected from 
the State Gavernment. 

(d) No, Sir. 

(e) and (g). Do not arise. 

Ceramics lDdustry 

1'716. Shrl Rami Reddy: Will the 
Minister of Commerce and IDdustry 
be pleased to state: 

(a) whether there is a proposal to 
'expand the Government Ceramics 
Factory at Gudur in Andhra Pradesh; 

(b) what would be the capacity of 
the .;factory afier expansion; 

(c) what is the estimated cost of the 
~xpansion programme; 

(d) when is the scheme expected to 
be completed and the expanded factory 
to go into full production; and 

(e) what are the products for which 
the expansion programme is Intended? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) No application 
for a permission under the Indwtries 
(Development and Regulation) Act, 
1951, to effect a substantial expansion 
to the existing Government Ceramic 
Factory at Gudur has been received 
trom the Government of Andhra Pra-
~esh. 

(b) to (e) Do not arise in view of 
the reply to part (a) above. 

Manufacture of Steel structural 

1'71'7. Shri Rami Reddy: Will the 
Minister of Commerce aDd Iadustry 
be pleased to state: 

(a) whether there is a propOGll1 for 
the setting up of a factory for the 
manufacture of steel structura\s at 
Hyderabad in Andhra Pradesh; 

(b) what is the cost and capaelty of 
'the plant; anlt 

(c) what are the other important 
details !'elating to the factory? 

The MinIster of Iadustry (Shrf 
Mamabbal Shah): (a) No, Sir. 

(b) and (c). Do not arise. 

Workmen in Government Presses 
1'718. Shri TaDpIIIaDi: Will the Min-

ister of Works, HOUSIng aDd Supply 
be pleased to state the number (If 
c.p.w.n. workmen according to each 
category of post employed in each of 
the Government of India Presses? 

The MiDJster of Works, HOusing and 
Supply (Shri K. C. Reddy): The in-
formation is being collected and will 
be placed on the Table of the House. 

Palam Power House of C.P.W.D. 

1719. Shri TaDgamani: Will the Min-
ister of Works, Housing aDd Supply 
be pleased to state the number of 
C.P.W.D. workmen employed in the 
Palam Power HoUSe of C.P.W.D. ac-
cording to each category of post? 

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy)-: The in-
formation is given below:-

SI. 
No. 

Category of post 

I. Engine Drivers 

2. Khan.sis . 

No. of 
workmen 

3. Switch Board Attendants 2 

In addition, one Fitter and one head 
Mechanic are engaged on part time 
duty in the Power House. 

Manufactnre of Automoblles 

1'728. ShrI D. C. Sharma: Will the 
Minister of Commerce and lDdustry 
be pleased to state the number of 
cars, jeeps and trucks produced by the 
different automobile IiUlnufacturers 
during the second half of the year 
1960 so far? 

The MInisI>er of Iaduiltry (8IIrI 
Manubhai Shah): The number of cars, 
jeeps and commercial vehicles produc-
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ed in the country during the flvl! 
months July-November, 1960 iI u 
follows:-

Cars 71181 
Jeeps 28811 
Comml!rcial Vehicles 1aU 

TOTAL 22072 

Dolles to D.Ps. In West Benpl 

1'721. Shri D. C. Sharma: Will the 
Minister of Rehabilitation and 
HIDorit,. Mairs be pleased to statl! 
the number of cases in which doles 
have been stopped to the displaced 
persons in camps in West Bengal in 
the year 1960? 

The Deputy MInister of Rehabili-
tation (Shrl P. S Naskar): 3947 cases 
upto the end of August, 1960. Infor-
mation thereafter is not readily avail-
able. 

Manufacture of Radio-Sets 

1722. Shrl D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to state: 

SI. 
No. 

]. 

Name of firm 

2 

MIs Philip" India Ltd. Calcutta. 

(a) the number of concerns in India 
which are manufacturing radio-sets; 

(b) their present output and future 
targets of production; and 

(c) the share of Indian and foreign 
capital in these concerns? 

The MinIster of Industry (Shit. 
Manabhal Shah): (a) and (b). The 
number of fInns which are manu-
facturing radio receivers borne on the 
list of the Development Wing is 20. 
The present level of production of 
these units is of the order of 275,000 
sets per annum. In addition there 
are fnQre than 150 units in the small 
scale sector, though no exact figure 
of their number and other detail, in 
respect of these are available. 

The target of production for 1960-61 
is fixed at 300,000 Nos. and the future 
target of production for 1965-66 has 
tentatively been proposed as one 
million Nos. 

(c) Out of the twenty large scale 
firms, there are six firms in the indus-
try in which foreign capital is parti-
cipating. The requisite 1nformation is 
as below:-

Country of 
origin of 

foreign 
coUabora-

tion 

HoUand 

% of 
foreign , 

capital 

4 

&a 

% of 
Indian 
capital 

20 

2. MIs General Electric Co. of India (MPG) Private Ltd. 
Calcutta . . . . . . . . U.K. ]00 

3· MIs Gramophone Co. Ltd., Calcutta . U.K. 100 

... MIs Murphy Radio of India, Bombay U.K . 49 51 

~. MI. Mulchandani Electrical and Radio Industries Ltd., 
Bombay U.K. 49 51 

6. Mis National Ekco Radio & Engg. Co. Ltd., Bombay U.1e. 20 80 
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LaIIoa.r Dlspates ill P_jab 

1723. Shri D. C. Sharma: Will the 
Ministe.r of Labour and Employmeat 
be pleased to state: 

(a) the number of labour dispute<! 
which arose in Punjab State during 
1960 so far; and 

(b) the number of those out of them 
which have been settled? 

The Deputy Minister of Labour 
(Shri Abid Ali): (a) and (b). 'This 
subject is within the State sphere. 
However, according to available in-
formation published in the "Indian 
Labour Journals", 12 disputes, result-
ing in work stoppages involving 10 
or more workers, arose in the State of 
Punjab upto September, 1960. No 
other information is available. 
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Ame.ndment to IDdastriaI DIsputes.' 
Act, 1947 

r Shri Ram Krishan Gupta: 
1725. ~ Shrl Amjad Ali: 

l Shri Anthony PilIaI: 

Will the Ministe.r of Labour and 
Employment be pleased to refer to the 
reply given to Unstarred Question No. 
2272 on the 7th September, 1960 and 
state the stage at which are the pro-
posals for amending the Industrial 
Disputes Act, 1947? 

The Deputy Minister of Labour 
(Shri Abld Ail): The proposed amend-
ments to the Industrial Disputes Act, 
1947 are still under examination. 

Employees' State Insurance Scheme 

1726. Shri Ram Krishan Gupta: Will 
the Minister of Labour and Employ-
ment be pleased to refer to the reply 
given to Unstarred, Question No. 93& 
on the 18th August, 1960 and state: 

(a) whether Government have since 
taken final decision in regard to en-
hancement of statutory rate under 
Employees' State Insurance Scheme; 
and 

(b) if so, the nature thereof? 

Th~ Deputy Minister of PJaDD~ 

and Labour and Employment (Shrl L. 
N. Mishra): (a) No. 

(b) Does not arise. 

Employees' Slate Insurance Hospital 
at Kanpur 

1727. Shri S. M. Banerjee: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether Employees' State In-
surance hospital at Kanpur is likely 
to be completed during 1960; 

(b) if not, when; and 

(c) total amount likely to be spent 
on this? 

The Deputy Minister of Planning-
and Labour and Employment (Shri L. 
N. Mishra): (a) No. 
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(b) Construction is expected to be 
completed by March. 1961. 

(c) AbQut Rs. 33 lakhs on construc-
tion and equipment. 
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Fert:Wa.- Facteries 

.J Shri BajeDdn SiDP: 
lnt' L Shri D. C. Sharma: 

Will the Minister of Commen:e aDd 
bulustry be pleased to state: 

(a) whether it is a fact that a Cor-
poration has been set up to run and 
manage the various fertiliser fBctorieil 
in the country from the 1st October, 
1960; 

(b) if so, the essential details ot the 
personnel, nature and functions of the 
corporation and the measure of power 
delegated to it; and 

(c) the progress made in setting up 
the Corporation SO far? 

The Deputy Minister of Commeree 
and Industry (Shri Satish Chandra): 
(a) to (c). It has been decided to form 
a fertilizer corpcration by the am-
algamation of Mis. Sindri Fertilisers 
and Chemicals Ltd. and Mis. 
Hindustan Chemicals and Fertilisers 
Ltd. An order under Section 396 ot 
the Companies Act, 1956 (1 of 19511) 
announcing its formation with effect 
from 1st January, 1961 has been pub-
lished in the Gazette of India dated 
26th November, 196() The order con-· 
tains all the essential details pertain-
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ing to the Corporation. The appoint-
ment of personnel for the Corporation 
will be taken up by the corporation 
within its own powers or with the 
Government of India where it ex-
cee:ls the powers of the corporation. 

• 
Export of Railway Equipment 

1731. J Shri Subodh ~ansda: 
\. Shri R. C. Majhi: 

Will the Minister of Commerce aDd 
Industry be pleased to state: 

(a) whether there is any media or 
organisation through which export of 
Railway equipment is made; 

(b) if not, through which the pre-
sent export is made; and 

(c) the total amount of foreign ex-
change earned dUring 1960 SO far by 
exporting railway equipments? 

The Deputy Mlnister of COmme&-ce 
and Industry (Shrl Saiish 'C~dra): 
(a) and (b). Railway equipment 
manUfaCtured in private factories is 
exported by parties themselves. Ex-
port of e<»lipment manufactured in the 
units under the Railway Board is, 
handled by the State Trading Cor-
poration. 

(c) Rs. 1,83,000 in January-Septem-
ber, 1960. 

Raw Film Factory 

r Shrl Nanjappan: 
Shri P. K. Deo: 

17U, ~ Shrl Daljit Singh: 
I Shrimati Parvathi Krishnan: 
L Shri Tangamani: 

. Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question No. 
947 On the 18th August, 1960 and 
state: 

(a) the progress since made regard-
ing setting up of a raw film factory at 
Ootacamund; 

: (b) whether' a site hks. been finally 
bed up; and 

(c) when the construction and pro-
duction will begin? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c) Tria:s on 
films supplied by the French firm 
were carried out in September and 
were found' satisfactory and the con-
tract became eneciive on [he 17th 
October, 1960. A Government Com-
pany has been registered on the 30th 
November. 1960 for Implementing the 
project and preliminary work foc 
levelling of site and development of 
communication facilities are under 
way. It is proposed to COmmence con-
stnIction work as early as possible 
and the plant is likely to go into pro-
duction towards the end of 1962. 

Central Sericulturai Research Statin 
Berbampur 

1733 {Shri S. C.Samanta: 
. Shri SubOdh Hansda: 

Will the Minister of Commerce aDd 
Industry be pleased to refer to the 
reply given to Unstarred Question No. 
1219 on the 22nd August, 1960 and 
state: 

(a) how far the expansion work of 
the Central Sericultural Research 
Station at Berhampur has proceeded; 

(b) what new items of research will 
be taken in hand after expansion and 
whether there wiUbe considerable in-
crease in staff; 

(c) how the closest possible co-
ordination is contemplated between 
this Central Institute and the regional 
ones; and 

(d) what percentage of annual ex-
penditure will increase after ex.pa=-
ion? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) (i) Expenditure 
sanclion for the construction of build-
ings at Berhampore was issued in 
October, 1960 and the C.P.W.D. have 
since prepared the final estimates. 

(li) The matter of acquisition of 
land and buildings at Kalimpong Is 
being pursued through the Govern-
ment of West Bengal. 
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(iii) Additional sta1f to a very limit-
ed extent has already been recruited 

(iv) The requirements of apparatus 
and equipment for the Research 
Station are being looked into by the 
Research Co-ordination Committee set 
up by the Central Silk Board. 

(b) The programme envisaged under 
the expansion scheme will cover ex-
pe~iments to determine the best 
varie:y of mulberry, suitable combin-
ation of manures and fertilisers for 
mu: berry gardens, soil condition for 
satisfactory growth of mulberry, con-
trol diseases of silkworms and pests 
of mulberry and evolve new high 
yielding hybrid races of silkworms for 
distribution to sericulturists. 

29 additional technical posts have 
been approved fOr the Station. Re-
ttllitment to these posts will be gra-
dual and co-related to the expansion 
of the Research Station. 

(e) The Research programmes of the 
~entral as well as the Regional Stat-
ions will be co-ordinatedby the Cen-
tral Research CO-ordination Committee 
Constituted by the Central Silk Board. 

(d) The increase in the annual re-
curring expenditure will be about 
30 per cent., as can be estimated at 
present. 
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Paper MlUs at RajabmUDdry 

1736. Shri Rami Reddy: Will the 
Minister of Commerce and Industry 
be pleased to refer to the reply given 
to Starred Question No. 524 on the 
18th August, 1960 and state: 

(a) whether the Andhra Pradesh 
Government have sin<:e arranged to 
buy a plant of 50 tons capacity for 
the Paper Mills at Rajahmundry; and 

(b) the progress made in the instal-
lation of the machinery? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) The Govern-
ment of Andhra Pradesh have entered 
into an agreement with a French firm 
for supply of paper plant and mach-
inery. 

(b) The foreign suppliers will start 
shipping machinery from June, 1961. 

Phosphorus Plant 

1737. Shri Kodiyan: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) whether Government have any 
proposal to establish a phosphorus 
plant in the country duriJ}g the Third 
Five Year Plan period; . 

(b) if so, the main feature of the 
proposal; and 

(c) when is the p!ant expected to 
start production? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) to (c). Preli-
minary investigations regarding the 
possibility of establishing a phos-
phorus plant in the country are at 
present being carried out by the 
National Industrial Development Cor-

Sl. Name of the undertaking 
No. 

I. MIs. Gener.1 Tyres Ltd., Cal-
cutta (New Scheme) 

poration Limited. 

Regional Hospital at KalyaDkha.a.i 
(Andhra Pradesh) 

17311- Shri T. B. Vitta! Bao: Will the 
Minister of Labour and Emplo~ 
be pleQSed to state: 

(a) whether a decision has since 
been taken to construct a Regional 
Hospital at Kalyankhani of SingareD.i 
Collieries Company, Andhra Pradesh 
by the Coal Mines Welfare Organisat-
ion; 

(b) if so, what is the estimated cost 
of the hospital; and 

(c) when the construction will com-
mence? 

The Deputy Mlnister of PlamIiDc 
and Labour and Employmeat (Shrl L. 
N. MlShra): (a) Construction of a 30-
bedded Regional Hospital in Taruiw-
Collieries of Singareni Collieries Com-
pany in Andhra Pradesh has been a~ 
proved in principle. The hospital, the 
exact location of which has not beeZl 
decided upon yet, will serve the needs 
of the Kalyankhani area also. 

(b) Rs. 7,84,800 (approx.). 

(c) Detailed plans and estimates are 
being prepared. 

Tyre and Tube Manufaeturing UDlt 

1739. Shri Warior: Will the Minister 
of Commerce and IDdustry be pleased 
to state how many new Automobile 
tyre and tube manufacturing units 
have been licenced this year, their 
locations and other details? 

The Minister of IDdustry (Shri 
Mannbhai Shah): The following four 
units were licensed during the cur-
rent year 1960:-

Location Capacity (Annual) 

--------- --_._------
Calcutta . (I) Passenger Car Tyreo 

60,000 Nos. per annum. 
(2) Passenger Car Tubes 

60,000 Nos. per annum. 
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SL No. Name of the undertaking Location Capacity (Annual) 

(3) Giant Tyres 120,000 Nos. 
per annum .. 

(4) Giant Tubes 120,000 Nos. 
per annum. 

~. Mis. Dunlop Rubber Co. (India) Ambattur, Madras (I) Giant Covers 54,000 Nos. pel 
annum. Ltd., Calcutta (expansion pro- State 

grsmme) 
(2) Cycle Covers 9,96,000 Nos. 

per annum. 
3. Mis. Dunlop Rubber Co. (India) Shahaganj District (I) Motor and Giant covers 

49,200 Nos. per annum. Ltd., Calcutta. (Expansion pro- Hooghly W. Beogal 
gramme) (2) Motor and Giant rubes 

1,35,600 Nos. per annum. 
(3) Fan and Vee Belts 2>40,000 

Nos. per annum. 
... MJs. Madras Rubber Factory, 

Madras (New unit) 
Thiruvothiyur (Mad-

ras) 
(I) Automobile Tyres-3,oo,000 

Nos. per annum. 

BenovatiOR 01 Parliament Hoase 

IHO. Shri A. M. Tariq: Will the 
Minister of Works, Housing aRd Sup-
~ be pleased to state: 

(a) the amount 01 money spent on 
repair and renovation of Parliament 
House during the period between ter-
mination of the Eleventh Session and 
rornmencement 01 the Twelfth 
Session; and 

(b) the amount spent on the grassy 
lawns in he Parliament House dur-
ing the above period? 

The Minister of Works, HousIDg and 
SRpply (Shri K. C. Reddy): (a) 
as. 4,236. 

(b) No expenditure, except that on 
normal maintenance, was incurred. 

Central Drug- Be-control IDstltute 

r Shri Ram Krishan Gupta: 
17U. ~ Shri Pangarkar: 

L "hri D. C. Sharma: 

Will the Minister of Commerce and 
lIlcJastry be pleased to refer to the 
reply given to Unstarred Question 
No. 263 on the 4th August, 1960 and 
51 ate at what stage is the proposal 

(2) Automobile Tubes 3,00,000 
Nos. per annum. 

to set up a Central Drug Re-control 
Institute? 

The Minister 01 Industry (Shrl 
Manubhai Shah): The matter is under 
consideration. 

Newspr.lnt lor Books 

1742. Shri Ram Krishan Gupta: 
Will the Minister of Commerce aRd 
Industry be pleased to state: 

(a) whether the procedure for 
granting actual user licences for the 
import of news-print to publishers 
of books has been revised; and 

(b) if so, the details of new pro-
cedure? 

The MInister 01 Commerce (Shri 
Kananco): (a) Yes, Sir. 

(b) The details of the new proce-
dure have been published in Public 
Notice No. 128-ITC(PN) 160, dated the 
21st October, 1960, copy of' which is 
placed on the Table. [See Appendix 
III, annexure No. 39). 

llandloom Cloth 

1743. Shri Raghunath Singh: Will 
the Minister of Commerce aRd IDdDII-
b7 be pleased to state what steps are 
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being taken by Government or Hand-
loom Board to Sanforize the hand-
loom cloths in order to prevent 
shrinking? 

The Minister' of Commerce (Shri 
KIIDlUIgO): The ,possibility of setting 
up of a plant exclusively for treat-
ing handloom fabrics is under investi-
gation. 

Weiclrta and MeuIu'eII 

1744. Shri Kallka Singh: Will the 
M.inister of Commerce IUI4I IndllStr7 
be. pleased to state: 

(a) whether it is a fact that United 
Kingdom is now going over for deci-
mal coinage and standards of weights 
and measures and the committee ap-
pointed therefor in Britain has report-
ed for immediate change-over; 

(b) if sO, to what extent it woulcl 
be beneficial to India in her trade 
with U.K. and Commonwealth count-
ries; 

(c) whether U.K. is proposing to 
have the coinage, weights and mea-
sures similar to the new Indian system 
and if not, how their proposals differ 
from ours; and 

(d) what other countries are taking 
similar steps? 

The Deputy Minister of Commerce 
and Industry (Shrl Satish Chandra): 
(a) and (c). A Committee set up by 
the British Association for the ad-
vancement of science and the Asso-
ciation of British Chambers of Com-
merce to study the question of deci-
malisation of currency, weights and 
measures, has submitted a report. 
The Committee favours the decimi-
lisation of coinage with the pound as 
the basic unit. It has not recom-
mended the adoption of the metric 
system of weights and measures. It 
has suggested, however, that a watch 
should be kept on the world situation 
in regard to weights and measures 
IJl1d particular note taken of trends 
In Japan and India and h the under-
developed countries of Asia and 
Afll(i<Ca. The U.K. Government has 

not taken any decision yet to deci-
malise either coinage or weights and 
measures. 

(b) Does not arise at this stage. 

(b) The Union of South Africa has 
recent decided to adopt decimal cur-
rency. The Government at Pakistan 
is similarly reported to have decided 
to decimalise the currency and adopt 
the metric system of weights and 
measures. 

Janata Botel, Delhi 

rShri D. C. Sharma: 1 Shri Vishwanatha Reddy; 
1745. Shri Radha Raman: 

Shri M. K. Kumaran; 
Shri Surya Prasad: 

Will the Minister of Works, B_ 
ID&" and Supply be pleased to refer to 
the reply given to Starred Question 
No. 901 on the 30th August, 1960 and 
state:' 

(a) the further progress made with 
regard to the construction of a Janata 
Hotel; in Delhi; and 

(b) whether such hotels are also 
proposed for any other big cities! 

··The Minister ot Works, Bousinc and 
Supply (Shri K. C. Reddy): (a) Atten-
tion is invited to the answer to Shrl 
Radha Raman's Unstarred Question 
No. 1543 asked in this House on the 
8th December, 1960. 

(b) Government do not have any 
proposal for constructing hotels in 
other big cities. 

Quality Marking of Agricultural 
Products 

1746. Shri Achar; Will the Minister 
of Commerce and Industry be pleas-
ed to state: 

(a) whether some of the agricul-
tural products are quality-marked at 
present for the purpose of export; 

(b) if so, which of the producta; 
and 
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(c) whether there is a proposal to 
set up test laboratories for analysing 
edible oil, ghee etc.? 

TIle Deputy Minister of Commeree 
aDd Indastry (Shri Satish CbaDdra): 
(8) Yes, Sir. 

(b) Sann hemp. tobacco, Wool, 
Bristles, Lemongrass oil and Sandal-
wood oil. 

(c) It is proposed that the State 
Government should set up 50 Ghee & 
Oil Grading laboratories under the 
Third Five Year Plan. 
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Allotment to Coal Dealera in Delhi 

1741. Shrlmati Socheta Kripa1anl: 
Will the Minister of Kehabilitatioa 

and Minorit)' Alfaira be pleased to 
state: 

(a) the number of coal-dealer 
squatters in Delhi and New Delhi who 
are eligible for alternative allotment 
and have not been made any allot-
ment upto 31st October, 1960; 

(b) the basis on which eligibility of 
these squatters for alternative allot-
ment has been worked out; 

(c) whether the cases which had 
remained pending with: the Eligibility 
Committee and could not be decided 
because of the dissolution of that 
Committee, will be considered for al-
ternative allotment; and 

(d) what policy and procedure has 
been laid down for makini alterna-
tive alIotments to these squatters? 
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The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) B. 

(b) An eligible squatter had to 
satisfy the following conditions: 

(i) that he was a bonafide dis-
placed person from West 
Pakistan; 

(ii) that he was included in the 
Survey conducted in 1953 and 
had been doing continuous 
fuel business on Government 
land or a public place since 
15th August, 1950; and 

(iii) that he had not been allotted 
any other business premises 
in Delhi or elsewhere in 
India. 

(c) No. 

(d) Does not arise. 

Public Utility Services 

1749. Shri Tangamani: Will the 
Minister of Labour and Employment 
be pleased to state the names of in-
dustries which have been declared as 
public utility services by the Central 
Government and Madras State? 

TIre Deputy Minister of Labour 
(Shri Abid Ali): No industry in the 
'Central Sphere' has been notified as 
public utility service under section 
2 (n) (vi) of the Industrial Disputes 
Act. The available information shows 
that the Government of Madras have 
notified the following industries as 
public utility services during the last 
12 months. 

Cotton Textiles, 
Motor Transport 
Transport Services 
Minor Ports. 

Cement, Sugar, 
Services. Air 

and Labour at 

Export of Engineering Goods to 
West Germany 

1750. Shri Raghunath Singh: Will 
the Minister of Commerce and In-
4astry be pleased to state whether 
the Government of India have pro-
tested to the West Gfirman Govern-
ment for levying excessive import 
duty on Indian light engineering 
lJoods? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
There has been no increase recently 
in the West German import duty on 
light engineering goods and conse-
quently no occasion for the Govern-
ment of India to make a protest in 
this regard. Reports have, however, 
been received that an official commit-
tee has recommp.nded, inter alia, the 
imposition of specific import duties 
on sewing machine heads, the landed 
cost of which in Germany is DM 100 
or below in the case of straight-stich 
machines and DM 200 or below in the 
case of zig-zag stich machines. Facts 
art being ascertained. 

llmff~ l:I'~ 

t\9~t· o..ft ~lftnllffi : ~ 
f.A~, mqm IJI'~ ~l{\1If ;p.ft ~ ~ 
!lit ~ ~ f.!; : 

(~) 'flIT m *'r.f!l' ~U ~ 
!lit ~ ~ IJI'1"fR1 ~ 'liT ~ 
it ~ f.!;Irr;;rr ~ ~ 

(~) llR ~,~ ~ 'flIT 

~ ~; 

( if ) 'flIT 'II"IiT'f GAR ~ f<;rIf ~ 
SIl"'<f~ ~~m: ~.mr 'Iifli~ 
it 'Ift~~; 

(1!f) llR ~, ~ ~ 'IiTlif ~ 
~ it ~ ~ f<;rIf 'flIT ~ flI;In 
;;rr ~ ~ ; m<: 

(-s:) if ~: 'R (fifi f~ 
it ~ ~;;wiiT ? 

f.A~, IlI'l'mI' """ ~~ ~ 
(o..ft IJI'f.r<;r fO ~): (~) 1JI"Ift~, 

(~) lfrof~'Il'T~~ 
(~q'<'f) """ ~ ~ ~('lt 
'liT ~ fum ~ mr flI;l:rr 
~ , 'fil: *'r.f!l' if;:ft/i fi!:~ 
f.mmnr it ~ij' m ~ ~ ~ ~ 
~ (~) iAT ~ ~ I 



5249 WrittenAm1Der, AGRAHAYANA 22,1882 (SAKA) Written Answers 5250 

(IT), ("{) m.: (s:). lp:r 1l"lT<'f1t 
~ >;ITq-Hf <mr;n-tl 'iI"<1lf ~1f <:TJl:f 
~"'ru "'T "IlT'ii:r ~ ~T orr ~T 
~ 'il"n: ;ft:'f ~'J ll"lTiiflf n<:r 'fif\' I 

~ ~ 't q;Pf ""u, T<f "/l"Jlf ~Tfi 
am \i:T f.;;rcr ff;:r orR\" ~ I 

'ifam:f~ i '1'111 ilTfufl i ~ RIl1f 
t"~~. 'It'! If-lim q"R: ~I : 'RT 

f.!qYur, mcmr ",'h: ~~ Ilf\" ~ iHfi't 

"'T '!>'IT ~ it f.I; : 

("') 'flff +rr@ ~r<:: 't l!if3ITiiflit 
't ",i{m.:1fl 'R iifT1! ~ qf.r ~ifT 

~ f;rrrm 'ff f~) if 'iI"1lf~ ifi""{ 

ffl<rr 1flIT ~ ; 

(!if) liR ~, efT 'f'n ~ fu~ 
",Tt Ift;;r;n- \'flil<: "') or{ ~ ; ~ 

( IT) ~~ "''I" Cfifi" ",rlirf.<r<:r fl;ij-
ilI'r.f ~ <fl1WfT ~ ? 

f.!qjqr, 'lfRm' ",'h: ~lf<:'If ~i\' 

( 0Jft ~ f 0 ;r.qr) : ( '1'1 ) +rT<:Cf 

~r<:: 't lJ:~JJTiifIfl 't ",q~ 'R 

iifT1! i!:t.f iff.r ~ifT ~ f.rzniT 'ff 
~ Cfifi" ~ it 'il"ofm ~gm ~ I 

(!if) W '!r[lf 't ~ f.l;ij- ;;rf.:' 
qf.r lfiF!'l' "') ~-R!ifr <:Tar "lfT'n 't 
mit riiif tt~.o if orfU f.l;ij- 'fij-
~ 't f.roT it ~T or{ &: I 

(IT) W '?[lflf it<t; oT<!i 'iiT{ {tID 
fuf~ ~ ifi""{ 'lfifT ~lTq 'fil:f ~, 
f,;m Cfifi" +rr<::ef ~r<:: 't ~ 
'f<: iifT1! i!:T'r qf.r ~ ~ f.rlfm 
'ff ~) it 'iI"1ifR lfm1lT orr ~ 

Tyres and Tabm 

1753. Shrimati MaIlda Ahmed: Will 
the Minister of Commerce and Indus-
Vy be pleased to state the number 
of firms gran ted import licence for 
t;vres and tubes through the State 

Trading Corporation in the country 
during 1959-60? 

Tht Minister of Commerce (Shrt 
Kanungo): Import licences for tyres 
and tubes are issued in the name of 
the State Trading Corporation with 
letters of authority in the name of 
Indian agents of foreign suppliers. 
So far such letters of authority have 
been issued in the name of 3 firms 
only. 

Ra.i&,hat Samadhl Quarters 

17M. Shri Tanpmanl.: wm the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether it is a fact that rent 
is charged from the Central Public 
Works Department staff in occupation 
of Rajghat Samadhi quarters; 

(b) whether it is a fact that em-
ployees of the Municipal Corporation 
of Delhi and Rajghat Samadhi Com-
mittee who are in occupation of such 
quarters, are not charged any rent; 
and 

(c) if so, the reasons for discrimi-
nation against the Central Public 
Works Department staff? 

The Minister of Work9, Hoasin&' 
and Supply (Shri K. C. Reddy): (a) 
to (c). The Rajghat Samadhi quar-
ters have been allotted to a few em-
ployees of the Rajghat Samadhi Com-
mittee and the C.P.W.D. According 
to a decision of the Committee, occu-
pation of these quarters is to be rent-
free. No rent is, therefore, recovered 
by the Committee from their em-
ployees. Usual recovery, as for Gov-
ernment accommodation, is being 
made from the Central Public Works 
Department personnel temporarily 
serving with the Raj ghat Samadhi 
Committee under the rules normally 
applicable to Government employees. 
The whole matter is being reviewed. 
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Rajghat Samadbi Quanei'll 

1755. Shri Tangama.ni: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether it is a fact that the 
Central Public Works Department 
staff in occupation of Rajghat Samadhi 
Quarters have been regularly paying 
water charges; 

(b) whether it is a fact that the 
.employees of the Municipal C<>rpora-
~ion of Delhi and Rajghat Samadhi 
Committee were not required to pay 
JUly water charges prior to 1960; 

(c) whether ful'ther recovery for 
water charges is being made from the 
Central Public Works Department 
staff for the period of 1954 and 1955; 
and 

(d) if so, the reasons therefor? 

The Minister of Works, Housing and 
Supply (Shrl K. C. Reddy): (a) to 
(d). The quarters at Raj ghat are 
under occupation of the Central Pub-
lic Works Department staff and em-
ployees of the Raj ghat Samadhi C<>ni-
mittee only and none of the quarters 
is occupied by any Corporation em-
ployee. Water charges are being paid 
by the occupants of all these quarters. 
The employees of the Committee were 
not required to pay water charges 
prior to November, 1957. Recovery 
for these charges has, however, been 
made from the Central Public Works 
Department staff for the period of 1954 
and 1955. Recovery of these charges 
from the Central Public Works De-
partment personnel, temporarily ser-
ving with the Rajghat Samadhi C<>m-
mittee, has been made under the rules 
normally applicable to Government 
employees. The whole matter is 
being reviewed. 

Labour Participation in Management 

1756. Shri Tangamani: Will the 
Minister of Labour and EmploymeJlt 
be pleased to state: 

(a) whether a report will be sub-
mitted about the working of labour 
participation in management in the 

units set up as per decision of the 
fifteenth Indian Labour Conference; 

(b) how many units have worked 
well on this basis; 

(c) whether Government have en-
forced this in 50 uRits as suggested 
by the Indian LRbour Conference; 

(d) if not, in how many at present; 
and 

(e) when the remaining units will 
come under the orbit of labour parti-
cipation? 

The Deputy Minister 01 PIanIlIq, 
Labour and Employment (8hrl L. N. 
Mlshra): (a) A review of the Work-
ing of Joint Management C<>uncils Is 
made in the Tripal'tite seminars. 

(b) Nineteen. 

(c) and (d). 
has so far been 
units. 

No. The 
introduced 

Scheme 
in 23 

(e) The Scheme is voluntary. 
Necessary action to introduce the 
Scheme in as many more units as 
possible is already on hand. 

Survey of Coir Industry 

"" {Shri Scnbiah Ambalam: 
17.... Shri Ciliiltamoni Panigrahi: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 269 on the 4th August, 1960 and 
litate: 

(a) whether the economic and statis-
tical survey of coil' industry under-
taken by the Coir Board has been 
completed and report submitted; and 

(b) if so, whether a copy of the 
report will be placed on the Table? 

The Minister of Industry (Shri 
Manubhal Shah): (a) Field work in 
connection with the survey in Kerala 
State and in Kanyakumari District at 
Madras 'has been completed and the 
data compiled in the course of survey 
Is under study of the C<>ir Board. 
'!'he report is expected to be ready lIT 
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the middle of 1961. The survey in 
rest of the coconut-growing States is 
now proposed to be conducted along-
with the 17th round of the National 
Sample Survey scheduled to begin in 
July, 1961. 

(b) The question does not arise at 
present. 

C.P.W.D. 

1'758. Shri Tangamani: Will the 
Minister of Works, Housing aDd Sup-
ply be pleased to state: 

(a) whether any notice of change 
in the conditions of service of the 
Central Public Works Departments 
workmen is given to the registered 
Trade Unions as required under 
Rule 9A of the Industrial Disputes 
Act and Rule 34 of the Industrial 
Disputes (Central) Rules, 1957; and 

(b) if not, the reasons therefor? 

The Mlnlster of Works, Houstnc 
and Supply (Shri K. C. Reddy): (a) 
and (b). Some of the provisions of 
the Fundamental Rules and the Civil 
Service Regulations, the Central Civil 
Services (Conduct) Rules, 1955 and 
the Central Civil Services (Revision 
of Pay) Rules, 1960 are applicable to 
the workcharged staff of the Central 
Public Works Department. Under 
the provision cited, no notice is re-
quired to be given where the work-
men concerned are governed by the 
Fundamental and Supplementary 
Rules, etc. 

HaDdloom Weavers 

1'759. Shri Tangamani: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the Confereru:e of All 
India Handloom Weavers Co-opera-
tives which met in Delhi on 20th 
November, 1960 made suggestions re-
garding protection of handloom 
industry and for export promoUOIl: 
and 

(b) if so, the nature of the sugges-
tions and Government's l'eaetion 
thereto? 

The Minister of Commerce (Shrl 
Kanungo): (a) and (b). There was an 
All India Handloom convention in 
Delhi on the 20th November, 1960, 
and several suggestions have been 
made by the convention. The main 
suggestions are indicated below: 

(i) Conmitution of Statutory 
Commission for Handloom In-
dustry. 

(ii) Enhancement of allocation for 
the development of Handloom 
Industry during the Third 
Plan period. 

(iii) To stop further introduction 
of powerlooms; to place the 
existing powerlooms on par 
with mills and to scrap all 
unauthorised powerlooms. 

(iv) Entire production of sarees 
and dhoties may be reserved 
for the Handloom Industry. 

(v) To enhance the target of pro-
duction of handloom cloth 
during the Third Plan period. 

(vi) Accumulated stocks of 'Bleed-
ing Madras' may be purchased 
by the Government of India. 

(vii) Steps may be taken by the 
Government to make avail-
able raw materials to the 
Handloom Industry at reason-
able prices and inadequate 
quantities. 

(viii) Financial assistance' and 
other assistance may also be 
extended to the weavers out-
side the cooperative fold. 

(ix) Some suggestions for the pro-
motion of handloom exports 
have been made to the Gov-
ernment. 

(x) Allocation of spindlage for 
co-operative spinning millI 
may be made. Government 
has had already under con-
sideration many of the sug-
gestions. While suggestion 
at No. X with regard to c0-
operatiVe spinning mills is 
.acceptable to Government 



DECEMBER 13, 1860 Written Al'I8Wers 

and is part of its present 
policy, it is regretted that 
suggestions at Nos. i, iii, iv 
and v cannot be accepted. 
The others are still under 
consideration. 

Committee for under-Developed 
Areas of Punjab 

1760. Shri Ram Krishan Gupta: 
Will the Minister of Planol.ug be 
pleased to state: 

(a) whether Government 'ta":e 
rece.lved proposal for setting up of an 
adVlSory committee for under-deve-
loped areas of Punjab; and 

(b) if so, the nature of decilnon 
taken in this regard 

The Deputy Minister of PlaIuIiD« 
(8hr1 S. N. Mishra): (a) No, Sir. 

(b) Does not arise. 

_ Import of Crude PeuiclWu. 

1761. Dr. SushUa Nayar: Will the 
Minister of Commerce aud .lDdustry 
be pleased to state: 

(a) the amount of first cryst.ls 
(crude) penicillin imported by Hindu· 
stan Antibioti~s Ltd. in 1957-58, 1958-
59 and 1959-60, indicating the prirc 
per mega unit paid each year; 

(b) the amount of this imported 
crude penicillin sold in bulk and the 
amount sold after purification as lbi-
shed product in vials giving the price 
per mega unit charged for above each 
year and the profit made from th\s 
source; 

(c) the cost of production per mega 
unit of penicillin actually produced by 
the plant itself by fermentation dur-
ing the above period; 

(d) the price per mega unit at whkh 
this penicillin was sold in bulk, and 
in vials, and indicate the profit made 
from this source each year; 

(e) the amount and price per gram 
of streptomycin imported in 1957-58, 
1958-59 and 1959-60, and the price 
per gram at which it was sold in bulk 
and! or after packinK in vials; 

(f) the total profits made from the 
sale of lmported streptomycin each 
year; and 

(g) the total profits of the Hindustan 
Antibiotics Ltd. each year? 

The Minister of Industry (8hri 
Manubhai Shah): (a) to (g). A state-
ment is laid on the Table [See Ap-
pendix III, annexure No. 40]. 

Ashoka Botel 

116% 8hri Ram Krishan Gupta: { 
8hri Ansar Harvan1: 

-..: 8hri Prakash Vir Shastri: 
8hri Radhelal Vyas: 

Will the Minister of Works, Bou,uDg 
aJUI Supply be pleased to state; 

(a) whether it is a fact that the 
present General Manager of Asboka 
Hote! went to Europe to study Hote! 
management in these countries; aud 

(b) if so, whether he has submitted 
any report to the Board of Directors 
of Ashoka Hotel? 

The Deputy MinIster of Works, 
Housing and Supply (Shri Autl IL 
Chauda): (a) The General Manager, 
Ashoka Hotel Ltd. went to Europe, 
U.s.A., Canada and Egypt to observe 
conditions and facilities available iu 
luxury hotels there and also .0 esta-
blish contacts with internationally 
renowned travel agents, airlines etc. 
in those countries. 

(b) Yes. 

t"~1! . ...n ~ 
lflff ~ ...n.: ~ 
iffif.t '1>1 ii'1T '!>'tiT f'li" ; 

('I» lflff ~ am m<: ~it; 
If<: d<m f'!;li ;;rA" ~ ~ ""'-~ 
;ft <'IT'ICf it ~ wcr<:: ~ ; 

(l!J) ~ ~t, crr ~ ~ it; <m 
ttm:Ur ~ ; 
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(If) 'ifOf-r.m "') m rn ;1ft 
"<'fI1T(f~'lffcr,¥;m~~; ~ 

('If) ~tXt ~ ~ mr 
~n: ~~ n: ~m f.!;li '!'If ;r.r-r.m 
ih't ~ ~-~ ;m ~ 

'ifAT~n:~~lft (flo~) ~ 
("') ~ ('Ef). ~tXt iT~f~ 
~ \9'<, ~m<f~m",l~ ~t ~ 
~~ n: m ~( I fiF;r fuq~ 
~q:iiro ~ m ~ ~ ft;pf 
~lfr ~, ~ ~~ ~ m<T m 
<R 'if1€ ~ ~~ n: \lm~ ~ ~ I 

({ ~ if fiI;~ ~qnr-r ~ ",r 
fir..-~ ~ ~lHn: ~it ~ ft;pf 
~~-;:,rlftt,~i'r f.!; ~rm (fu~) 
~~, f~ ",r <rT'if~, ~ 
~lfrqrii~~~ 

"fUlft ~ I ~~ n: ~ ~ ~ 
Rq ~ ~if'NR ~ lmr f.llfrnNf 
~, fi;r;R;r ~'" ~r ar<fi ffi~, ~~ 
Jl'tmrr ~, m'II' ern: n: '!>Il ~ '!>Il ~~ 
<mr "') yrn ~, ~ ~ ~ ~ 
tl ~ ;!iU~ ",r ~r<r ~ Rq~ 
f'fK;lr f?~ ~~ ~ I ~ If<m: 
~ fuif'NR ~ 00 ~ if, 
~qfu ~ ~ m<f fq;~ <lm ~ 
,,~ ~~ n: cfm ~, .... pi ~r 
~(f[ ~, ~n: ~ n: cfm ~ f$~ n: 
<iT 'q"Rr 3;,« ~;;f ~r ~crr ~ I 
'fzftf.t; ~if;m: f.nmrr mlf em: n: ~ 
«<rOof it il:r .... ~ 'ifi.'fT ii1(t ~ ~ ~'IiT 
~ ~ RIJ; '!>Il i'r "''' 'tc ~ ~, ~ m 
~ cftm f .... q f$"'li 'lIT <;TTlffi 'liT 
i'!;(,lf fuq'hR .... r m<f m 'lIT ~ 
f$~t '1ft <1flTi'f it ll'Ff'ri.'fT ~r m; 
-r il:)1JT I fi:t;l:: "it ~ ern: n: ~ 
"'il:T ;;fi lI'FdT ~ f'F m<f cfm 'lIT ~ 
~n: ~t~~t am cfm 'lIT ~ ~ 
'lit 0rT1Rr " ~ if <'ITlf ~ ~'lq lfftr 

'Ill ",r ~ ~ I ~r 'I\'R'IT ~ ~ f1f 

f$"lf ~qlTo; ~ «Hwr ~ "it 
~;;T qdT ~ I 

Export of Tea 

1764. Shri p. C. Borooah: Will the 
Minis ter of Commerce aDd IDdll8try 
be pleased to state: 

(a) whether attention of Govern-
ment has been drawn to a statement 
by the Secretary-General of the Fed-
eration of Indian Chambers of Com-
merce and Industry that tea is the 
most neglected item of India's export 
drive; 

(b) what steps are being taken to 
promote the export of tea to Italy, 
where the tea drinking habit is be-
coming more and more popular; and 

(e) what steps are being taken to 
popularise Indian tea in West Ger-
many, Sweden and Switzerland which 
are potential markets for Indian tea? 

The Deputy Minister 01 COIllJllel'll8 
IUld Industry (Shri Satlsh ChaDBa): 
(a) Yes, Sir. 
(b) The Tea Board which is res-

ponsible for the pramotion of Indian 
tea abroad has been participating in 
Trade Fairs in Italy. The Board has 
&Iso been exploring the in troduction 
of Indian tea through the help of 
selected importers. 

(e) In West Germany, promotion for 
tea is jointly carried out by India, 
Ceylon and local tea trade through 
the West German Tea Corporation. 
The Board has decided to post a Tea 
Promotion Officer at Frankfurt for 
popularising Indian tea through in-
dustrial canteens etc. The Board has 
been successful in introducing in 
Sweden a commercial blend as retail. 
ed in India with the assistance of an 
Indian distributor. The Board has 
appointed a Tea adviser in London to 
look after the interests of Indian tea 
In Sweden also. 

In Switzerland, the Board has in-
troduced Indian blends in industrial 
canteens; sponsored "India Week" 
Celebrations through a well known 
Departmental Store In cooperation 
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with the Air India International In 
a recent market survey of the tea 
position in Switzerland, it has been 
reported that the consumers in Swit-
~erJand prefer Darjeeling tea and the 
Board proposes to explore avenues for 
increasing its off-take. 

'Instant Tea' 

1765. Shrl P. C. Borooah: Will fu:, 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether Government propose to 
institute research into processes for 
the manufacture of 'instant tea' as is 
being done in European countries; and 

(b) whether 'instant tea' is likely to 
boost export of Indian tea? 

The Deputy Minister of Commeree 
aDd Industry (Shri Satish Chandra):' 
(a) and (b). Research on the prepara-
tion of 'Instant Tea' has been in pro-' 
gress at the University College oi 
Science and Technology, Calcutta 
under a scheme sponsored by the 
Tea Board. 'Instant Tea' is expected 
to partly boost exports provided our 
teas are found suitable for the pure 
pose. 

Indians Killed !ly Pakistanis in Pooncll 
Area 

1766. Shr! Raghunath Singh: Will 
the Prime Minister be pleased to 
state whether it is a tact that two 
Indian citizens are reported to have 
been killed in the Poonch area by 
Pakistan raiders on 22nd November, 
1960? 

The Prime MinIster and Minister of ' 
E:rlernal Affairs (Shri Jawaharlal 
Nehru): On November 21-not Novem-
ber 22-1960, at about 2000 hours two 
civilians of KALAS, about 4 miles 
North East of Poonch and on our side, 
of the cease-fire line, were shot dead 
by some. unidentified miscreants, arm-
ed with two rifles and a sten machine , 
carbine. As our picquet was inform-
ed too late, by the villagers, the mis-
c~ants escaped., 

Mahatma Gandhi Album in Telugu 

1767. Shri Madhusudan Rao: Will 
the Minister of Information and 
Broadcastiug be pleased to refer to 
the reply given to Unstarred Question 
No. 1470 on the 25th August, 1960 and 
state the progress since made in re-
gard to the publication of Mahatma 
Gandhi Albu: 1 _ 

The Minister of Information and 
BrOadcasting (Dr. Keskar): The Maha-
tma 'Gandhi Album in Telugu is now 
in the Press and will be published 
soon. 

Khan Market, New Delhi 

1768. Shri Ram Garib: Will the 
Minister of Rehabllitation and Mino-
rity Affairs be pleased to state: 

(b) whether it is a fact that a 
number of allottees of shops in the 
Khan Market, New Delhi have sub-
let their premises at high rents un· 
authorisedly; 

(b) whether it is also a fact that 
even the verandhasJcorridors olftslde 
the shops have been rented out; and 

(c) if so, what action Government 
have taken to stop this malpractice! 

The Deputy MinIster 01 Rehabilita-
tion (Shri p. S. Naskar): (a) to (c). 

The shops in Khan Market have 
been sold under the Compensation 
Scheme. This Ministry is no longer 
concerned with their letting, sub-
letting and sale. 

As regards the misuse of the verano 
dhasJcorridors, it is a matter for the 
1&Ca1 body concerned, 

Transfer of Horticultural Works from 
C.P.W.D. to D.M.C. 

1769. Shri Tangamani: Will the 
Minister of Works, HousinC and Sup-
ply be pleased to state: 

(a) whether it has been decided to 
transfer certain Horticultural W orles 
of the C.P.W.D. to the Municipal Cor-
poration of Delhi; 
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(b) if so, the list of such works and 
number of workers according to each 
category ot post affected by such tran-
fer ot works; 

(c) whether notices ot retrenchment 
have been served on the workers em-
ployed on these works; 

(d) if so, the number of such work-
ers according to each category ot post; 

(e) whether some of the workers 
were transterred from these works to 
other works which are not being 
transfened to the Municipal Corpora-
tion; and 

(f) if so, the reasons therefor? 
The Minister of Works, HoasiDa 

and Supply (Shrl K. C. BedIly): (a) 
Yes. 

(b) Two statement giving the re-
quired information are laid on the 
Table. [See Appendix III, annexure 
No. 411. 

(e) Yes. 
(d) 

SI. 
No. 

Category of post 

I, A>sistant Chaudharies 

2. Malics 

3. Chowkidars 

4. Swoeper; . 

. 5. Bhi,tie< 
6. Hedgcmen 
7. Single Bullockmen 

g. Machineman 
-\I. Chaudhary 

No. of 
worker~ 

2 

4 

3 
6 

----_._-------
(e) No worker was transterred 

after the date on which it was agreed 
to transfer thE. works. 

(f) Does nrt arise. 

HOusing of Handloom Workers iB 
PUDjab 

1770. Shrl Daljlt Singh: Will the 
Minister of Commerce and Industry 
be plea,sed tc state: 

. (a) the amount set apart for the 
housing of handloom workers in 

Punjab Stale during the Second Five 
Year Plan, and 

(b) the amount which has been 
utilised 50 far? 

The !\Imhler of Commerce . (Shri 
Kan!lngoi: (a) The State Govern-
ment has reported that a sum of 
Rs. 2,67,000 has been set apart for the 
construction ot houses for handloom 
weavers dur:n!l the S&cond Plan 
period. 

(b) A sum or Rs. 81,600 has alread, 
been utilised during 1958-59. A sum 
of Rs. 1,63,8~O i, proposed to be uti-
ised duri,'& n,e current financial year. 

Slum Clear anee in AmrItsar 

1771. Shri Da/iit Singh: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) wheiiler the amount allocated 
tePu.1jao Guvernment for 1960-61 for 
~ritsa~ Slum Clearance Scheme has 
been paid; and 

(b) l! so, t1'e amount paid so far'! 

TIle Deputy MInister of Works, 
Housing and Supply (Shrl ABU K. 
Chanda): la) and (b). A sum of 
as, 10'60 Jakhs has been allocated as 
central a",dance to Punjab' Govern-
ment rlur!r.g 1960-61, for implemen. 
tation o! th" Slum Clearance Schem. 
In the State, Three-forth of this allao 
catio.1 is being released in monthll 
instalments as ways and means ad· 
vance t.> be adjusted at the close of 
the finanr.lal year. Out of the funds 
placed at their disposal by the Cen-
tre und~~ the Scheme, the State Gov-
ernment makc~ its own city-wise dis-
tribu,ion having regard to the projects 
sanctione:l in those cities and expen-
diture incurred against the projects. 

ShDpplD&" Centre In Diplomatic 
Enclav", New Delhi 

1'772, Sbrimati Sucheta KrlpalanI: 
Will the Minister of Works, Housinl:' 
aDd Supply be pleased to state: 

(a) whether it is a fact that he 
had promised to a deputation of the 
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residents of D;i>lcmatic Enclave (New 
Delhi), which saw him in May last 
that,) shopping centre would be ready 
by the end of tilis year; and 

(b) if so, what progress has so far 
been made in the matter? 

The Minister of Works, B01llliD&, aDd 
Suppl;, IShn K. C. Reddy): (a) on 
Aprll 23, 1960, a few residents of 
Chanakyaputi (Diplomatic Enclave) 
met me and ft:ctUested me to arrange 
shoppinr facilJ "es . for the oolony. 
Provislon of such facilities is a muni-
cipal responsio;lity, but, considering 
the financal t!>1ficulties of the New 
Delhi :.fumcipal Committee and the 
Municipal Corporation of Delhi, Gov-
ernml'nt decided to build shopping 
centre~ in this and other Government 
coloi1ies, which would be transferred 
to til ~ local body concerned againat 
payment cf the cost of construction of 
the centres. Pursuant to this decision, 
the deputationists were informed that 
plan~ were under preparation. No 
specific assurance that the shopping 
centre would be ready by any parti-
cular time was, however, given. 

(b) The plans and ffiimates, pre-
pared by th", C.P.W.D. are being fina-
lised in consultation with the New 
Delhi Municip?l Committee. 

12 hrs. 

RE: MOTION FOR ADJOURNMENT 

Raja Mahendra Pratap: What about 
my adjournment motion? 

Mr. Speaker: The hon. Minister 
must have received intimation that I 
have disallowed his adjournment 
motion. 

lUll Ms. 

PAPERS LAID ON THE TABLE 

REPORT OF REVIEW OFFICER ON DADHA 
AND NAGAR AWLI 

The PrIme Minis~er an4 Minister ot 
External Affairs (Shri lawaJaarlal 

Nehru) : I beg to lay on the Table a 
copy of the Report of the Review 
Officer on Dadra and Nagar Aveli. 
[Placed in Library. See No. LT-2522/ 
60.] 

NOTIFICATION UNDER COMPANIES ACT 

The Minister of Commerce (Smt 
Kanungo): I beg to lay on the Table 
a copy of Notification No. GSR. 1433 
dated the 3rd December, 1960 under 
sub-section (3) of sectiQn 637 of the 
Companies Act, 1956. [Placed in 
Libr4T'1/, See No. LT-2523/60.] 

RzJ>oRTS OF TARIl"F COMMISSION 

The MinIster of Industry (SIIri 
MallubhaJ Shah): I bee to lay on the 
Table a copy of each of the following 
papers under sub-section (2) of sec-
tion 16 of the Tariff Commission Act, 
1951:-

(i) Report (1960) of the Tariff 
Commis3ion on the continu-
ance of protection to the Ball 
Bearings Industry; 

(ii) Government Resolution No. 
18(6)-T.R./60 dated the 8th 
Decemb€T, 1960; [Placed in 
LibraT'l/, See No. LT-2524/60.] 

(iii) Report (1960) of the Tariff 
Commission on the continu-
ance of protection to the 
Power and Distribution Trans-
formers Industry; 

(iV) GoveTnment Resolution No. 
11 (1) -T.R./60 dated the 9th 
December, 1960; 

(v) Statement explaining the rea-
sons why a copy of each of 
the documents at (iii) and 
(iv) above could not be laid 
on the Table within the period 
prescribed on the said sub-
section; [Placed in Libr4T'1/, 
See No. LT-2525/60.] 

(vi) Report (1960) of tile Tariff 
Commi;sion on the continu-
an:e of protection to the Alu-
minium industry; 
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(vii) Governmtent Resolution No. 
3 (3) -T.R./60 dated the 10th 
December; 1960; [Placed in 
LibraT1/, See No. LT-2528/60.] 

('viii) Report (1960) of the Tariff 
Commission on the continu-
anCe of protection to the in-
dustry Manufacturing Bare 
Copper Conductors, ACSR 
(Aluminium Conductor Steel 
Reinforced) and AAC (Al! 
Alminium Conductor); 

(ix) Government Resolution No. 
S (1) -T.R./60 dated the 10th 
December, 1960; [Placed in 
Librarll, See No. LT-2527/60.] 

(x) Report (1960) of the Tariff 
Commiss!on on the continu-
ance of protection to the 
Cotton Textile Machinery 
(Spinning Ring Frames, Spin-
dles, Spinning Rings, Fluted 
Rollers and Automatic Looms) 
Industry; 

'(xi) Government Resolution No. 
18(7)-T.R./60 dated the 10th 
December, 1960; [Placed in 
LibraT1/, See No. LT-2528/60.] 

'(xii) Report (1960) of the Tariff 
Commissioll en the continu-
anc., of protection to the 
Bicycle industry; 

'(xiii) Government Resolution No. 
'1 (2) -T.R./60 dated the 10th 
December, 1960. [Placed m 
LibraTl/, See No. LT-2529/60.] 

Shri Braj Raj Singh (Firozabad): 
'May I make a submission in this rl!ll-' 
))eet? Item (v) of the papers laid on 
the Table just now reads thus: 

"Statement explaining the rell-
:sons why a copy of each of the 
documents at (iii) and (iv) above 
could not be laid on the Table 
within the period prescribed in 
the said sUb-section.". 

>QftentimeS, we find that these state-
'IIU!nts are placed before us and the 
reasons given. May I know why Gov-
ernment' eculd 'not lay these on, the 
Il'able ;in time? i',. 

'J.117S (fA~ LSD-4. 

Mr. Speaker: The Resolution refer-
red to item (iv) is dated only the 9tIt 
December, 1960. 

Shrl Manubbal Shah: All the reports 
and paper.. have been laid on tbe 
Ta.ble. 

Mr. Speaker: How old are the reo 
ports of the Tariff Commission? 

Shri Manubbal Shah: The reasons 
also are given in the statement as to 
why there has been a delay. In s~ 
cases, further enquiries are alwlqS 
carried out by the Tariff Comnlls.i.QB 
at the instance of Government, ~d 
we come forward before the Houae 
only when the enquiries are complete, 
and all aspects have been properly 
looked in to. 

NOTIFICATIONS UNDER EMPLOYED' 
PROVIDENT fuNDS ACT 

The Deputy MiJljs'er of Labour 
(Shrl Abid Ali): I beg to lay on the 
Table a copy of each of the followin, 
Notifications: -

. (i) GSR. 1274 dated the 29th 
October, 1960 issued under 
clause (b) of sub-section (3) 
of section 1 of the Employees' 
Provident Funds Act, 1952; 
[Placed in LibraTJ/, See No. 
LT-2530/60.] 

(ii) GSR. 1443 dated the 3rd Dec-
~ber, 1960 under sub-.ec-
tion (2) of section 4 of the 
Employees' Provident Fundll 
Act, 1952; [Placed in Libra". 
See No. LT-2531/60.] 

(iii) GSR. 1444 dated the 3rd Dee-
ember, 1960 making certaiA 
further amendment to the 
Employees' Provident Funds 
Scheme, 1952, under sub- sec-
tion (2) of section 7 of the 
Employees' Provident Fundll 
Act, 1952. [Placed in Libra.". 
See, No. LT-2532/60.] 

Baja Mahendra Pratap (MBthura): 
'My lubmission is that at least half an 
hour may be allOWed for the discu~ 
slon on the Punjabi Suba. leamestly 
beg of you, because tt is 8 very leri01lll 
questicm .. 

,~ . 0-'.·. 
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Mr. Speaker: Let me consider. 

STANDARDS OF WEIGHTS AND MEA8URE!! 
(CoNVERSION TO STANDARD WEIGHTS) 

RULES 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): I 
beg to lay on the Table a copy of the 
Standards of We'ghts and Measures 
(Conversion to Standard Weights) 
Rules, 1960 published in Notification 
No. S.O. 2760 dated the 19th Novem-
ber, 1960, under sub-se-tion (3) of sec-
tion 17 of the Standards of Weights 
and Measures Act, 1956. [Placed in 
Libraru, See No. 2533/60.] 

1%.M hrs. 

:MESSAGES FROM RAJY A SABRA 

Secretary: Sir, I have to report the 
following messages received from the 
Secretary of Rajya Sabha:-

(1) 'I am directed to inform the 
Lok Sabha that the Rajya Sabha, 
at its sitting held on the 30th 
November, 1960, agreed to the fol-
lowing ar.lendments made in the 
Dowry Prohibition Bill, 1959, by 
the Lok Sabha at it3 sitting held 
on the 23rd February, 1960:-

1. AMENDMENTS 

Clause 1 

(i) That at page I, line 3,-

for "1959" substitute "1960". 

Enacting Formula 

(ii) That at page I, line 1,-

for 'Tenth Year" ruubstitute 
"Eleventh Year". 

2. At the same sitting, the Rajya 
Sabha also fu-ther considered the 
following amendments made in 
the Dowry Prohibition Bill, 1959, by 
the Rajya Sabh .. at its sitting held 
on the 18th December, 1959, to 
which Lok Sabha had disatreed. 

and insisted on these ame~:
ments:-

II. AMENDMENTS 
Clause 2 

(i) That at page 1, 
line 9, afte-r the word 
words "either directly 
be inserted. 

at the end of 
"given" the 

Or in directly" 

(ii) That at page 2, lines 
deleted. 

ClaU8e 4 

1t06be 

(iii) That at page 2, clause 4 b. 
deleted. 

I am accordingly directed to in-
form the Lok Sabha that the 
Rajya Sabha insists on the said 
amendments to which the Lok 
Sabha has disagreed and to re-
turn herewith the Dowry Prihibi-
tion Bill, 1959, in accordance with 
the provisions of rule 130 of the 
Rules of Procedure and Conduct 
of Busines3 in the Rajya Sabha.'. 

(2) 'In accordance with the pro-
visions of rule 97 of the Rules of 
procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to enclose a copy of the Children 
Bill, 1960, which has been passed 
by the Rajya Sabha at its sitting 
held on the Sth December, 1960.' 

1!.05! hrs. 
DOWRY PROHIBITION BILL 

.As RETURNlm BY RA.rYA SABHA 

Secretary: I lay On the Table 01. 
the House the Dowry Prohibition Bill 
1960, which has been returned by 
Rajya Sabha. 

1%·151 hrs. 
CHILDREN BILL 

As PASSED BY RA.rYA SAllIU 

Secretary: I also lay on the Table 
ed the House the Children Bill, 1960, 
u passed by Rajya Sabha. 

Shri Braj Raj Singh (Firozabad): 
May I know whether a joint sitting at 
both the HoUses win be held durina 
1Ihis SesSion, s;nce· the Rajya Sabha 
hu'e iiisael'eed with OUr' recomm~da
tiona? 



Mr. Speaker: I do not know. 

The Minister of Parliamentary 
Affairs (Shrl Satya NaraY&ll SIDIIa) : 
That question cannot be put here. 

Mr. Speaker: The President must 
call for a joint sitting. 

Shri Braj Raj Singh: Can I have 
lOme indication from Government on 
this? 

Shrl Satya Narayan Sinha: Not in 
this Session, in any case. 

IU6l bra. 

CALLING A'ITENTION TO MA'ITER 
OF URGENT PUBLIC IMPORTANCE 

DIFFICULTIES FACED BY WOOLLEN MILLS 
AS A SEQUEL TO GOVERNMENT ORDER 

Shri S. M. Banerjee (Kanpur): 
Under rule 197, I beg to call the atten-
tion of the M'nister of Commerce and 
Industry to the following matter of 
urgent public importance and I re-
quest that he may make a statement 
thereon:-

''The difficulties faced by the 
woollen mills in Northern India as 
a sequel to Government Order 
under the Woollen Textile (Pro-
duction and Distribution Control) 
Order, 1960.". 

I may submit that my calling-atten-
tion-notice was specifically in regard 
to the Kanpur Woollen Mill;, under 
the BIC, which is going to be closed. 
r would request the han. Minister to 
kindly throw some light on that. 

The Minister of Industry (Shrl 
.anabbai Shah): The different sec-
klrs of the woollen industry had been 
facing some difficulty in obtaining 
their requirements of various types of 
worsted yarn~. The hosiery indu try, 
an parti"ular, wa~ lIaving considerable 
difficulty in this regard. The question 
of taking Iteps tQ ensure a balanced 
SUPply of the d'fferent va~ties of 
78m was considered at lentth by the 

Government, ill consultation with the 
different interests concerned.. In order 
to en~ure this, it was decided that 
there should be some control on the 
production of different types of yam, 
so that no sector of the industry would 
be put to undue hardship caused by 
want of woollen yarn. Therefore, 
after examining the pattern of produc-
tion of different types of ya n in the 
preceding years, and having regard to 
the requirements of the v:lrious sec-
tors of the industry, it was decided 
that every manufacturer of worsted 
yarn3 should produce weaving, hosiery 
and knitting yarn in the proportion of 
471 per cent, 321 per cent, and 20 per 
cent respectively. The Textile Com-
mlssioner issued an order under the 
Woollen Yarn (Production and Distri-
bution Control) Order, 1960, directin, 
manufacturers of worsted yarns to 
folow this pattern of production from 
the 1st October. 1960. It is expected 
that this will ensure a reasonbal .. sup-
ply of each type of yarn required by 
the different segments of the industry. 

Representations have been receiv-
ed-as the han. Member has said, eVf!ll 
from the Elgin Mills from Kanpur, to 
which he made a reference--from II 

section of the industry, particularly 
the Composite Mills, that this pattern 
of production will adversely affect 
their working, as all the mills may 
not be equipped with the types of 
machinery required for producini the 
different tYPes of yam and also be--
cause this pattern of production will 
cause difficulties to composite rnillll 
which depend on their own produur-
tion ot yarn for working their we"' ... -
mg units and will creat.. also some 
imbalanr.e in tho> different sections ot 
thP. mills. While it may be true that 
in some cases there may be a real 
difficulty, it i> also probable that some 
mills are av~rse to following the pree-
eribed pattern of production. as this 
would stand in the- way ot their pro-
ducing a greater quantity at particuJaJ' 
types at yarn which yield a larger 
p-ollt. The textile Commissioner hu 
been asked to examine the case,ot f'!Ilcil 
IDdividual mill. lind on the ,basia of 
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,Uae eapacity of the mill and ita r. 
quiremen'ls of yarn for its own weav-

'mir section, if any, to allow the miI 
:to Vliry the pattern of production i. 
'IiIe ,extent necessary. 

, i.tiS ~eant to note that a vf!r7 
. large section of the industry has wel-
. aomed the prescribed pattern of pro-

duction and has stated that as a rf!-
sult of this pattern, the prices of vam 
are ioing down. 

SIlrl S. M. Banerjee: May I know 
whether it haJ been brought to the 
notice of the hon. Minister that Kan-
PUr Woollen Mills, under the Britisll 
India Corporation, have already issued 
a notice to the effect that they are 

, going to close down th's mill, involv-
ing about 4000 workers of that mill? 
Have Government issued any instruc-
tions to the State Government or have 
the State Government issupd any ins-
tructions to the British India Corpora-
,tion or to Mr. Mundhra no\ to clo.oe 
down thiJo mill? 

Mr. Speaker: Is it for want fit 
wool? 

Shrl Mannbhal SIlah: The Managing 
cilrector of thia company met me. It 
is the usual way, whenever we want 
to curb any anti-social practice, for 
every mill or industry to make a J'f!-

presentation I can assure the House 
that we shall take into consideratiOli 
all the difficulties experienced by the 
d:i1ferent un'ts, as I haVe already mE'll-
tioned in the statement, and if they 
are legitimate, We shall solve them, 
by trying to vary the pattern whidl 
may suit a particular mill 

IUllt ImL 

BUSINESS ADVISORY COl4MI'1'1'D 

Frrrv-NJNTlI REPoRT 

SJn1 Satya NaraJRIl Sinha: 1 betrtD 
move: 

"That thi. Hou!e -«reel! with 
\b. Fifty-Ninth Report .01 1be 

p,owenticm of Crueltu 527& 
10 A1Iim4b DiU ' ' 

Busin~ Advisory Committee 
presented to the House on the 1~ 

'December, 1960 .... 

Mr. Speaker: The question iJo: 

"That this House agrees wit.ll 
the Fifty-Ninth Report of the 
Business Advisory Committee 
presented to the House on the 
12th December, 1960 .... 

Tn. motion WlIa adoptecl. 

a.II ImL 

PREVENTION OF CRUELTY TO 
ANIMALS BILL--contd. 

Hr. Speaker: The Howe will now 
take up further cons'dera.ion of the 
following motion moved by Shri S. It, 
PatiJ on the 12th December, 1960, 
namely:-

''That the Bill to prevent the 
infliction of unnecessary pam or 
suffering on animals and for that 
purpose to amend the law relating 
to the prevention of cruelty te 
animals, a8 passed by Rajya 
Sabha, be taken into considera-
tion.". 

The total time aIJotted was 3 houn, 
but the time already taken is 3 hours 
and 20 minutes. The hon. l\Iinister 
may now reply. 

The Minister of FOOd and Apofclll-
lure (Shri S. K. Patil): Mr. Speaker, 
the varie~y of suggestions that have 
been made by very many hon. Mem-
bers speaking on this Bill themselves 
auggest how difficult it is to have 

. acme kind of a uniformity eo far .... 
the solution of this problem is con-
cerned. Yesterday sPeeches were 
delivered and amendment. sUggest!!d 
which would. if all of them were 
accen\ed. totally nullify this Bill. ~ 
I hAve made it abundantly clear, YD1l 
CIll'Inot devi.e anv kind of a me-!lsure 
in the society in wh;~h we live whIch 

, will really be an effective answert. 
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aU the questions that have iIeeD rais-
ed. Therelore, we have iot to &0 
slow, and it is much bet.er to make 
some beginning than not to make any 
beginnmg at all. Ii I wait lUltil all 
1he re,ig.ous sacrifices in this country 
are stopped, posslbly I will have to 
wait till eternity, and there won't be 
time when we can introduce any such 
measure. Therefore what little good 
we can do to ilie3e dumb ammala 
whLe it is posslble for US to do so 
should be done and we should make 
a beginning. It is in this spirit alone 
that t,his BilJ has been moved. When 
1 come to L"e various suggestions made 
by Members, I will reply to them and 
that will convey to the House Illl 
idea of the lines on which Govern-
ment want to implement the various 
provisions of this Bill. 

My hon. friend, Shri Amjad Ali. 
1\'as almost begging the questioll 
when he was referring to the mean-
ing and definition of the word 'animal'. 
He himself was present and took • 
"Yery prominent part in the discWt-
siOn when this question was thrashed 
Gut in the Joint Committee. If 1 
.ive him the list of various interpre-
.tions of the word 'animal' appearin. 
in the laws of various cOlUltries--
almost all the COlUltries of the world-
ultimately I think the definition that 
we have given becomes the only natu-
:ral definition. In the Penal Cod., 
I!eCtiOn 47-our own legislation-the 
.efinitiOn given is, 'any living creature 
other than a human being'. In some 
countries, of course, the definltiOM 
lI;re different In UK, the Cruelty to 
Animals Act of 1876 does not apply 
in invertebrates, namely mosquit0e9 
and other animals, to which reference 
was made. In the Protection of 
Animals Act of 1911 of England, 
'animal' is dE'fined to mean any dom~
tic or cttptive animal. In our Act, w. 
~d called it not the 'domestic animal 
l;Iut domesticated elmal. It is some-
ibmg di1ferent from domestic animal. 

Therefore, we llee a w.riety of deft-
nitions giyen to the .word .. 'Animal', 
includes every species of animal whe-
ther In a natural M' •• mwtl.W 

state"-ttu. is from the Animals Pre.-
tection Act, 1901, of Queenslan'd 
(Australia). I do not want to go 
into these. But if I were to atop at 
that and include even the mosquitoes, 
dies and th.nis of that description, 
we shall come to no decision at all on 
this problem, because never has the 
question arisen that the natural right 
of a man to kill a mosquito--if sueD 
a flUldamental or natural right exists-
can be taken away by any legislatiOil 
of this House. 

Some KemDers have objected to 
the defini tion of 'animal' in the Bill. 
A. I said, this definition has been 
made wide dellberately in order to 
include any living creature other than 
a human beiBg. The intention is to 
prevent unnecessary cruelty-I em-
phasise the word 'unnecessary'-
because if we just kill a mosquito etc. 
I do not think that there is any 
special methOd prescribed as to how 
a man'. fundamental right to kill a 
mosquito has ,ot to be determined. 
That is goin, too far indeed. 

Mr. 8)1e11ker: Hon. Members 8ft 
aware that UDder the Penal Code, 
wen a per.an-a hume bein~ 
be killed In llelf-defenee. 

Shrl S. K. PaW: You have widened 
it very much. I am very crateful to 
you. 

The intention is to prevent unneces-
IIll'y cruelty bein, inflicted upon any 
livin, creature. Some hon. Members 
asked whether It is iBtended to pre-
vent the killin, of flies, mosquitoes or 
reptiles. The definition hu to be 
read in the context of the other 
clauses, In particular clause 11, which 
deal with offences. The Bill does not 
prohibit killing as such. Mosquitoes, 
reptiles, tlies or other animals can be 
killed freely in the future as now, it 
that is what one wants to. Shikar or 
hunting also it not prohibited. It is 
only killin, In an UllBecessarlly cruel 
manner that Is made "un ish able. 
There is no reason why we should 
allow anl' living creature to be killed 
in an UIUlec_arily erne! manner. We 
.annet Ie fw1her tIlIn that. 
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silri Tyqi (Debra Dun): A IIll&ke 
is beaten with lathis. It is a mll.t 
cruel way of killing. 

Shri S. K. Pail: It does not matter, 
if it is necessary. So long as it ia 
not unnecessary, you could go on 
with it. 

Shri Amjad All rose-

Shri .S. K .. PaUl: I have giveD 
enough time to the hon. Members. I 
do not yield. 

Shri Amjad Ali (Dhubri): With 
regard to the Act of 1890 .... 

Shri S. K. Pa il: This was discus-
sed in the Joint Committee. 

Mr. Speaker: There are certain 
doubts wh.ch can never be cleared. 

Shri S. K. Pa il: Then hon. Mem-
ber, Shri Amjad Ali, has taken excep-
tion to clauses 30 and 32. He has got 
some kind of an imaginary fear. I 
made it abundantly clear that so far 
as religious killing is concerned, we 
have allowed it because, as I said, 
there are very strong opinions and 
they could not be resisted. There-
fore, we have put in clause 28--the 
whole Chapter 'Miscellaneous' begins 
with that clause-which says: 

UN othing contained in this Act 
shall render it an offence to kIll 
any animal in a manner required 
by the religion of any commu-
nity". 

Yesterday I said that I did not want 
to mention Muslims or Islam or any 
particular community, because it is 
bad in a legislation. But it covers 
everything. Clause 30 that cornell 
afterwards, is about flaying of the 
animals. Now, my hon. friend cannot 
eo to the extent of saying that because 
Muslims .lso kill animals, due to 
exception provided iB clause 211, 
they are net covered by clause 30.' 
We h .... e consulted legal opinion. In 
fact, the whole thing has been done 
iJl order to .. tisfy that opinion. '!'be 

whole cl.use 28 came in in mer tbM 
the religious practice. that are ia 
existence should be euarantee4 
Therefore, there should be no feu' 
whatsoever on the part of the hOA. 
Member. 

For the last 70 years that the Act 
of 1890, the Prevention of Cruelty to 
Animals Act, was in existence, not on. 
case arose, but even then we covered 
it by an additional clause 28. There-
fore, I think that is the farthest lim1t 
to which any House can go. 

Shri Amjad Ali: He is misquoting 
clause 30. The word 'flaying does 
not occur there. 

Shri S. K. Patil: May not be. But 
the meaning of it is to that effect. 
The hon. Member had our explanation 
for hours and hours in the Joint 
Committee, and if he is not still 
satisfied, I do not think that there is 
anything with me that can bring him 
the satisfaction that he needs. 

Therefore, I am not prepared to 
accept any amendment On that, 
because we have gone to the utmost 
limit to which we could go in order 
to safeguard and protect the interest. 
of those who do that killing in the 
name or under the instructions of 
religion. 

Coming to my hon. friend, Shri 
Supakar, he took objection to clause 
17(d) and (e). It is the duty of the 
Committee to make rules regarding 
experiments on animals. It says that 
experiments on animals are avoided 
wherever it is possible to do so, AI 
for example, in medical schools, hos-' 
pitals, colleges and the like, if other 
teaching devices such as books, 
models, films and the like may equal-
ly suffice. Item (e) says that experi-
ments on larger animals are avoided 
when it Is possible to achieve the 
same results by experiments uPOll 
small laboratory animals like euinea-
pigs, rabbits, frogs etc. '!be HOIlM 
must remember that these are co ... er-
ed by section 1" which Is the orfPIal 
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IeCtion that comes fint, on uperi-
mentatian on animals. Ii say.: 

''Nothing contained in this Ad 
&hall render unlawful the perfor-
mance of experiments (includinC 
experiments involving operatioIlll) 
on animals for the purpose of 
advancement by new discovery 
of physiological knowledge or of 
knowledge which will be useful 
for saving or for prolonging life 
or alleviating suffering or for 
combatmg any disease, whether 
or human beinj!s. animals or 
planta". 

This is a wide enough section, and 
\herefore, any exemptions that have 
been provided are with this purpose 
that if within the ambit of the sec-
tion any kindness could be shown to 
the animals, that should be shown. 
Nobody should really take any objec-
tion to that, if it is possible to be 
done. That is why we have provided 
those items in clauS\! 17. I am not 
saying that all kinds of vivisections 
or other things should stop, but if it 
is possible to do that, if after it has 
been done for the first time, other 
methods could be adopted, namely 
exhibition of pictures etc.,-if it is 
possible to do that-it should be done. 
It is for the experts to look into that. 
Therefore, nothing is lost and there 
mould not be any danger at all that 
the right to conduct scientific experi-
ments has on one pretext or another 
been taken away. There is no such 
intention at all. 

Another objection waa that the 
Centre should not bypass the State8' 
efforts. This is a concurrent subject 
on which we are legislating. Some 
States have got Acts which are not 
backward. After the dratt Bill Willi 
ready, it was circulated to all the 
States and their opinion was asked; 
and wherever it was pOSllible to ac-
commodate them, they have been 
accommodated. Therefore, there is no 
danger of merely ex-cathedra action 
on the side of the Centre. It ia not 
the case that the State Glwernmenlll 
bave not been consulted at all . 

My hon. friend, Shn D. C. Sharma 
was of the view that this is not IUl 
ideal Bill. Of course, It is not aa 
ideal Bill I have never said it ia IUl 
ideal Bill. And., nobody could have 
brought in an ideal Bill. As I sauS, 
in the light of the experience we shall 
be gaining during the next few yeara, 
it may be possible to improve upon 
it; and even then in our generation 
it may not be an ideal Bill. 

He was of the view tnat mone)< 
must be made available. If he had 
read clauses 8 and 15 of the Bill, he 
would have found that attempts hu 
been made to create funds. Not only 
the Central Government will give 
funds; but there are some funds that 
will be created by fines and other 
methods and so on and SO forth. 
There will be enough money. After 
all it is not that you first give the 
money and ask the committee that 
they should make out a programme. 
If the programme is worth while and 
if propaganda has to be done in that 
behalf that kindness to animals should 
be shown, the Government or the 
Animal Welfare Board will be too 
pleased to make the money available. 
There will be no dearth of money if 
the work is carried on on right 
lines. Therefore, that is not the 
danger at all. 

Now, I come to Dr. Govind Das. He 
asks, what is 'humane killing'? He 
wants that religious killing should be 
stopoed. People seem to feel that 
killing r. killing and there is nothing 
humane about it. Surely. there is a 
lot of difference between the killing 
done in our slaughter_houses and 
places and the huma"e killing in 
Europe and America and other places 
where they do it. This humane killing 
means as little pain to the animal a. 
possible. They stun the animal before 
it is actually killed. 

Yesterday. my hon. friend asked, 'Is 
there any method?' Pigs are being 
killed; it Is the most Inhuman method 
in Which the pigs are killed. There is 
no doubt about it. They are killed 
not onlY for the salte of killinC but ia 
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order to satisfy a certain' kind of 
taste-how it' becomes more platable 
if it is killed in a particular fashion. 
E:ven in some countries where humane 
treatment is given, unfortunately, I 
must say this kind of treatment also 
continues becaUSe in some countries, 
especially in the United States of 
America, the pig is made to pass 
through a gas chamber and then it is 
killed' because that is humane killing. 
But it is a very costly method because 
gas cannot be used to kill one pig. 
They have got hundreds or thousands 
at pigs to be killed. It cannot be done 
in some other countries. 

In a country-the name of which I 
am not mentioning here-I was caught 
in a situation. I saw what I did not 
r~lly want to see at all. That was 
the most inhuman and brutal manner 
ef killing. There was a large proces-
sion going. I am referring here to a 
western country-not to our own. I 
was asked, 'Why not you get to the 
head of the procession?'. It is a very 
iempting offer. A politician seldom 
lIefuses to be at the head of a proces-
sion. I did not know what the proces-
Sion was. I thought discretion was the 
better part of valour and I would not 
be at the head of the procession. I 
did not head the procession, anyway; 
but I was there where the procession 
ended. It was a very large procession 
and what, I saw was something of a 
blood-curdling experience of my life. 
When I came there I saw there were 
a pits and pigs were being cooked 
there; and the whole procession of 
thousands of people was there in order 
to receive those pigs that were killed 
and have a nice meal after that and 
80 on and so forth. As I said it was 
\eing done in a brutal manner. I am 
telling this here just to point out to 
my han. friend that what he pointed 
out here is nothing in comparison to 
what was actually being done there. 
Not only the pits are dug; not only 
Is the fire made. That is not enough. 
But in order that that meat should be 
moro tasty, you have got to take lome 
kind of spears and make them red-hot 

and· then pierCe them again and agaln-
put the red-hot spears inside the 
animal-in order tl!a t the meat that 
will ultimately emerge will be some 
kind of thing that would satisfy the 
pardcular epicurean taste of some 
people. WI!at I am saying is that it 
is the most brutal way Of doing it. It 
is not only in a progressive country it 
is done; it is done in every country. 
Therefore, there is a way of doing 
this. You cannot say, 'Do not eat 
pork'. That is possibly one kind of 
of flesh whiCh is so very rampant 
everywhere. Everybody is fond of it. 
But you must do the killing in a 
humane manner. That is 
what .exactly is meant by humane 
killing'. We are thinking of our 
slaugh.er-houses being improved so 
that humane killing becomes possible. 
Our present slaughter-houses have no' 
got the modern technique of how to 
do it. We want to do it in a manner 
in which humane killing becomes a 
possibility. 

Another question which Dr. Govind 
Das asked was as to what we were 
doing in order to protect these animals. 
So far as animal husbandry is conern-
ed, that is a part of this Ministry. And, 
I can tell the House that the first 
step that we have taken apart from 
the money-money by i~self does not 
do the thing; and a large allotment, if 
I mistake not, of about Rs. 50 crores 
has been left at the di.posal of the 
Board-is that I have non-officialised 
it. Hitherto, the Minister used to be 
the Chairman of the Animal Hu~ball
dry Board. I have now requested 
some public man, somebody who has 
got interest in animal husbandry to be 
chairman of that body. Shri Dhebar 
has been requested and he has very 
kindly accep:ed to be the Chairman. 
We have given the fullest powers to 
that committee even to imp'ement 
their decisions although they are in an 
advisory capacity. The whole idea is 
that those people who are interested 
are included. The Gosamvardhan 
MandaI has been included. The whole 
idea is to see that it is composed of 
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people who have got a direct interest, 
~110 have shown interest in the growth 
.t. animal hubandry. Therefore, 
these efforts are being made. And. I 
am quite sure, if it goes on, at the end 
of the Third Five Year Plan period. at 
le~st some foundation will have been 
l!iid whereby animal husbandry of 
1Ib.is country could look up. Apart 
from getting good animals, it will be 
a step in the right direction because 
we shall have shown some kindness in 
a more positivOl way to these animals. 

Then, my hon. friend, Shri Pattabhi 
Baman referred to humane killing to 
which I have made a reference and 
wi-h which I agree. He also referred 
to the performing animals, especially 
In circuses. A view was expressed 
here, which is the right view, that if 
it is a mere pedlar or somebody in the 
street who does it then we go after 
his blood because he could be got if 
Ile ill- :reats. The circuses etc. do it 
in a big way and they are not caught. 
A machinery must be established. And, 
I promise this House that We shall 
establish a kind of machinery whereby 
these performing animals and their 
treatment, particularly in the circuses, 
could be carefully watched, and in-
human treatment and unnecessary 
~n will be avoided. We want animals 
tel perform, no doubt. But there are 
methods and methods of doing so and 
Rot the inhuman method. Therefore, 
all the unnecessary cruelty that is in-
tided will be loucht to be avoided. 

Then, he also referred to the ques-
*m of indiscriminate shooting and 
:Poaching. There I agree wiLl!. him 
because W8 cannot develop national Parks in this country. That is a new 
idea that we have got. A national 
park means that within the precincts 
of the national part the animals must 
DOt be killed. The animals must enjoy 
~ same freedom which we human 
beings enjoy in our national park. 
Anything that we do not designate .,. 
a national park i! a national park for 

human beings. That is exacUy what 
is sought to be done. That is why we 
find in a country like Africa-because 
there are open spaces there--.here are 
parks right from 25 sq. miles to 10.001t 
sq. miles, a single park-where these· 
animals are reared. The idea of a 
park is not that there is any special 
enclosure made etc. But within that. 
territory nobody will go and shoot. 
The animals have got the liberty to 
come and enjoy even as human beingl> 
go there. In Africa there are big 
parks where hundreds and thousands 
of animals walk about. There are· 
lions, some imes in hundreds and 
there are thousands of elephants. It 
is possible not because they do not 
kill but encouragement is given to· 
these animals that they could lead life 
very peacefully and very comfortably. 
Even you and I can go there and see' 
them. The animals are so good. So· 
long as yOu are in your car, sitting 
there with your glasses on and not off;. 
there IS no danger at all. They may 
come and lick the glassel and move' 
roundabout ~ou and yet they feel that 
there IS safety to them and there is· 
no danger. They will not do any harm 
to you provided you do not cause IlDT 
harm to them. Now, this idea of a 
national park is a good idea. We have 
to have national parks in our country 
too. Where &hooting has to be done, 
the occasions should be few and far 
between and it is not that everybody 
should be allowed to do shooting. I 
do not know whether it is possible to 
prevail upon Her Majesty the Queen 
of England that during her visit she 
er her party should not do any shoot-
inlr. I do not know whether my voice 
will reach so far. It will be examined' 
whether it is right or wrong. I would 
convey the hon. Member 8bri Nara-
simhan's·request to the Prime Minister 
that it is a matter which is worth con-
sideration and it could be considered. 
But I can assure him that it is not 
being done in order to inflict any 
unnecessary penalty on any animal~, 

whether they be ti,ars or cheetah. 

Preservation of wild life is mainl¥ 
B State IUbject and States han been> 
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paying at.ention to it but the Govern-
ment of India are not for behind. We· 
have a very influential board called 
the board for the preservation of wild 
life alld i has direct and live interest 
in wild life preservation. W e al~(l 

celebrate one week in a year preserva-
tion of wild life week. These are the 
methods by which kindness towards 
the anima's could be crea ed. When I 
see the mm. Members taking SO much 
interest, I am sure that I am on the 
right ground in what we are doing 
now and a time would come in this 
count:-y where there would be many 
more national parks and wed life 
would be regarded as sacred as human 
life. 

My han. friend Shri Mohammed 
Imam thought that it might lead to 
confusion-some hon. Members felt 
that it might lead to hara,sment. if 
the officers who are to administer the 
law ace no~ up to the standard they 
ought to be, what they say may be 
true of any legislation. But surely, 
that is not an argument against the law 
itself. When social conscience is 
rousel in a country, it is impossible for 
any officer to do such things. There 
are people who, though not educa.ed, 
love their animals. A farmer has got 
greater lOve for his pair of bullocks 
than even a great humanitarian that 
occasionaEy might go to the village. 
r quite understand that the kina of 
treatment mentioned by the hOD. 
Members may be meted out by the 
officers and it is wrong. But by and 
large I am quite sure that the imple-
menta'ion would not be wrong. The 
Societies for the prevention of cruelty 
to animals have been functioning in 
various cities; they have been doin, 
excellent work. Now. we are expan-
ding the scope and makine whole India 
as one field, not conftnine ourselTes Ie 
the cities where there are municipali-
ties. The apprehension that the 
officers may not probably be up to the 
standard need not ,lrevent u. frolll 
passing a law which ia in the lar, .. 
interest of both the human beine. and 
animals. 

He also said that I wa. sentimental 
and not practical. I do not know. I 
am not at all guided by any sentiment 
in this matter. If it was a matter of 
sentiment alone, I could have stopped 
all slaughter. It il a very pleasant 
admixture of sentiment and 
practicality and if I may tell DQ' 
han. friend out of practicality may 
arise something whiCh also may cover 
sentiment of which everybody could 
be proud. So, that should not be a 
disqualification of this Bill. 

It was also mentioned that the Bill 
would involve huge expenditure. Ii 
all depends on how it functions. As 
it is we are not suggesting huge expen. 
diture. Rs. 50,000 that will be provided 
is not a 'huge' expenditure. The Third 
Plan provision for this particular 
aspect is only Rs. 3' 5 lakhs. Others 
may as well say: "It is a paltry sum: 
what are you going to do?" If it is 
brought to our notice that the animal 
welfare board and the other bodiel! 
are doing good work and that cannot 
proceed further because there are no 
funds, more funds would be made 
available. It will thus be seen that 
there is no waste as has been suggest-
ed by the hon. Members. 

Shri Prakash Vir Shastri made a 
very good speech and drew my atten-
tion to the various aspects of it. He 
want into the Vedas and the Upani-
shads and pointed out how very kind 
those people were in good old days. 
The whale idea is that we should 
approximate to those very high stan-
dards referred to by him. He brought 
in the name of the Father of the 
Nation, Mahatma Gandhi and pointed 
out what his ideas were. If we can-
not follow his ideals hundred per cent. 
we should not stop whatever. in • 
small measure, we are do~ at pre-
sent. 

Dr. Malkote made a very nice BIl&-
ge.tion. which I did not know before. 
H. referred to the day anJnW. and 
nlcbt anima)a and their b.abitll aDd 
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what they eat, etc. It is a kind of 
wonderful research. According to 
him, the day animals are vegetarians 
and the night animals ai-e of the other 
type. Human beings are; both day and 
night and I do not know to what 
particular category they belong! The 
whole idea makes a: case for sound 
research as to whet~there is some 
truth in that proPositiyo: I can assure 
him that if he senas ~~. problem to the 
animal welfare boaril they may try 
to find out whether··Yiere is any such 
difference. Hon. ·frJend Shri Warior 
also was against harassment by 
officials. We have to wait and see. A. 
I have said before, this is not the final 
Bill. There would be time enough to 
amend the clauses, etc. if experience 
shows that something else should be 
done. 

My hon. friend Shri Jaipal Singh. in 
his usual spirited way opposed the Bill. 
But he was even more spirited than 
he should be on this particular Bill. I 
do not understand as to why he should 
have completely run it down and said 
that it was a waste of time, camou-
flage and hypocrIsy and so on. There 
is no such word in the vocabulary 
which he did not use. But I am quite 
sure that he is a lover of animals; I 
know it from personal experience. 
Therefore, the words do not bite. If 
the words do not bite the human be-
ings, how are they going to bite the 
animals I am quite sure that in spite 
of his spiritedness. when it comes to 
working the Bill, he will be with the 
Government and will help us in every 
possible way, in view of the love he 
has for the animals. 

My hon. friend Shri Ganapathy wae 
afraid that perhaps the Madras Act 
would have to be repealed. I 
do not think so. The legal opinion is 
to the contrary because that Act was 
there already when this was drafted. 
Madras has stopped the slaughter of 
animals by legislation. They have 
got a right to do it; every State hall. 
We shall examine that. But the legal 
opinion SO far as is available to us 
does not justify the apprehensiollll a-
pressed by him. 

Sir, I must not take more time 
ot the House. I began by saying that 
this was not an ideal Bill. I wC)uld 
repeat it. It is a small beginning. 
There would be many occasions and 
experience will guide us on to the 
future steps ~ tar as the protection of 
the animals is concerned. 

Lastly, I must say that the origin of 
this Bill and the inspiration and all 
that is necessary for this came ..,;from 
no less a person than Shrimati' kuk-
mini Devi Arundale to whom re~er
ences were made more than once. Six 
years ago, as you will remember, she 
introduced this subject. She was not 
deterred bY the possibility of its being 
defea ted in the House or by other 
defeats. She persisted for years to-
gether and ultimately reached this 
stage. Therefore, this BilJ is a kind 
of tribute to the untiring efforts and 
the devotion. Shrimati Rukmini Devi 
Arundale gave to the cause of these 
dumb and mute animals. 

Shri Amjad Ali: I may be permitted 
to ask one question? In the Act of 
1890, the definition of the animal was 
given as follows: 'Animal means any 
domestic or captured animal.' After 
the lapse of all these years, could I 
know the nature of difficulties experi-
enced by the working of this Act? 
What was the necessity for changing 
that definition? 

Mr. Speaker: Domestic or captured 
animal? That is not a definition. That 
is only restricting the term. 

Shri S. K. Patil: ill my speech I have 
pointed this out. It was the Act of 
1890. We have travelled 70 years. The 
purpose of this Bill is different. That 
was confined to the cities only. Now, 
the whole of India is there • . . (In-
terruptions) . 

Mr. Speaker: Order, order. Let me 
resolve the ditliculty. The definition of 
'animal' cannot be 'an animal'. The 
definition of 'man' cannot be 'a man'. 
Therefore, that is a restriction put in. 
'Animal' men not on17 _ domestia 
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ammals but any animal anywhere, 
aiaything other than a human beiDI 
which is living_part from plants, 
where also we find BOme life-ancl 
wlhich moves, whether in the air or iD 
1he sea. They are, all anima.s, in-
eluding mosquitoes and insects. There-
:lore, the framers of that Act wanted 
10 restrict the scope of it to only 
oiomestic and captured animals. That 
is no· definition of 'animal'. It is a 
~~on of qualification or restriction; 
1Ilere is nothing more than that. 

Shri Amjad AU: You may kindly 
look into it yourself. 

Mr. Speaker: I can look Into it. 
Itave also heard him. I shall now put 
the motion to the vote of the House. 
'l'he question is: 

'-rhat the Bill to prev~t the 
infliction of unnecessary pain or 
suffering on anima Is and for that 
purpose to amend the Jaw relating 
to the prevention of crueltv t. 
animal. as pa!Bed by Kajya 
Sabha. be taken into eo.sider-
atioD." 

Tnr. tftotiOft 10as adOl'te4. 
CIa_ S- (Definitions) 

Mr. Speaker: We shall DOW take up 
tile Bill clause by clause. Are there 
any amendm~ts to clause 27 

IIhrl AmJa4 AU: Sir, I be, to move: 

Page 1,-

1ur linea 14 and 15, subnltut_ 

"(a) 'animal' means any domea-
1Ieated animal;" (4). 

Sir, I have already spoken on it. 

Mr_ Speaker: Does he want me to 
"t the amendment to the vote of the 
.0WIe? 

Shrl AIIIja4 AU: Yes, Sir. 
Amendment No.4 10118 put and _,.-

RlIed. 

Mr. Speaker: The question is: 

"That clause 2 stand part of the 
Bili." 

The motion 10as adopted. 

Clause 2 WIls added to the Bi!!. 

Clauau 3 to 10 WeTe added to the BiU. 

ca- ll-(Treating animal8 cruel-
III) . 

Hr. Speaker: Are there any amend-
ments to clause 11? 

Shri Mohammed Tahir (KrishaJ>.-
,&oj): Sir, I beg to move: 

Page 8,-

after line 14, insert-

"(lA) If any person kills an;, 
allin.al during pregnancy fOr the 
purpose of takmg au t its kids from 
th~ stomach and earns money out 
of the skin of such kids, he shall 
be punishable with imprisonment 
which may extend to one year or 
with a fine of five hundred rupees 
or wLh both." (1). 

Sir, I have moved this amendment 
because this kind of crue:ty has not 
been ment'oned in this Bill. In soma 
parts of our country, we know, people 
kill pregnant animals and take out the 
kids for the purpose of earning money. 
What they do is, they kill the kids 
also and take out their skins. Caps 
JIl'epared with those skins fetch them 
lts. 300 to Rs. 400. Sir, it is only the 
capitalists who use such caps. It is • 
most cruel way of earning money. 
Therefore, I think thli!l should be ~to~ 
ped and that is why I have sought to 
move this amendment. 

Mr. Speaker: Is it nm covered by 
~e other clauses? 

Sllrl S. J[. PaID: Sir. I have said 
that tbere are thousands of different 
typ"" of cruelties. Our list is only 
illustrative, not exhaustive. Secondly, 
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:Cile phrase "unnecessary cruelty" 
. ·covers everything, much more thaD 

what the hon. Member has sought 18 
include. As I said, I do not want to 
include any single thing, because in 
that case hundreds of such other 
things would be added and the im-
plementation of this Act would be 
prolonged. Six years have already 
gone. Therefore, as I have promised 
this House, after experience, if we 
·think it is necessary to include any 
particular type of cruelty-not only 
this one, many have been suggested 
by hon. Members--we can incorporate 
it. I agree with my hon. friend, I 
'-In not against what he says; but for 
the time being that iI covered by the 
general clause and I cannot accept 
his amendment now. 

Mr. Speaker: There is only one 
thing. The party concerned may say 
that he killed the animal to take the 
skin of the kids because he wanted to 
make gloves out of that skin. In that 
case, how does it become unneces-
5Bry? Therefore, it is in relation te 
the purpose that you can say whether 
it is necessary or unnecessary. Here 
the purpose is wrong. 

Shri S. K. Patil: We hav. said that 
"necessary killing" is for eating pur-
poses and for religioWl purposes. 
Therefore, the case that my hon friend 
lias pointed out is covered. I am not 
disagreeing with him just now. 

Mr. Speaker: Reve you deftned in 
the Bill u to what is a n~ pur-
pose? 

Shri S. K. Patil: It hal not beeB 4e-
'ned. The Bill has been framed .. 
these lines th.,. when .... e say "necea-
ary", it means what is required for 
eating and religious purposes. In the 
rest of the cases the purpose Is not 
.necesSBl'y. 

Shri C. R Pattabhl Ramaa (Kumba-
konam): There is one other danger . 

.. While I agree with Shrl Mohammed 
: Tahir, It Is ,ust possible that tomorrinr 

when some sort of a matter un!!er 
this Ad Is before the courliliey may 

say that in the Act specific reference 
ha.s been made to this and others have 
not been thought of and are excluded. 

Shri Tyaci: A person who is puttin& 
on a cap of that nature might as well 
be prosecuted because he baa abett9 
the crime. (Inte1'1'Uption) . 

The Deputy Minister of Acriealtve 
(Shri M. v. Krishnappa): Silk .. 
manufactured by killing thouu.nda .t 
.... OrIIU. • 

Shri Mohammed Imam (Chitaldrug): 
A pregnant animal may be killed ia 
the most humane way. The object til 
my hon. friend in bringing in thiI 
amendment is to say that a pregnant 
animal should not be allowed to be 
killed. He wants some provision to be 
made in the Act whereby animals 
.... hich are pregnant should not be 
allowed to be killed till the period 'is 
over. 

Shri Tyagt: Even in shikar, Sir, .u L 
s custom, it is a recognised convention 
tlha t they do not kill any pregnant 
anima1. 

Shri S. 1[. PaW: We have not cover-
ed the whole range of cruelties. For 
shikar and other things they do not 
kill pregnant animals. There ia ne 
necessity. But if experience .hOWl 
that it is necessary, I would really In-
clude that in the amendment nen 
time. 

IIr. Speaker: Why don't you take a 
,eIlersl right undff the rule3, Bnd .. y 
that from time to time it may be iD-
iicated by the rules as to .... hich .. 
aN come under "cruelty". 

8hri 8. 1[. PaUl: The rule-makiDc 
power ill there. We can have U!at 
done. 

1Ir. Speaker: You ~n II&Y, in pertl-
4II11er,. that rules can be made shoJriJIC 
what perticuler acts constitute crue~ 
under, thill Act. . . , 

8hri Nauhir Bbaracha (Eut Khan-
4esh): It w:\U be del~ JcjaIa-
don 



Mr. Speaker: A. if we are not hav-
ing delepted legislation at alL There 
is no harm in doing that. He may 
include that in ·the rules. Rules may 
be framed for the purpose of carrying 
out this object and, in particular, to 
state from time to time, wherever 
there is a doubt, what kinds of thinga 
are to be treated as "cruelty" under 
~h~ Act. 

Shri Tyagi.: The amendment9 to the 
rules may be laid on the Table of the 
House. 

Mr. Speaker: Yes. Rules are al-
wayS to be placed on the Table of the 
House. 

Shri Mohammed Tahir: I want w 
move two more amendments to ~ie 
clause. I beg to move: 

(i) Page 8, linel 33 to 15,-

omit "unless such destruction or 
preparation was accompanied by 
the infliction of unnecessary pain 
or suffering". (:I). 

Page 11,-

(ii) a.ftu line 15, add-

"Provided that no animal shall 
be killed for such purpose durin, 
its milching period or precnancy." 
(I) 

Sir, under this clause some exemp-
tion has been allowed for killing of 
the animals for food purposes. By 
Illy above amendments I want to delete 
"unless such destruction or preparation 
was accompanied by the infliction of 
'IIIInecessary pain or suffering", and 
add ''Provided that no animal shall be 
killed for such purpose during ita 
milching period or pregnaney"'o So, 
_y point is that, when 'Ire have iPv-
aD exemption to kill an animal ..... . 

111'. Speaker: Why not ... y.w. d. 
tnltely, M that 1t need not· come 1IIlder 
ea. rul.? 

Shri S. K. PaID: We have provide4 
in clause 38 that: 

'"!'he Central Government may, 
by notification in the Official 
Gazette, and subject to the con-
dition of previous publication, 
make rules to carry out the pur-
poses of this Act." 

The purpose is that the infliction of 
pain has got to be avoided. We shall 
cover these things in our rule-making 
powen. 

Mr. Speaker: It does not come under 
infIiotion of pain? There is a child in 
the womb and the mother is cut off. 

Shrl S. K. Patil: Clause 38(1) says: 

"any other matter which has to 
be, or may be prescribed." 

Otherwise, there will be no end to it. 
quite agree with you in what you 

observed. There might be quite a 
number of other matters too. But this 
is the first attempt, and therefore, we 
should have experience. If the rules 
are not sufficil!nt, then we shall come 
to this House for amendments or any 
such thing if necessary. 

Mr. Speaker: When one wants to 
~ve effect to the purPOSes of this Act 
and yet not detail the particular cases 
'lrher., the animais may be treated 
wrongly, and where unnecessary crue-
lty has been inflicted, wiIlat is to be 
dOtll!? 

8hrl S. 1[. PaW: We shall have to ,0 t.o the Rajya Sabha again. My point. 
is, an amending Bill miICht come after 
!lOme e1Operience. 

Shri Mohammed ~: Thi. is a 
~ustantive matter which should not be 
ineluded in the rules. It must be pro-
vided for in the> law itself. Suppose a 
WUln kills an animal whieh i. In its 
-mllehing period or pregnancy, should 
,.mthat kil\~ ofae! be provided fDr In 
th. Bill? It is • INbetantlve matter. 
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Shri S. K. PatH: If all these 70 
years have not made out a case for 
such a thing being a substantive one, 
wrely he can wait till we come with 
an amending Bill. 

Sbri Mohammed Tahir: When we 
are giving an exemption for killing 
an animal for food purposes, the 
question of unnecessary pain does not 
arise! Then it means that the officer 
in charge, when searching the places, 
will have enough scope for malprac-
tices. Therefore, this provision be-
comes useless, because, every person 
can say, "if you are killing the animal 
for food purposes, you must do it 
without inflicting unnecessary pain". 
The man will be put to unnecessary 
trouble. Therefore, when we are giv-
ing an exemption so far as food pur-
poses are concerned, the condition 
about not inflicting any pain, etc., 
should not be kept in this clause and 
that condition should be deleted. This 
is my amendment and should be ac-
cepted. 

Mr. Speaker: Is the han. Minister 
agreeable? 

Shri S. K. Patll: I do not accept hi. 
amendment. 

Mr. Speaker: Need the amendments 
lie put to the vote? The han. Minis-
tier said that he would bring an 
amending Bill as early as possible 
alter they gain experience. I have got 
my own doubts. A man may say that 
lie would like to eat the foetus and so 
lie kills the animal. So, whether such 
an act comes tmder the definition of 
.melty or not is a matter for discus-
sion. All the aame, tlhe rules may be 
"anted. 

Shrl Amjad AU: The rulN eannot 
lie framed to tbat effect. 

Hr. Speaker: We llhall leave it at 
1IW stage. 

. Shrt Amja4 AU: C1aWle S8 prD'ndes 
for J'U1e-making p&wers. They' ltouId 
ROt provide tot thB. 

Mr. Speaker: The hon. Minister says 
tbat he may bring an amending Bill, 
but that he may have to go again to 
the Rajya Sabba if sucb amendments 
are suggested now. There may be 
doubts about this matter, but be may 
bring in an amending Bil as early as 
possible, after gaining experience. 
The hon. Member, I think, is not 
pressing his amendments. 

Amendments Nos. 1, 2 and 3 were bV 
leave withdrawn. 

Mr. Speaker: The question is: 

"That clause 11 stand part of the 
Bill". 

The motion wa. adopted. 

Clame 11 was added to the Bill 

Clauses 12 to 29 were added to the 
Bill. 

Mr. Speaker: Let us now take 
clause 30. 

Clause 30.-(Presumption as to guilt 
in certain cases). 

Mr. Speaker: There are no amend-
ments to this clause. 

Shri Amjad Ali: When I take objec-
tion to the inclusion of this clause. I 
may be a.lowed to have my say. 

Mr. Speaker: Yes. 

8bri Amjad Ali: I have indicated ilL 
my eaclier remarks how there can be 
a presumption in favour of this 
clause. If this is not deleted, there 
may be harassment. If something is 
left to be proved, then the scope for-
harassment is there. The hon. Minis-
ter has said and he has of course as-
sured us that from tlhe time this Act 
or measure came into effect, namely, 
from 1890 to date, no such instances 
have come to the notice of the Govern-
ment that such haras.ments have taken 
"laee. But the word "!laving" does not 
eerur' in this clause. Thougll' it is • 
ctifferent thing, my susp'cion is· tbat 
"any part of the akin ot the head 
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attached thereto" may not at all fit 
in wih the idea of flaying, but only 
with the idea of Halal. If somebody 

·enters a house where Halal has been 
eonunitted, the presumption would be 
in favour of this clause, namely, that 
the person will have to prove that he 

-had done Hawl and that the animal 
was not flayed. That is my point. 
The perSOn has got to prove it later 
on. And my suspicion is that harass-
ment will follow to that extent. I 
wanted the Minister to see if such a 
thing could be accommodated in these 
provisions. I feel that if this clause Is 
dele'ed, there will be no harm. If 
the Minister insists that this clause 
must be retained, then he must give 
reasons as to why he insists Apart 
from the reaSOn tibat this provision 
has existed from 1890 up to this date, 
there is no other argument in his 
armoury. I want to know particularly 
why this clause is required. If he 
giVf'S the reasons, then I shall be sat-
isfied. 

Mr. Speaker: Have we not teeD. 
tiger skins wi' h the head and the 
skin also? Thae is exactly what the 
hon. Minister wants to prevent. The 
tiger is killed but the whole skin and 
the head are preserved. In certain 
houses of some respectable gentle-
-men, we find it. It is the intention to 
avoid such kinds of pleasure in re-
gard to the killing of animals-killin, 
them once for all and fiayinc them 

-alive. 

8hri Amjad Ali: Sir, have you e ... er 
cseen tigers being flayed alive. 

Hr. SpeaJr.er: It cannot be. 

Shri Amjad All: Sir, you say that, 
then I have. absolutely no objec'ioD. 

. But I should point out that here a 
living creature is supposed to be flayed 
alive and, therefore, in order to pre-
'Vent that cruelty, this clause is intro-

--<luced. 

Mr. Speakf'r: I merely mentioned 
-1he tiger. But J am aware of •• dl 
_ihings in regard to the deer, 

Shri Amjad AU: Not ali..... A liY-
ing _ creature is not flayed alive. 

Hr. Speaker: I have found the heada 
of deers. 

Shri Amjad All: That is only aftel' 
killing, Sir. If they can prove that 
this clause is absolutely needed ia 
order to prevent a certain amount of 
cruelty, I shal1 be satisfied, but the 
hon. Minister has given only one 
argument, namely. that from 1890 u, 
til! today, such a provision has con-
tinued in the Sta~ute Book without 
any trouble, and nothing else. SQ, 
my suspicion prevails, and I have 
a feeling that when a presumption Is 
made, it has got to be removed by 
proof. Why drive the poor man t. 
give proof that he has not flayed the 
animal alive but that he has done only 
Halal and that therefore he has not 
comrni ted any offence? That Is aD 
that I wanted to point out. 

Shri Mohammed Tahir: In support 
of the points made by my hon. friend 
Shri Amjad Ali. I would like to in-
vite your attention to clause 28 whiell 
uys as fol1ows: 

"Nothing contained in this Act 
shall render it an offence to kill 
any animal in a manner requIr-
ed by the religion of any com-
munity," 

11 hrII. 

The fear expressed oy Shri Amjali 
Ali is perfe:tIy justified becauss the 
Muslim form of halal is done in -the 
manner as provided in the reliiioa. 
So, if a Muslim kills an animal -by 
hala!, whiCh is the manner proYid_ 
ed by their religion, then it will not 
be an offence under 5t!ction -28. Bllt 
in clause 30 it is prOVIded that i1 the 
skin of any animal is found attach" 
to the head, it is an offence. - . That 
means halal is an offence as iti this 
form the skin remains attached to the 
head. So, there -ise contradiction 
between clauses 28 and 30,' SIl, elaUlle 
30 is not necessary and should be 

-"deleted: ,., ' 
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•• Speaker: la Mia!, i8 not U. 
Mad separated from the rest of the 
iocb'! 

IIari lIob_N1 1'abIr: No, Sir. 

8hri C. B. Pattabhi Kaman: The 
Ilead is not separated. The jugular 
yain is cut and flood flows out. The 
animal is killed like that. There w 
aothing new about it; it has been 
there for 90 years. You have no proof 
etherwise. He is not going to kill in 
the presence of a number of people. 
There must be presumption of cullt 
ill these cases. 

8hri Mohammed Tahir: This mat-
ier has been made clear in clause 28. 
You allow halal by caUSe 28, but you 
in some fonn, take away that right 
by clause 30. There i. a contradic-
tion. 

Shri S. K. Patil: This clause 28 did 
Ilot exist at all in this Bill. Hal! of 
the time of the Joint Committee and 
here yesterday was taken onlY on 
thil;. Clause 30 is really intended to 
eover cases where people kill animals 
in a cruel manner to have the skin, 
lind they could say, "We did not kill 
it in any painful manner". So, the 
presumption of guilt must be there 
in SUch cases. When the representa-
tives of Muslims saw me, the Home 
Minister and the Prime Minister when 
the Bill was under discussion, by 
eOmmon consent, we thought they 
must be given exemption. Therefore, 
elause 28 has been specially devised, 
which did not exist in the Bill at all, 
just to allay the fear of the Muslims. 
Clause 28 is very emphatic and wide 
in its interpretation, viz., 

"Nothing contained in this Act 
shali render it an offence to kill 
any animal in any manner re-
qUired by the religion of any com-
munity." 

So, the fear expressed by my han. 
friends is really imaginary. For 90 
years, it has never been done. They 
an lay, this Is done under seetion 28, 
l>ecause our religion requlrea It. 

11711 (ai) ~. 

Cl'use aD la meant for othe:w *ho 
day iIi and dlIy out kill anln1als. 
Clause 28 is powerful enough to cover 
genuine cases. So, I am not accept-
ing these amendments. It by exper-
ience it is found that any Muslim i8 
really harassed at any time, I will be 
the first person to come and amend 
the Act in the necessary manner. 

IIr. Speaker: The queslion is: 

''That clause 30 stand part ot the 
Bill". 

• The motion WClS adopted. 

Clause 30 WClS added to the Bill. 

Clawes 31 to .1, clause I, the Enact-
ing Fonnula and the Long Title wen 

added to the Bill. 

Shri S. K. Patil: I beg to move: 

"That the Bill be passed." 

Mr. Speaker: Motion moved: 

"That the Bill be passed." 

Shri AmJad All: What we under-
stand from our experience in courts is 
that law is an ass and we are provine 
that by this Bill . . . 

Mr. Speaker: I would cut Ihort the 
argument by suggesting to the hon. 
Minister that if a Muslim is in pos-
session at some skin with the head 
attached, let him not be charged. in-
structions to that effect will be given 
unless there is a suspicion that a Hindu 
or anybody else handed it over to 
him, be is an abettor and he did not 
kill it for the purpose of religion. 

Shri S. 1[. Patil: Killing for religiouo 
purposes is permitted under clause 28. 
But sometimes we find that tiger and 
other animals are killed, which is not 
enjoined by religion. 

8hr1 C. It. Pattabhl Kaman: Madras, 
Mysore and Kerala have got laws 
preventing sacrifice ot animals by 
Hindus, as you know. 

Mr. S)leaker: n is 10 in my place 
also. 
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S1Iri Amjad Ali: He has mentioned 
lleVeral times "religk)ua purpose". 

'That is not the phrase used in clause 
18; the pllrase used is ''in the manner 
'required by the reliJion". 

Shri S. 1[. PaW: Does it include any 
animal? 

Shri Amjad All: Not a mosquito, ot 
course. 

Shri S. 1[. PaW: Not a tiger, either. 

Shri AmjlUl AU: At this sta .. , I 
&hall only say that I man be able to 
prove in any court that thls is bad 
law. 

Mr. Speaker: He is free to do 80. 
We ought not to take a.way the entire 
jurisdiction j)f the court. Let WI re-
lJerve something for the courts. 

The question is: 

"That the Bill be passed". 

The motion was adopted. 

13.07 hi'll. 

INDUSTRIAL JlMPL()~ 
,(STANDNG ORDERS) AMEND1mNT 

BILL 

The Deputy MbURer of Laltoar (SIlrt 
Allid All): Sir, I be, to move: 

''That the Bill further to amend 
the Industrial Employment 
(Standina Orders) Act, 1948, .e 
taken into consideration." 

This is a simple Bill intended W 
extend the coverage of the IndUltrial 
Kmployment (Standing Orders) Act, 
1946, and to ensure quicker certiftca-
uon of Standing Orders. As hon. 
Members are aware, the principal Ac\ 
applies at present to establishment 
employing 100 or more persons. The 
Bill proposes to empower Governmmt 
to apply it even to units with a smal-
ler number on their rolls. There ii, 

,of course, proviSion tor ,ivin& twe 

months' notice before it is actually 
,applied. 

We do not, however, propose to 
prescribe any fresh minimum limit 
and make it unitormly applicable to 
all industries and areas. We thought 
it would be more practical to cover 
the smaller establishments only where 
conditions are suitable. 

The Bill a1110 provides for appoint-
ment of additional certifying offtcers. 
This will ensure speedier certification, 
It is, however, not our intention ., 
create new posts. We are only tak-
ing powers to utilise the services of 
our conciliation officers for this pur-
pose. 

Another amendment seeks to autho-
rise the Central (ffivernment to dele-
gate its power under the Act to State 
(ffivernments. That will further help 
the implementation of the Act. The 
time-limit for filling of appeals has 
also been extended from 21 days to 
30 days so that the party mieht ,et 
sufficient time for this purpose. 

As hon. Memb6nl will see, the pro-
visions of the Bill are progressive and 
non-controveI'l!ial. I hope it will De 
welcomed by all sections of the HOUle. 
Sir, I move the Bill. 

Mr. l'lpeaker: Motion moved: 

"Tha t th~ Bill further to amend 
the Industrial Employment 
(Standine Orders) Act, 194e, be 
taken into consideration." 
Are here any amendments for w-

culation? 

Shri Abld AU: None. 

Mr. Speaker: May I know .ew 
many members want to participaoteT 
I find that five hon. Members want to 
participate. Shri Banerjee. 

Shri S. M. Banerjee (Kanpur): l&. 
Speaker, it may be recalled that tile 
standing orders were welcomed by tile 
trade unions at a time when no ordeN 
existed to regulate the service _-
ditions of the workers employed In 
various indu.triea. From time \0 tiMe 
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the certifying officer has been issuing 
questionnaries or some extracts 1rom 
the model standing orders to the vari.-
ous units for placing tkeir suggestions 
before the certifying officer. I was 
surprised to know today that before 
framing the model standing orders', 
the central trade union organisations 
-I speak subject to correction-were 
not asked to offer their comments. So, 
the standing orders in a particular 
factory or in a particular unit, wh.e-
.ther it is textile, jl1te or anything, has 
actually become the main basis for 
governing the various service condi-
tions of the workers. It passes my 
imagination as to Why, before fram-
ing the model standing orders, the 
central trade union organisations, 
which represent more than about 311 
lakhs of organised labour in the coun-
try, were not consulted. At least I 
know that the All India Trade Union 
Congress was not consulted. I hope 
the hon. Deputy Labour Minister will 
let me know whether the central trade 
unions were consulted. 

I remember that in 1953 some cir-
culan; were issued by the certifyjng 
ollicer or by the Labour Commissioner 
to the various employees' unions in the 
defence industries. We prepared a 
comprehensive draft suggesting vari-
ous amendments, showing our appro-
valor disapproval of the variol1s pro-
visions of the model standing orders, 
and submitted it to the certifyin., 
officer, the certifying officer being the 
Labour Commissioner. On an inter-
view We found that the certifyin., 
officer was quite helpless and he was 
not able to accept any of our amend-
ment~ because, he said, he had no 
power to do!!O. He was simply te 
see that the model standing orders arw 
implemented properly, and if there il 
any law in the implementation thea 
the matter will be taken up by the 
Labour Ministry. I would like to 
know from the hon. Deputy Labour 
Minister of the powers of the certify-
iIIg officer. 

Suppose some opinion is expressed 
by the employ.ees' organisation that a 

(StaRd.ingOrders) 
Amendment Bm 

particular clause of the standing 
orders affects adversely the employees 
and the particular union representing 
those employees expresses a di1ferent 
optruon and suggests an amendment 
to this. W iII the certifying officer be 
able to accept that amendment or 
suggest some via media or some other 
amendments which may suit both the 
employers and the employees? If so, 
it is very good that the standing 
orders have been framed. 

Now the State Governments have 
their own standing orders. Under the 
standing orders if a worker loses his 
token or his ticket, then he .has to pay 
in some cases about Rs. 2 or Re. 1. 
Our suggestion was that at the first 
instance no money should be charged. 
Here I am talking of the delence pro-
duction units and the ordinance factor-
ies. But it was not accepted. The 
cost of that brass token may not be 
more than 4 to 6 annas but he has 
to pay Re. 1. 

Then, there is no appeal against the 
standing orders. Suppose a worker is 
punished onder a particular standing 
order? To wham should he appeal? 
No app2al lies to anybody, and we 
have· to cake .the standing orders as 
they are. 

When the standing orders were 
framed it was thought that they were 
going to be charter of liberty for the 
'Workers, who were being crushed 
onder the heels of the employers, anll. 
they welcomed them. But today we 
find that the standing orders are not 
properly discussed b&fore they aN 
framed and the labour unions are not 
given an opportunity to express thek-
views, and that they are not properly 
considered before they are framed. 
Then. ev~n if the certifying officer or 
the o/ftcer who has to look after th. 
job wishes to consider modification, It. 
cannot possibly do it because of tlte 
limitation on his powers. 

So, I would request the hon. Depu. 
Labour Miaister to kindly tell us wlte-
tiler the standing orders are likely· t. 
be discussed in a tripartite conferen .. 
where the repl'esentstives of labour, 
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wployers, and Government are pre-
.ent aO that the orders which adverse-
17 affect the employees can be consi-
.ered in a sympathetic manner. I am 
8Uggesting this because I find there is 
ao appeal against the standing orders, 
though they actually govern the aer-
Tice conditions of employees. 

I welcome its implementation in 
establishments where less than hun-
dred persons work. But the entire 
matter should be discussed in a -tri-
partite conference. So, I request the 
Deputy Labour Minister to kindly 
tIOIBider the suggestions of mine. 

Shri Indrajit Gupta (Calcutta-
South West): Mr. Speaker, as far as 
this Bill goes, there is nothing very 
much to say about it, and as far as it 
seeks to cover smaller units which 
were not covered hitherto, it \s a good 
thing. But the trouble is, I feel, the 
Labour Ministry is not paying suffi-
cient attention or, perhaps, is wishing 
'" avoid at this stage the deeper impli-
cation of the whole question of stand-
ing ordern. For one thing, this Bill, 
by asking this HOuse to approve of its 
cxtension to smaller unit employees, 
is implying ou.;.· approval of the Stand-
ing Orders Act and the rules made 
under that and all that we are now 
asked is for extension of the measure 
to smaller tL""1its. 

So, here I wish to raise certain 
points. Because, as far as trade unions 
are concerned, I believe including the 
INTUC, there is a growing feeling in 
tb..is coun'try that the provisions of the 
Industrial Employment (Standing 
Orders) Act have become one of the 
major sources of industrial disputes 
and one of the maj or causes of ag-
uavation of industrial discontent in 
this countrY. I think there are sta-
tistics with 'the Labour Ministry which 
wilJ bear me out that next only per-
haps to the question of wages, the dis-
putes arising out of the application 
imd interpretation of standing orders 
form the next biggest category of dis-
putes which have to be dealt with 

from year to year by the Ministries u;. 
thE' various States and also at the 
Centre. 

That whole Question has been by-
passed. Here is a very innocent and 
innocuous Bill being brought forward 
simply as a sort of a technical thing. 
But we must go much deeper into this. 

After all, what does this Industrial 
Employment Act say? The very 
opening sentence which defines the 
purpose of this Act reads as follows: 

"An Act to require employers in 
industrial establishments formall, 
to define conditions of employ-
ment under them." 

That is all. It is stated here that em-
ployers in industrial establishments 
should define with sufficient precision 
the conditions of employment under 
them and make those conditions 
known to the workmen. That was the 
purpose of this Act when it was ini-
tially brought forward. As my hon. 
friend, Shri Banerjee, has said, in a 
situation where there was no regula-
tion or uniformity and standarisation 
of conditions, this was welcomed. But 
with the passage of years, this Act 
has become what one might call a 
weapon in the hands of certain em-
ployers--and I should say a majority 
of employers--in the namo of main-
taining and enforcing d i ;C' pline. Of 
course, we aIJ want di~cipline. With-
out discipline, no industrial under-
taking can work. We want discipline 
both on the part of labour and on the 
part of management. But in the name 
of enforcing and maintaining disci-
pline this Act and the rules made 
thereunder, that is, the standin& 
orders, are being increasingly utilised 
as a weapon for harassing workmen 
for no fault of their own, for victimis-
ing them, in some cases for making 
unilateral changes in working condi-
tions under cover of the standing 
orders and even in many cases, which 
have always been brought to the notice 
of the Labour Ministry, for trying t. 
8UPPress normal activities and rights 
of trade unions. This question there-
for. requires going into noW much 
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more deeply and it is not enough 
.. imply to bring forward a BiII of this 
kind in my opinion. 

The hon. Deputy Minister may dill-
pute what I have said. I do not know 
what he is going to say. But I would 
like to point out to him that in the 
Industrial Disputes Act of 1947-if he 
will kindly refer to the Second Sche-
dule of that Act-there is very clearly 
a recognition or admission of the rea-
lity to whiCh I have bellll referring. 
At a certain stage the Government of 
India came forward and itself amend-
ed the Industrial Disputes Act recog-
nising that the question of standing 
orders, their application, their inter-
pretation etc. have become a very 
fruitful source of discontent and dis-
putes. Therefore we find that in the 
Second Schedule of the Industrial 
Disputes Act, where the matters which 
are within the jurisdiction of labour 
courts are set out, the first three items 
are the following. With your permis-
sion, Sir, I will read them out. The 
first matter here is: 

"The propriety or legality of an 
order passed by an employer 
under the standing orders." 

That means, a dispute arising out of 
this can be brought within the juris-
diction of a labour court. This was 
not there originally. The second item 
is: 

"The application and interpre-
tation of standing orders." 

The third item, also connected with 
this question, is: 

"The discharge or dismissal of 
workmen including reinstatement 
of or grant of relief to workmen 
wrongfully dismissed." 

I submit that the specific inclusion of 
these matters within the Second 
Schedule of the Industrial Disputes 
Act shows that the Government and 
the Labour Ministry are quite well 
aware of the fact that a very large 

number of disputes arise out of these 
very questions. Therefore this W88 • 
good thing that these things were in-
troduced. 

(SIDII MULCHAND DUBE in the Chair] 

But the trouble now, to which I 
wish to come to is-and that is a very 
serious thing and I am sure the han. 
Deputy Minister knows about it-that 
a. number of recent pronouncementll 
and judgments of the Supreme Court 
of India on disputes arising out of the 
standing orders in effect have now 
rendered absolutely invalid or have 
negated the value of these items in 
the Industrial Disputes Act which are 
referred to the jurisdiction of the 
labour courts. I do not want to be very 
long about this, but I would just draw 
his attention and the attention of the 
House to the judgment of th-, Supreme 
Court in the very well-}:nown case 
of the Doom Dooma Tea Company 
where a case of dismi"sal under the 
standing orders arose which was chal-
lenged. The lower tribunal went into 
the case and held that this dismissal 
was unduly harsh and unjust. Then 
when they went iu appeal to the Sup-
reme Court, th~ Supreme Court held 
as folloW8: 

"This question must be consi-
dered in the light of limits which 
are imposed by law on the juris-
diction of tribunals in dealing 
with such a dispute." 

They go on to say: 

"Normally the awarding of pro-
per punishment for misconduct 
under the standing orders is the 
function of the management, and 
unless there is valid justification 
the tribunal should be slow to in-
terfere with the exercise of that 
function. tJ 

Later on they have said: 

, ...... the tribunal overlooked the 
fact that it was not within its 
competence to reappreciate the 
evidence in the present enquiry, 
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aad that introduces a serious in-
firmity in the award." 

What the Supreme Court is saying ill 
that even if a dispute under Second 
Schedule to the Industrial Disputes 
Act comes up, it is referred by Gov-
ecnmen* to a labour court, that labour 
court in effect has not got the power 
to go in to the merits of the case or 
l'e-examine the evidence or anything 
of that kind. 

Only in this morning's Statesman I 
find a report of another case in the 
Supreme Court regarding the Lord 
Krishna Textile Mills, UP. This 
morning it is reported at some length. 
It is a very similar case. Similar 
issues have come up. This was a case 
arising out of section 6-E(2)b of the 
United Provinces Industrial Disputes 
Act. That is a State Act. Here the 
Supreme Court held as follows: 

"The Court held that all that 
the Tribunal could do when deal-
ing with an application under sec-
tion 33 (2) b is to consider whether 
a prima facie caSe for according 
approval is made out or not." 

Approval means approval for dis-
missal. 

"In the present case the Court 
found that the Tribunal had pro-
ceeded to examine the evidence 
and discuss whether the miscon-
duct had been proved, and in the 
opinion of the Supreme Court it 
had lost sight of the limitations 
on its authority in doing so. On 
examination of the Award the 
Court held that the TriblL'lal had 
assumed jurisdiction not vested 
in it by law and consequently its 
refusal to accord approval must 
be set aside." 

Shri Naushir Bharucha (East Khan-
desh): There is also a judgment in 
the case of Chalisgaon Textile Mills. 

Shri IDdrajit Gupta: TheTe are a 
number of cases. 

My point is that a very serious 
Bltuation ha. arisen now. There ~ 

Orders) Amendment Bill 

standing orders. Disputes are arising 
every day out of the interpretation 
and application of these orders. Tha 
Second Schedule of the Industrial 
Disputes Act apparently gives the 
worlanen an opportunity to agitate 
Buch a matter before the labour court 
but now the Supreme Court steps in 
and by a number of judgments has 
held that even in such a aiSe nothing 
can be gone, into. The merits of the 
case, the evidence, nothing can be 
gone into. All that the labour court 
or the tribunal can do· is to see whe-
ther the management has dismissed a 
particular person in accordance with 
tb.e procedure laid down under the 
standing orders and see if the proce-
dure has been correct. That is all 
the court is coneerned with. This 
mean, that unless a more radical 
amendment of the Industrial Disputes 
Act itself and alse} of the Industrial 
Employment (Standing Orders) Act 
is effected-I am pleading for such an 
amendmc-nt which I hope the Gov-
ernment will consider and bring for-
ward-this type of a Bill which has 
come now is quite useless. It has no 
meaning. Unless such an amendment 
is made, it means that tribunals will 
have no power whatever to judge on 
the faimes., or reasonableness or 
otherwise of an employer's actions. 
In that caSe I should like to know 
why Government, either at the Centre 
or in the States, should bother to refer 
these cases to arbitration, to tribunals 
or to labour courts. Why do they do 
it when they know that the Supreme 
Court deci3ion is there preventing the 
labour courts or tribunals from going 
into the merits of the case? It seems 
to me perfectly ridiculous to go on 
referring such cases ralsml( such 
hopes and illusions in the minds of 
workmen and each time that tribunal 
or labour court is bound by these 
previous decisions 8f the hon. 
Supreme Court which binds its hands. 
Therefore I would like to say here 
that this is one basic question which 
must be considered. A part of these 
things have been raised by my hon. 
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... 
friend, Shri Balterj ee. I thlnk the 
root of ~e mischief as far lUI the day 
to day disputes are concerned, lies in 
the Model stan dine orders which have 
been framed by the Ministry itself. 
That is the real cause of the trouble. 
If I may take a little time aver tbJI, 
in these Model atandin&: orders which 
the employers are expected to con-
form to, it is said, provided the Certi-
fying offtcer is satisfied that any 
standing .order submitted to him by 
an employer conferms to these rules, 
and they cover all the various thinp 
which have been indicated, he CIUl 
certify it. In fact, the circulatiOn ~ 
the standing orders by the CertifYin& 
officer to the Unions concerned before 
he does the certifying, for their 
opinion, is simply restricted to thi5 
point. You cannot object on any 
other ground. The only objection 
you may be able to raise is that a 
particular clause or section Of the 
standing orders does not conform to 
the Model laid down by the Govern-
ment in this Act. You cannot ques-
tion the fairness or reasonableness of 
any particular provision on the Model 
standing orders, particularly on 
clauses 3, 4, 5 and 6 which deal with 
mi>conduct, how misconduct is defin-
ed, how misconduct will be treated, 
all the trade unions have been agitat-
ed for years together-all the unions. 
The way this has been defined puts 
arbitrary powers in the hands of the 
employers and gives them unlimited 
discretion to carry out any sort of 
victimisation or punishment Or impose 
the penalties which they please. I do 
not wish to take much time. For 
example, the following shall be treat-
ed as misconduct: there is a long list. 
The very first one, I may give as an 
instance. It says: wilful insubordi-
nation Or disobedience to any lawful 
or r~nable order of a superior. 
Sounds all right. But the trouble is 
this. In another Act it is laid down 
that an employer cannot introduce any 
changes in the working conditions of 
his employees without going through 
a certain procedure. If a particular 
employer, all of • Budden, introducel 

(Sttmdinl1 Orders) 
Amendment Bill 

unilaterally some change in the work-
ing conditions to the detriment of the 
workmen in that particular factory, 
of course, the hon. Deputy Minister 
may aay, you can catch him under ~e 
other Act if he does not follow the 
procedure laid down. That is true. 
In the mean time, suppoge he intro-
duces a certain change and the work-
men concerned object to it and say, 
we think this is wrong, we do not 
want to abide by it, immediately,-
whatever remedy you may seek in 
the court will be later on-under 
rule 21 (a) of the standing orders, for 
disobedience of any lawful or Teason-
able order of a superior, action can 
be taken. 

Shrl NaWlhir Bbanleha: It cannoi 
be 'lawful' without notice of the 
change. 

Shri IndraJit Gupta: You can go to 
the court later on. In the meantime, 
this man is charge-sheeted or given a 
warning or something like tllat. There 
is .triking work or inciting others to 
strike work in contravention of the 
provisions of any law. Obviously this 
indicates illegal strikes. For illegal 
strikes penalties are laid down-in 
contravention of the provisions of any 
law. But, we know, we can cite 
hundreds of cases of perfectly legal 
.trikes which have not contravened 
any provisions of any law, in which 
these standing orders are applied. 
Alter that, one can indulge in litiga-
tion in all the tribunals, High Court 
and the Supreme Court. A case takes 
three years. In the meantime, using 
this power, they charge-sheet and 
suspend and very often dismiss the 
1\·orkmen. 

The major trouble with these Model 
standing orders as my hon. friend Shri 
S. M. Banerjee mentioned, is this. 
There is a procedure laid down after 
you have charge-sheeted a man and 
brought charges against him. What is 
the procedure laid down? He who 
is the prosecutor is also the judge. 
Of course, somebody will say, the 
discipline of an establishment or 
industrial concern has to be maintain-
ed like this. The manaeement 
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charges the man vith a particular 
offence. The only course laid down 
here is that an cnquiry will be held 
by the management itsell and the 
decision will be made. There is no 
appeal against that. Even at this 
so-called enquiry which is held by the 
management within its own closed 
doors, there is no provision for that 
accused workmen to be represented 
by even a representative of his union. 
Even that is not there in the Model 
... tanding orders. From my own 
personal experience I can say thili. 
Perhaps the hon. Deputy Minister 
knows that because that is a dispute 
going on for a long time and the 
Central Labour Ministry is well 
acquainted with it. Under section 3 of 
the Industrial Employment Act, there 
is a provision which says that the 
draft standing orders submitted under 
this section shall be accompanied by 
a statement giving the prescribed 
particulars of the workmen employed 
in the industrial establishment. The 
rules say that these prescribed parti-
culars mean, the total number of 
workmen employed, the number of 
permanent workmen, the number of 
temporary workmen, the number of 
badLis, etc. That means, that when the 
standing orde,.. are submitted for certi-
fication, the employer is also expected 
to submit a statement giving all these 
particulars. The hon. Deputy Minis-
ter knows that in one of the biggest 
industries of this country and the bi,-
gest earner of foreign exchange in our 
country, that is the jute industry, for 
the last 11 years, we have not been 
able to get at the employers to submit 
this statement as to the number of 
badlis, permanent, temporary, etc., 
workmen in different categories that 
they employed. Why? Because, they 
say, we are carrying out rationalisa-
tion. Since 1949-this is 196b-for 11 
years, rationalisation and modernisa-
tion, they say, are being carried on, 
and therefore, we can never state at 
any single point of time how many 
of our workmen are permanent, how 
many are temporary, how many are 
badli, and so on. That is the kind of 

conformity with the standing OrdeN 
and the applicability of these rut.-
tha t we find in practice. The result 
of it in the jute industry is. that per-
haps nearly half of the workmell 
employed out of 2 lakh workers are 
no longer permanent. Non-permanent 
people are working for years together. 
They never become permanent. They 
are always shown as casual or badli 
Or temporary, etc. These are some 
of the things we find . 

The most serious thing as I said iI 
the procedure for enquiry which' is 
laid down in cases Of allegations of 
misconduct against a workman before 
action is taken against him. He 
cannot be represented by any union 
repreSentative there. He has no ap-
peal against the decision of the 
management. 

What I wish to say in conclusion IS 
this. Will the hon. Deputy Minister 
enlighten us on one thing? For the 
last so many years, we have been 
trying to evolve a procedure of arriv-
ing at certain agreed tripartite deci-
sions through the machinery of the 
Indian Lobour Conference and its 
standing committees, sub-committees 
and so on, a procedure which We at 
least have welcomed very much and 
have tried to participate in and co-
operate with to the best of our ability. 
In this tripartite Indian Labour Con-
femce, the hon. Deputy Minister 
knows, in 1956, at the 16th Conference 
in Naini Tal, we have adopted a una-
nimous tripartite agreement. The 
Central Government, the State 
Governments, the employers' federa-
tions and all the Central trade union 
federations have agreed to a code of 
discipline. A part of the code of dis-
cipline is the grievance produre. This 
very Ministry has come forward with 
a draft of a model grievance proce-
dure. That is there incorporated in 
the tripartite agreement. When a 
worker has a grievance for which he 
wants redress, there is a procedure 
laid down there. All the various 
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auccessive stages through which he 
can represent his ca:se, are mentioned. 
At each stage there is provision laid 
down as to how the employer must 
deal with it. How he must act, at what 
jOtage the union comes in, what rights 
the workman has at the stage of 
enquiry, all these things are laid 
down. I want to know what is there 
in common between that tripartite 
agreement and the grievance proce-
dure and these Model standing orders 
which also have been framed by this 
Ministry. A most anomalous position 
ha, been created. On the one side, 
there is the statute laying down 
Model standing orders. On the 
other hand, outside the field of 
legislation, there is a unanimously 
agreed code of discipline and griev-
ance procedure. If you compare the 
two. there is nothing in common 
between the two. Which one is to 
prevail? How do you expect the em-
ployers to give them the benefit of 
these model standing orders, because 
this is a s'atute, something of a higher 
order? Yet, we have asked them 
voluntarily to accept the grievance 
procedure which they signed at Naini 
Tal. They may sign it, but why should 
they observe it? If it comes to a 
pinch, they will jettison that and 
prefer this every time. This gives 
them much more power, and this is 
the law. In fact, we have been told, 
I do not know whether it is a correct 
report, that the Labour Minister of 
Bombay State has, on an occasion, 
been heard to remark that wherever 
he finds that the tripartite agreement 
comes into conflict with the provisions 
of the statute, the provisions of the 
statute must naturally prevail. Then, 
what is the good of these tripartite 
conferences to which we are taken 
every year? 

Slul Naushir Bharueha: That is 
ftam ke vaste. 

. Shrl Indrajlt Gupta: Therefore, I 
Wish to suggest that first of all the 
Industrial Disputes Act should be 

(StaM4nQ O1'de7's) 
Amendment Bill 

amended so that tribunllls, Iaballl' 
courts and such like bodies are givea 
that power which is now taken aWII7 
by the Supreme Court decisiODll. 
They should have the power to go 
into the merits and evidence of the 
cases referred to them. There ill lID 
danger of discipline breaking doWll 
because, after aU, the power of 
referring these cases to the labour 
court or tribunal is kept securely in 
the hands of the Ministry. The casel! 
cannot go to the tribunals automati-
cally. So, when they do go, the 
tribunal should have some power 
which it has not got now. 

Secondly, my suggestion is that 
these model standing orders should 
at least be brought into conformity 
w:ith the provisions of the agreed tri-
partite grievance procedure. In fact, 
I want to ask the Deputy Minister 
why thOse relevant provision'S of the 
code of diScipline and grievance pro-
cedure are not bodily incorporated in 
the model standing orders. These 
model standing orders, I say have no 
validity after that tripartite agree-
ment. They should be scrapped 
wholesale and should be sUbstitutE.d 
by the provisions, principles and 
ideas behind the tripartite agreement. 
Otherw:ise, what is its value? 

These are very important, basic 
questions. Simply saying that estab-
lishments employing less than 100 
persons will now have the benefit of 
this Act is no good. That is all right, 
but the point is: why are you asking 
us to imply approval of this Act and 
rules? We do not wish to give that 
approval. 

These are my submissions. I hope 
the Deputy Minister will take them 
into consideration. 

Shri Oza (Zalawad): I welcome the 
Bill so far as it goes, but I must confess 
that I am not in complete agreement 
with the approach Of the Bill . 

So far this Act was applicable to 
establishments employing 100 or more 
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persons; now, by this amendment, we 
want to giye powers to the Govern-
ment to extend it to factories employ-
ing less than 100 men. 

'])he objects Itf the Act are well laid 
down in the preamble as under: 

''Whereas it is expedient to 
requlre employers in industrial 
establishments to defute with 
suftl.cient preciSion the conditions 
of employment under them and to 
make the said conditions known 
to workmen employed by them;" 

So far as the large establishments 
are fIOncerned, we know that there 
are trade unions, sometimes very 
strong trade unions, which can enter 
into collective bargainlltg and get the 
terms of employment very well defin-
ed, and thus protect the rights of the 
employees. They are quite competent 
to do so. But in the smaller estab-
lishments having very few workmen 
We find trade unionism has not deve-
loped. trhere we particularly require 
to safeguard the interests of the work-
men. 

For example, we have got the 
Minimum Wage Act not for the large 
establishments employing 100 or more 
men, but only for sweated industries. 
The legislature in its best wisdom 
found that these workmen could not 
take care of themselves, and therefore 
Government should step in and safe-
guard their in teres 'so 

In the same way, we should have, 
in respect .f the present Act also, 
started from the bottom, rather going 
from the larger to the smaller estab-
lishments. That would have been the 
correct approach. 

13.4i Juos. 

[MR. DEpUTY-SPEAKER in the Chair] 
However, I am glad Government 

have at least now thought of extend-
Ing this Act to the smaller establish-
ments. Better late than never. I am 
sure Government will utilise these 
powers to protect the employees of 

Orders) Amendment BiU 

the smaller establishments, by getting 
their condition. of work defined. 

The previous speaker seems to be 
under a misapprehension, and his 
approach is also, in a way, defective. 
He ash:>: why all these standinlC 
orders, when they are not in con-
formity with the policies of the Gov-
ernment otherwise defined? As is 
clear from the preamble, this Act is 
mainly meant for defining the condi-
tions of work of the employees and to 
make them known to the workmen. 
Suppose there is a breach of any 
standing order, as he rightly pointed 
out, the Supreme Court and other 
courts refuse to intervene where the 
procedure has been properly observed. 
1 do not think it was ever contemplat-
ed by this legislation that the courts 
.hould take the authority to tackle 
every case of breach of discipline or 
things like that that may arise in day 
to day management. Then the courts 
will be flooded witl1 litigation, and it 
would be impossible to run the 
factories. Only where the procedure 
has not been observed, where there is 
mala fide on the part of the employer. 
Malpractice or victimisation, would 
raise an industrial dispute when 
the courts would be completely autho_ 
rised to intervene, go into the merits 
Of the case and give protection and 
redress to the workman concerned. 
For instance, Government is taking 
disciplinary action against its servants 
on so many occasions. The courts do 
not intervene. Similarly, employers 
can enforce discipline without the 
intervention of the courts. But casK 
where a worker or workers are dis-
missed because of acts of indiscipline 
on their part Or misconduct, or the 
management has taken action not to 
enforce discipline but for victimisa-
tion, would not be covered by the 
Standing Orders Act but by the Indus_ 
trial Disputes Act, as they jeopardise 
peace in the indUBtry, and there the 
courts would be competent to inter-
vene and give redress. This is the 
di1!erence between the approach at 
the previous speaker and that of the 
Ministry towards this legisla lion. 
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The grievance procedure also is not 
meant to cover such grievances under 
the Standing Orders Act. Only 
grievances which arise out of victi-
misation and other industrial matters 
are to be redressed in a particular 
way. Matters of day-to-day manage-
ment must be left to the management, 
and I think it would be a wrong thing 
on the part of Government to bring 
forward legislation under which they 
could assume powers to give redress 
in each case of indiscipline. There 
are thousands and thousands of estab-
lishments in this country, and at this 
rate we shall have to install a very 
big 'machinery to give redress to the 
worman. I think that i. not the 
correct approach. Only where there 
is anything mal.a fide or there is a 
breach of industrial peace, should the 
courts intervene, and not otherwise. 

As regards the approach of this Bill, 
as I said in the beginning, Govern-
ment should have started from the 
bottom rather than by giving relief to 
establishments employing a very large 
number o! employees and then going 
down. They must give protection to 
the employees in the smaller estab-
lishments who cannot take care of 
themselves, and just as in the case of 
the Minimum Wage Act, likewise, here 
also, I hope Government would not 
waste time but will immediately 
notify the smaller and smaller estab-
lishments also, so that the workmen 
employed therein may know exactly 
the conditions of their employment 
and may be able to safeguard their 
interests. 

Shri Naushir Bharucha: I shall be 
extremely brief. So far as the pre-
sent Bill is concerned, it is certainly 
welcome becaus", it seeks to bring 
within the purview of the Act smaller 
industrial establishments which will 
be employing less than one hundred 
workmen. and it leaves the option to 
State G~vernment, after notification, 
to bring within the purview of the 
Act such of the smaller industrial 
establishments as it chooses to bring. 
But the point of grievance was rightly 

(Standing OrdeTs) 
Amendment Bin 

voiced by the preceding speaker wh~ 
said that the trouble is not so much 
in having those standing orders as in 
interpreting them. 

I had some experience of in tepreta-
tion of these standing orders, and the 
most surprising part of it is that 
though the Supreme Court had pro-
nounced decisions by way of inter-
pretation of many standing orders, 
those decisions virtually knock the 
bottom out of the rights which have 
been vested in the wormen either by 
the Industrial Disputes Act, or, for 
i .... lstance in the case of Bombay, by 
the Bo~bay Industrial Relations Act. 
I had occasion to represent the work-
men of a textile mill in Chalisgaon in 
a matter before the Supreme Court 
where a question of intepretation ot 
the staading orders was involved. 

In Bombay, we have got the Bombay 
Industrial Relations Act, which pro-
vides that the conditions of employ-
ment shalI not be changed except by 
a certain procedure to be followed 
under section 42 of that Act, namely 
that notice of change etc. has to be 
given. In that particular case, 14 of 
the employees were dismissed, and we 
brought the matter before the Sup-
reme Court on the ground that the 
requirements of section 42 had not 
been complied with, namely that 
notice of change had not been given. 
The defence of the employers was 
that under the standing orders they 
could do it, and the court held in that 
particular case that it was not nece-
ssary to comply with the provisions 
of section 42, because under the stand-
ing orders, the employer had the right 
individually to tenninate the ser-
vices. For individual tennination of 
service, as the counsel for the 
employer himself said, it is not 
necessary even to bring within 
the ambit of misconduct any of the 
actions of the employee. If, for ins-
tance, the employer says that he does 
not like the face of a particular em-
ployee, individually, his services can 
be terminated. They said that the-
standing orders gave the employer!> 
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the right to terminate ind.ividually the 
>;ervices of their employees, and the 
>;ervices of 14 people were ind.ividually 
terminated; and the Supreme Court 
upheld that under the standing orders, 
the employer could do so. -I am not suggesting for a moment 
that the Supreme Court was wrong 
.in its interpretation, but the fact does 
remain that the interpretation of 
standing orders creates an amount of 
trouble which is perhaps not foreseen 
by the han. Minister in charge. The 
difficulty is this. It is not enough to 

_provide model standing orders and 
ask the employers to formulate stand-
ing orders in conformity with it. We 
must go to the substance of the thing 
.and see that both the model standing 
orders as well as the standing orders 
-1ramed by the employers do not im-
pinge upon certain rights, and will 
not, directly or indirectly impinge 
upon the substance of the rights given 
-to the employees. 

In this particular Supreme Court 
case, which I lost, the result has been 
·disastrous. In Bombay, the employers 
have now started giving notices indi-
vidually, with the result that the 
labour courts can do nothing about 
it, because the standing orders have 
been interpreted in a particular way, 
and the employers have got the right 
to formulate these standing orders. 
-Therefore, what is the remedy? 

The remedy is so to formulate your 
,model standing orders that any orders 
formulated on the basis of these do 
not deprive the substantive rights of 
the workmen. It is true as the han. 
Member, who preceded me said, that 
ille approach is different. Here, we 
are discussing only the question of 
amending the Act about industrial 
employment standing orders, whereas 
the other point is a question of the 
substantive rights of the workmen. I 
-am not concerned about the proce-
d ures. It is true that in this case, we 
can dO only this much and nothing 
more, but I am asking Government 
what they propose to de;> about cases 
:I have pointed out. 

If they ask the Law Ministry M 
make a critical study of the varioUII 
pronouncements of the Supreme Court 
arising from the interpretation of the 
standing orders, they will find that iA 
many cases, substantive rights of the 
employees have been taken away. 
Therefore, I am mentioning that it i. 
no use formulating a good law on the 
statute-book if ultimately the court 
comes to the conclusion and gives aJI. 
interpretation which knocks the bot-
tom out of the employees' rights. 

Therefore, my submission is this 
that we welcome this Bill, because it 
is a step in the right direction in the 
sense that it makes known to the 
workmen, the conditions of employ-
ment and makes provisions applicable 
to a larger section of employees and 
establishments employing 50 or 60, or 
even less later on, the Bill is also 
good in so far as it goes but it does 
not go far enough, and that is a point 
which I hope the han. Minister will 
bear in mind. 

Shri Aurobindo Ghosa) (Uluberia): 
I quite agree with the observation 
made by my han. friend Shri Nausbir 
Bharucha that there is nothing to say 
against this amending Bill because it 
only seeks to extend the scoPe of the 
standing orders to the smaller units. 
But the difficulty is that the privileges 
or the benefits which we are seeking 
to extend to the smaller units have 
been interpreted, as has already been 
pointed out by Shri Naushir Bharucha 
and Shri Indrajit Gupta, in such a way 
that the workers have really received 
nothing out of these standing ordel'll 
as framed by the employers in dif-
ferent States. Besides, the employers 
when they formulate the standing 
orders, keep vagueness and ambigui-
ties there in such a way that it is not 
very easy to interpret the real inten-
tion of the standing orders. 

Previously, as we are aware, many 
of the firms and factories had no 
standing orders, in spite of reminders 
from Government, and they submitted 
the model stand.ing orders after a 
few years only. Of course, nowadays, 
it has been regularised to some 
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languages. So naturally it is impoi-
pble for the workers to know what 
the standing orders are and how they 
can involve them in the ambiguitil!fl 
and legal quibbles of those orders. I 
know of a case when a man was sen-
ed with a notice of dismissal. There 
was no Union there. The man wu 
,iven notice. He went to civil court 
-it may be on bad advice-and there 
the District Judge gave the opinion 
that it came under the law of master 
and servant. Naturally, if the em-
ployer does not like the face of the 
employee, he can dismiss him ac-
cording to that view. That is what 
happens in the civil courts. Of course, 
now it is said that if he wants any 
relief, he can go to the industrial 

atiml But, in tact, what are the 
~afita which the workers are receiv-
iDe as .. reault of thellit standine 
erdera! 

We lind that even in the standlne 
erdeors, there are provisions detri-
mental to the interests of the workers, 
and such things lie concealed in the 
standing orders. When they go before 
the labour court or the Supreme Court 
tor interpretation, those provision. 
prove to be detrimental to the work-
ers. The main point underlying this 
Bill is that standing orders should be 
formulated and formulated in- such a 
way that the real intention is fulfilled, 
namely, giving some relief to the 
workers and seeing that their service 
.onditions are not airected or jeopar-
aised in any way. 
14 lin 

Regarding these model atandine 
erders, copies are sometimes sent 
to the registered Unions. But it has 
been already said that even though 
the registered Unions give suggestions, 
the certifying officers cannot go be-
YOnd the scope of the standing orders. 
Naturally, we have found that on the 
interpretation of the model standing 
orders, -the workers have been depriv-
ed of casual leave or other privileges 
to which they are entitled even under 
the award of the tri.bunal. Hence 
these model standing orders are a 
.tumbling bloc to the receipt by the 
workers of any benefit out of this 
legislation. 

As regards the publication of the 
.tanding orden, even though these 
orders are there, in small mills or 
Jactories, most of the workers are not 
aware of these orders. After they 
are charge-sheeted, after their disputes 
are sen t to the labour court, they 
eame to know of the existence of the 
standing order of the factory or mill 
and how they have been involved in 
it. Even though technically the 
authorities get the standing orders 
eertitled by the certifying officer, these 
orders are never published, so that the 
workers do not come to know that 
there are such standing orders. Gene-
rally these standing orders are framed 
ill. Ilnglish and never In any regional 

court or proceed under the laWi! 
framed for that purpose. 

I would impress on the hon. Deputy 
Minister the necessity of reforming 
the model standing orders. U thia 
can be done, the number of disputes 
arising out of the interpretation of the 
model standing orders can .. Iso be re-
duced. With these words, I request 
the Minister to bring forward a new 
set of model standing orders in con-
formity with the decisions that were 
also taken at the Indian Labour Con-
ference as regards the service condI-
tions that are to be followed in the 
case of workers. He should see to it 
that these sta.!lding orders which were 
said to be a charter of rights are not 
turned into a bond of slavery or ins-
trument of exploitation of the workers. 
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5325 Industrial AGRAHAYANA 22, 1882 (SAKA) Employment 5326 
(SUmding Orden) 
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Shrl Muhammed Eliati (Howrah): 
Mr. Deputy-Speaker, Sir, I am glad 
Government have brought forward the 
Industrial Employment (Standin, 
Orden) Amendment Bill. But even 

if this measure is passed it will not 
be beneficial to the workers at all, as 
has been mentioned . by my hon. 
friends. The experIence which the 
workers have eathered since 1946 up 
till now .is not at all happy. Just no ... 
my hon. friend Mr. Varma said that 
this measure is being utilised by the 
management for their own benefits 
and they are using it to suppress the 
trade union movement of the workeno 
of our coun try. Several exampJeli 
were quoted as to how the Act and 
111e standing orden which haye been 
framed under it are misinterpreted 
and are beini applied against the 
workers. 

I shall give one or two examples .. 
too how these Standing Orders are not 
at all implemented in many of the 
factories. The employers 1I0ut this 
Act as well as the Standing Orders. 
I shall deal with only one thing, that 
is, the case of dismissal on a charge 
of misconduct. What does misconduct 
mean? I am not going into the details 
of it. The Standing Order lays 
down the procedure for enqUIrIes 
through tribunals and appellate tribu-
nals. These procedures are: 

(a) The workman must be given 
a charge-sheet in writing in 
which alI facts and circums-
tances alleged against him are 
stated; 

(b) He must be given reasonable 
time to put in his written de-
fence; 

(c) An officer conducting the in-
quiry must be an independent 
officer; 

(d) The evidence in support of 
tlle charges mlUt be laid first; 

(e) The .... orker must be g:iven 
opportunity to cross-examine 
the witnesses wllo are depos-
ing against him; and 

(f) The workman must be allow-
ed to lead his own evidence 
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and examine his witnesses in 
support of his case. Before 
taking a final decision the in-
quiry officer must take into 
consideration the previous re-
cord of servic!! of the work-
man and other extenuatinl 
and aggravating circumstan-
ces alleged against him. 

These are the five or six procedures 
which have been laid down through 
the rulings at the various tribunals 
and appellate tribunals. But the 
management do not obey the proce-
dures which have been laid down by 
the tribunals. I shall give only one 
example. In a factory in the 24-
PargaDaa in West Bengal employm, 
about 1,500 workers the employ_ 
are denied the facilities whicll. 
are given under the various laws of 
our country, in regard to minimum 
wages, holidays, leave, etc. Ultimate-
ly the workers had to form a trade 
union. As soon as the trade un~on 
was formed and the grievances were 
placed before the Labour Commis-
sioner the management immediately 
declared a lock-out in the factory and 
103 workers were dismissed without 
issuing any charge-sheet, without 
holding any enquiry. When the mat-
ter was brought to the notice of the 
Chief Minister, he called a conference 
of the employers and the employees, 
where the government ofllcials were 
also present. When We raised this 
matter the Chief Minister enquired of 
the Labour Officers whether the em-
ployer was entitled to dismiss the 
worker. without issuing any charge-
sheet or holding an enquiry. The 
Chief Labour Commiaaioner WB8 hesi-
tating, but the Labour Secretary laid 
that the employer had every right to 
disnUss any worker without issuing 
any charge-sheet or holding any en-
quiry. When We challenged uu., he 
could not luPPOrt it by allthority. Bllt 
taking the sllppart of the Department 
of Labour of W8t Bengal the employ-
_ have dlsmilSed 103 workers. Lock-
Q1I.t 'W'BI declared and the factory 
elosed for more than alz months. 

When we approached the Chief Min-
ister and also the Home Minister we 
were alSured that all workers would 
be taken back. They asked the work-
ers not to go on strike and asked them 
to join their duties. But when the 
workers went to join their duties the 
management did not take them in and 
they refused to give them employ-
ment. The management said that they 
would employ whomsoever they liked 
and the rest of the workers would be 
kept out. To lock-out has been lifted 
about five months ago, but even now 
400 to 500 workers are kept outside 
the factory without any charge-sheet 
being prepared or any enquiry being 
held. Tl!.ere is actually no charge at 
alI. How can an enquiry be held in 
such a case? This is how, Sir, in 
many factories the employers do not 
implement the decisions of the Tri-
bunal or the Appellate Tribunal. ThI!7 
do not implement the standing orders 
and even the Act itself. . 

Therefore, as my hon. friend Shri 
Indrajit Gupta and others have said, 
this Act has become absolutely obso-
lete. This will not at all be useful 
for the workers. This must be chang-
ed and a new law must be brought 
before the Parliament. After indepen-
dence, Sir, this is the first time that an 
amendment is being sought to be made 
to the Industrial Employment (Stand-
Ing Orders) Act. In this Bill the Min-
ister should have provided for new 
things which would suit the present 
conditions obtaining in our country. 

Ch. RaDblr SiD&"h (Rohtak): What 
does the hon. Member suggest? 

8hri Mghamm" ElIas: I have been 
pointing out what haa already been 
accepted by the three parties-the 
employers, the employees and the 
Government. They are tripartite 
decision. at the Il1th Labour Confer-
ence held at !Oainl Tal. I shall juJ1: 
take only one or two examples of what 
hall been stated in the atanding ordeN 
and what has been accepted by the 
representatives of the employers, the 
empl07- and the GoYBI'IlmeDt. With 
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regard to dismissals it is stated under 
&he Standing Orders: 

"No order of dismissal shall be 
made unles the workman con-
cerned is informed in writing of 
the alleged miscondllCt and is 
given an opportunity to explain 
the circumstances alleged against . 
him. The approval of the mana-
ger of the establishment or where 
there is no manager, of the em-
ployer is required in every case 
of dismissal and when circums-
tances appear to warrant it, the 
manager or the employer may 
institute independent enqwnes 
before dealing with charges 
against a workman:" 

There are certain other provisions. 
Against item (6) it is said: 

"In awarding puishment under 
1.'b.is stan cling order, the manager 
shall take into account the gra-
vity of the misconduct, the pre-
vious record, if any, ot the work-
men and any other extenuating 
or aggravating circumstances, that 
may exist. A copy of the order 
passed by the manager shall be 
supplied to the workman concern-
ed." 

ThQ speakers who spoke before me 
have stated clearly how enquiries arQ 
conducted. Supposing a worker has 
been charge-sheeted and he has re-
plied to the charges, when the actual 
enquiry is conducted the enquiry offi-
cer is not an independent man as sta-
ted in the standing order. The em-
ployer himself or the manager will be 
the enquiry ofticer. The other work-
ers do not dare to give evidence. If 
the worker concerned wants to brin. 
in his co-workers to give evidence, 
those co-workers also will be charge-
sheeted if they give evidence. They 
will also be victin.!sed because the em.. 
ployer himself is the enquiry ofticer. In 
this way there cannot be any good en-
quiry, and independent enquiry. 
1rhen the manager who has charge-
sheeted a worker himself becomes the 
enquiry ofticer, there can never be 
any proper enquiry. Ge!I'!'.nill7. lOme 

(Stcmdint OTders) 
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kind of a farce is conducted after 
which the manager according to his 
whim and fancy dismisses the work-
er. 

In the tripartite decisions it is clear-
ly stated how the enquiry should be 
conducted. It is called "Grivance 
Procedure". Many things are stated 
there. I shall not take the time at 
the HOUSe stating how the Grievance 
Committee is to be formed. The 
workers' representatives have to be 
elected to this Committee. If there is 
a trade union, the representatives of 
the trade union are to be therf,. There 
will also be representatives of the 
management. An the grievances are 
to be brought to the managemen~ 
through the Grievance Committee. 
After a worker has been charge-
sheeted and he has replied to the 
charges upon which the employer has 
taken a decision, it is stated here: 

'<If the worker is not satisfied 
with the decision of this officer or 
fails to receive an answer within 
the stipulated period, he shall, 
either in perSOn or accompanied 
by his departmental representa-
tive, present his grievances to thQ 
Head of the Department designat-
ed by the Management for the 
PUl"pQSe of handling grievances." 

If he is not satisfied willi the decision 
of that officer then he will again pre-
lent his lf1"ievances. It is said here: 

"If the decision of the Depart-
mental Head is unsatisfactory, 
the aggrieved worker may request 
the forwarding of his grievance 
to the 'Grievance Committee' 
which shall make its recommen-
dations to the Manager within 
seven days of the worker's re-
quest. If the recommendations 
cannot be made within this time--
limit, the reason for such delay 
should be recorded. Unanimous 
recommendations of the Griev-
ance Committee shal be imple-
mented by the management. In 
the event of a difference of opi-
nion amon, the members of the 
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Grievance COmmittee, the views 
of the members along with the 
relevant papers shall be placed 
before the MaIlllger for final deci-
sion." 

If this final decision does not satisfy 
the worker, he can go up. It is said: 

''Where the workman is not 
sa tistied with the final decision of 
Management, he shall have the 
right to appeal to Management for 
a revision. In making this appeal, 
the worker's representative, if he 
so desires, shall have the right to 
take a union official along with 
him to facilitate discussions with 
management. Management sllall 
communicate their decision with-
in a week of the workman's re-
vision petition." 

If that is also not satisfactory, then 
On a joint representation by the em-
ployers and the employees the dispute 
will be sent to a voluntary arbitrator. 
If even the recommendation of the 
voluntary arbitrator does not satisfy 
the worker, he can approach the 
Conciliation Officer of the Govern-
ment and from there he can proceed 
to the Tribunal or the Appellate Tri-
bunal. 

Sir, a wonderful grievance proce-
dure of this nature was adopted at 
the Labour Conference held at NaiAi 
Tal. But that is not being imple-
mented even now. The hon. Minister 
should have brought it up. It is help. 
ful to the management and also the 
,":orkers.. We do not want any indis-
cIplme In the factories. We want 
more and more production. As a 
workers' representative I want to say 
that we want to make our country 
more and more prosperous and we 
want more and more production. We 
want to see that discipline is main-
tained inside the factories. But there 
should be some sort of procedure by 
WhICh the workers can get their griev-
ances mitiga:ed. Until and unless 
that procedure is evolved, Sir, the 

worker-management relation cannot 
improve. That is why with very great 
effort the Government and the repre-
sentatives of the management agreed 
to the procedure that I mentioned just 
now at the last Labour Conference. 

I would, therefore, request the hon. 
Minister-he may bring this amending 
Bill and we may pass it-to think 
over this. He 5hould change the 
whole model standing order. In West 
Bengal we framed a model standing 
order. We placed it before the West 
Bengal Government. They have not 
paid any heed to it up till now. If 
according to the decisions arrived at 
.the last Labour Conference the model 
standing order is changed and this is 
incorporated in it, I think everybody 
will benefit from it-both the manage-
ment and the workers will benefit. 
The Government also will not have tG 
spend much of their time in settling 
a dispute. The Government machi-
nery will not have to spend much 
energy or effort to settle any dispute 
arising out of the present standing 
order. That is why I would request 
and indeed demand of the Govern-
ment that they should change the pre-
&ent standing orders and constitute 
and frame thoSe orders which have 
been unanimously accepted in the 
Labour Conference. 

Dr. Melkote (Raichur): Mr. Deputy-
Speaker, Sir, I welcome this Bill. It 
ha.s a limited scope. it seeks to extend 
the scope of application of the stand-
ing orders to establishments employ-
ing less than 100 persons even upto 
20 persons. I personally welcome that 
particular feature. 

There is a good deal in what my 
hon. friend Shri Ramsingh Bhai 
Varma and other hon. Members have 
said in regard to the standing orders. 
Many of the points that they have 
raised are very valid, but at present 
we are not considering any of those 
items. It i. only the application &£ 
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the standing ordera that comes under 
the scope of this Bill. 8hri Ramsingh 
Bhai Varma referred to the applica-
tion of the standing orders to certain 
other groups of workers. In that 
connection, I would like to say that 
this application should cover both the 
workers who are engaged by contrac-
tora as well as those in the Defence 
in particular. For instance, the water 
carriers and the cooks working with 
the Defence have at present no scope 
of ventilating their grievances. I 
feel that the scope of this Bill should 
be extended to them also and the 
provisions be made applicable to 
them. With these words, I welcome 
the Bill. 

8hri Abid Ali: Mr. Deputy-Speaker, 
Sir, I do not think that anyone con-
nected with labour movement will 
seriously say that this Industrial Em-
ployment (Standing Orders) Act, 1MO 
has not benefited the workers immen-
sely. There may ·be difference,g so far 
as its working in some particular 
establishment is concerned. An indi-
vidual employer here and there might 
not have followed the requirements of 
the Act. But by and large I know 
that Trade Union organisations all 
over the country do appreciate the 
good this particular enactment has 
done to the working classes. 

Much has been said about the pro-
visions of the code adopted at N aini 
Tal and about the grievance proce-
dure, etc., which had been drawn up 
by the Labour Ministry in consulta-
tion with the representatives of the 
workers and employens. Hon. Mem-
bers have referred to them with so 
much vehemence, but they should 
also know that it is the spirit of the 
code that is important and that these 
are voluntarily adopted for voluntary 
implementation and should not be 
made part of any enactment. Some 
hon. Members haTe been so much 
vocal about the bad implementatien 
of the provisions to the extent that 
unlawful and unreasonable orders of 
the management have to be obeyed 
and they have asked what is lawful 
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and what is reasonable in the sense 
that they should not be obeyed by 
the workers. 

Shri Indrajit Gupta: lis that what 
was said? 

Shri Abid Ali: Whatever may be 
provided in the Act, much depends on 
its application and also, much more 
depends on the trade union move-
ment itself. There are trade union 
organisations, not of the type those 
hon. Members represent but of differ-
ent type,g which do not need the sup-
port of. .. (InteT1"Uptions). 

8hri Mohammed Elias: He alsr 
said what we have IJRid. 

Shri Abid Ali: I am coming to that 

Mr. Deputy-Speaker: Order, order. 
Speeches are not made while sitting! 

Shri Mohammed Elias: His friend 
also has aaid it. 

Shri Abid Ali: That alao has not 
been understood by my hon. friends 
there. That hon. friend meant some-
thing else. What I was submitting 
was, if the trade union movement is 
atrong, they do not need the backing 
of any enactment, because the trade 
union leaders themselves are reason-
able, and because they are reasonable 
and honest and genuine trade unions 
or trade union leaders, they have the 
support of the .... orkers, and they sit 
across the table and settle all their 
differences with the management. So, 
we want the trade union movement of 
this type to grow in this country. and 
those who exploit trade union workers 
for their own purposes or for any 
party purposes should go, and it i9 
fortunately being appreciated by the 
workers who are their friends and 
who are sometimes enemies in the 
garb of friends! (InteT1"Uption). 

Mention has been made of BOrne 
unusual breaches here and there. 
But that is natural. Even in spite of 
the existence of the Indian Penal 
Code and the police, there are thpfts. 
murders, rape and .0 on. But that 



does llOt mean that the law is bad 
Such things exl6t ewrywnere, even in 
the country to whicl!. those hon. Mem-
bers have so much of loyalty. (Inter-
ruption). It i8 not uncommon for any 
.8Ountry. 

Sbri IDdrajit Gupta: Has the hon. 
Minister ever made any speech with-
out mentioning it? 

Shri Abld Ali: If 8uch a reference 
;. invited. I am here to reply and 1 
do not keep any debt and there is no 
,qnestion of interest I (Interruption). 

Mr. Deputy.Speaker: Order, order. 

Shri Abid AU: Some mention was 
made about something that was said 
by the Labour Minister of Bombay. 
He did not say that he did not want 
to follow the provisions of the code. 
What he said was that the provisioIlB 
of the law existing in Bombay had to 
be followed. That has to be done, 
and there is nothing contradictory in 
that. With regard to the recognition 
of a trade union there is the Bombay 
Industrial Relations Act which pro-
vides a procedure which has to be 
followed in regard to the disposal of 
the application by any union which 
wants recognition. Of course, that 
was agreed t. at Naini Tal: namely, 
wherever an enactment exists at 
present in any State, that will have 
the precedence, so to say. What I 
have proposed here also does not 
.contain anything contrary to what 
wa,s agreed to at Naini Tal. 

A complaint was made that we did 
not consult the central trade union 
organisatioru; before notifying any 
change in the model standing orden. 
Hon. Members who made the com-
plaint should note that first an an-
nouncement wa,s made giving notice 
to all concerned of the intention of 
Government to make an amendment. 
That was followed by comments by 
those who cared to read those an-
nouncements and they were given due 
coneideration before the final notiftca-
-.tion wu iasued. That !a not flI. end. 

Every trade union organ1sa.tion, local 
and central and even individual 
OFpnisations, are entitled to send us 
their suggestions. There is no limit 
here, saying that after such and such 
• date no amendment will be made to 
the model standing orders. Whatever 
amendments they like to .be incorpo-
rated in the model standing orden! 
can be suggested to Us and they will 
certainly receive due consideration and 
if they are necessary in the interests 
of the workers, certainly we will issue 
a notification. But to make a complaint 
of the kind the hon. Member thought 
was necessary here, was, to say the 
least, unfortunate. 

With regard to the case mentioned 
by the hon. Member from Calcutta, 
that case was not decided by the 
labour court, but by the industrial 
tribunal. The Supreme Court, at 
course, said that the procedure to be 
followed should be such which is 
recognised and there should be no 
malafide. If the action of the em-
ployer was bona fide then the Court 
!Should not interfere. That is the 
principle laid down by the Supreme 
Court, which is quite reasonable and 
sound 

15 hrs. 

[MR. SPEAKER in the Chair] 

There are some judgments by the 
court delivered from time to time in 
this respect and certainly we do study 
these judgments. Whenever any 
ruling is given which is contrary to 
the established practice and any 
defect in the law is found, if the law 
does not carry out the original inten-
tione. certainly consideration is given 
whether it has become necessary to 
come before Parliament to amend the 
parti~lar provision. 

It WIlL! mentioned that smaller 
establishments should be taken care 
of. There is difference of opinion in 
this particular reepect between the 
State Governments. So, we have 
refrained from fIxin, any minImum 
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limit and have made the Act appli- Sluoi ·BaJem Cbanba MIUhar: Mr. 
cable by notification to be issued by Speaker, Sir, I beg to move: 
any State Government, which consi-
ders it neces.sary to cover establish-
ments employing a smaller number of 
workers as welL 

Mr. Speaker: Ls the hon. Deputy 
Minister likely to take more time? 

Shri Abid Ali: Yes, Sir. 

Mr. Speaker: 
iomorrow. 

15'03 hrs. 

He may continue 

MOTIONS RE: PUBLICATION ON 
THE PUBLIC SECTOR INDUSTRIES 

AND 
PUBLIC SECTOR UNDERTAKINGS 

Mr. Speaker: Shri Harish Chandra 
Mathur. 

Shri Mahanty (Dhenkanal): Regard-
ing the question ot time, it is a very 
important motion and many han. 
Members would like to speak on this. 
May we beg at you to extend the time? 

Mr. Speaker: The time allotted 
has not been spent. How does the 
question of extension arise now? 

Shri Naushir Bharueha (East Khan-
desh): This is a very important sub-
ject. 

Mr. Speaker: I agree it is a very 
important subject. I will allow two 
hours today and let it ~tand over. 
Tomorrow we will have two more 
hOlm;. We will finish it tomorrow. 
Shri Mathur may take 20 minutes. 

Shri Barish Chandra Mathw (Pali): 
Now that you have extended the 
time, I may be given 30 minutes. The 
mover has the right to have 30 
minutes under the rules; to 
cover the whole ground. 

Mr. Speaker: He has also got the 
right of reply. Let me see. 

"That this House takes 
the Pub licatimt on the 
Section Industries, laid 
Table ot the House on 
March, 1960." 

note of 
Public 

on the 
the 9th 

''That the question of placing 
public sector undertakings on 
sound basis in regard to their 
forms, organisation, parliamen-
tary control and the financial 
principles which should govern 
them, be taken into considera-
tion." 

We attach considerable importance 
and significance to this subject under 
discussion. I need hardly emphasise 
here that the public sector ha.s come 
to stay and has to grow in a big way. 
Apart from the ideological grounds, 
even othen\~ise, in every country, even 
in the capitalist countries, it has been 
fOund that public sector is almost in-
dispensable. It does not need any 
support from great thinkers, but I 
might say that even persons like Prof. 
John Kenneth Galbraith have said 
that in many parts of the world, 
including India, there is in fact no 
real alternative to extensive public 
enterprise. They recognise that pub-
lic enterprise is almost inevitable in 
most of these countries. I wish that 
We understand it in a proper context 
and correct perspective. 

Let Us understand that even before 
this Government took charge, when 
the Britishers were there, I think the 
biggest nationalisation was done by 
them-nationalisation of the railway 
companies. Today when we talk 
about the public sector, which is 
there in every country, in USA., 
Canada, U.K., France and every other 
place, certain misgivings are created. 
Certain people who are powerful and 
hypersenitive regarding the private 
aector just try to create a scare. Let 
us understand it in the proper pers-
pective that the public ,sector H 
inevitable not only in countries which 
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are wedded to socialism, but even in 
the capitalist countries, it ia there and 
it has to play a vital role. 

I wish to emphasise another tact 
that this Government is very accom-
modating and liberal in another sense. 
n is not that in the public sector, we 
are nationalising the existing indus-
tries. Far from it. As a matter of 
tact, we have stated as a matter of 
policy that only new enterprises by 
and large will be started in the public 
l!eCtor, unless and until for certain 
special reasona, for social justice 
or public interest, we have to 
nationalise the existing industries. 

We have nationalised the air corpo-
rationos. But what was the story of 
these corporations? They were being 
run on certain subsidies from Govern-
ment. As a matter of tact, they 
wanted that they should be nationa-
lised. Similarly about shipyards. We 
have taken out these people from 
trouble. We haVe set up these three 
steel plants in the public sector. Can 
the private sector conceive of setting 
up these three steel plants? Similarly, 
we have set up the Heavy Electricals 
and Heavy Machine Tools. These llIe 
all absolutely essential. I would 
rather say that these projects 
go a long way to sustain the private 
sector. When we produce 00 much 
steel, it is for consumption by certain 
industries. A number of industries 
are set up simply because we have 
put up these public oSector industries 
in the public sector. Othen .<>e, the 
private sector could not h~H. grown 
and developed even to half this 
extent. 

I wish further to emphasise that the 
private sector should understand that 
the public sector'" importance is for 
various reasons inevitable. Apart 
from these things, I wish to stress 
that if we have to go from Plan to 
Plan, we must have the public sector 
to augment Glur resources. I asked 
the question today about the break-
up of Rs. 4M) crores, because my feel-

ing is, taking into consideration all 
the factors, there is no reason why 
the public sector should not be able 
to contribute much more than what 
we are expecting from it. When I 
discuss the other motion, I will give 
the important reasons for it; our ex-
pectations will be fully justified and 
We should be able to get easily 
Rs. 100 crores to Rs. 125 crores per 
annum from the public sector on 
very modest standards. That is very 
necessary for going ahead with our 
developmental activities. 

Also, we are saying there is so much 
tax evasion, and it should be cut. 
The public aector cuts out tax 
evasion, because there is no question 
of tax evasion in regard to what is 
produced in the public sector. It 
must be accepted that big privat~ 
sector is always the greatest source 
of corruption. There is no othe,' 
source of corruption SO great as t!o" 
private sector in a big way. Eve" 
when I say all this, I do feel that 
there is a great scope for the private 
sector. Both their hands will be 
full; if they want to go ahead in a 
regular and controlled manner, Gov-
ernment is going to give all the 
incentives to them. It is, therefore, 
only natural that we all give our 
very enthusiastic support to the public 
sector. But while giving our warmest 
and enthusiastic support there is our 
anxiety to see that the public sector 
is run on very sound lines. It is our 
complaint that in spite of the fact 
that independent thinkers have said 
so much on this point, in spite of the 
fact that so much has been said 
even on the floor of this House, and 
the Estimates Committee has gone into 
this matter and made recommenda-
tions after recommendations for the 
last several yearS urging on the Gov-
ernment to take certain steps 
to see that the public "ector is 
governed on sound lines and your 
predecessor, Sir, even in 1954 addres-
sed a letter to the Prime Minister 
asking for the appointment of a stand_ 
ing committee of Parliament so that 
the question of the accountsbility of 
the public sector could be solved to 
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the satisfaction of the country, Bti.ll 
nothing seems to have been done in 
this direction. The public s~tor must 
create confidenCe in the minds of the 
people, the Parliament and the coun-
try at large that it fulfils all our ex-
pectations. Even the Congress party 
appointed a committee, which had 
gone into the whole matter and made 
a recommendation. In 1958 that com-
mittee also supported the rec.:>mmen-
dation for a standing committee, apart 
from making many other important 
recommendations. But so far, Gov-
ernment have not formulated any 
policy and they have not come for-
ward before this House stating what 
shall be the organisation that the 
public sector is going to have. There-
fore, my finst demand on the Govern-
ment is that they should formulate e 
tentative policy statement as to how 
the public sector is going to be run, 
what are the objectives, what can we 
expect out of the public sector, ita 
profitablility, its accountability to 
Parliament and various other import-
ant matter.. I wish that statement 
,hould be direussed on the floor of 
this House for 2, 3 or 4 hours, as you 
think proper, and then they may 
finalise their policy statement regard-
ing the running of the public !leCtor. 

Secondly, We find that no definite 
principles have been laid down in 
regard to the form of organisation. 
Since independence the public sector 
has grown very considerably. I will 
give you a small indication of it as to 
how it has grown. In 1948-49 then 
were only 4 corporati~ and 4 c0m-
panies; in 1951-52 there were 8 corpo-
rations and 10 companies. Today_ 
have 15 corporations and 4!1 com-
pani_that is the 1'\gure which I 
have got from the report of. the Esti-
mates Committee. So, it hae grow1l 
considerably. And where is ~ 
largest growth, In the company type 
of administration. 

I wish the HoWe to take note of 
what the Ilstimatee Committee baa 
remarked very forcefully regardiDf 
thi,or company type of IKImin.IstradoD 

I have gone through various othES' 
reports and articles on this subject 
and I find the greatest objection has 
been taken against this company type 
of administration. Either we must 
have the departmental administration, 
a,s we have in the railways, or we 
must have statutory corporation •. 
Even in the case of departmental 
administration, of course, we can give 
full internal autonomy in financial 
and other matters. We can give them 
all the advantages if their account-
ability and administration are sound. 
After all, the railways have done 
exceedingly well. Why can we not, 
In most CMeS, have that type ot 
administration? Failing that, .... e 
would like to have statutory corpora-
tions sanctioned by Parliament. But 
this company type of administration 
has been roundly condemned by many 
Independent thinkers. But, unfortu-
nately, what we find is that We have 
the largest number of company type 
of administration. 

Mr. !'!peaker: Rightly condemned 
or wrongly condemned? 

8hri IIarilIh Chandra Mathur: 
wish to submit that we must deter-
mine the principles on what is goin, 
to be the organisation of our public 
enterprises. The company form of 
administration has not been epproved 
by the Estimates Committee for 'Very 
valid reasons given by them. There 
have been other independent thinke1"l 
who also have on the very same linetl 
objected to that. There is a very 
Interesting article on thi. lIubject 
appearing in a journal of the Insti-
tute of Public Administration. There 
was a seminar in that Institute under 
the auspices of the United Nationa 
Organisation. They aOO discu~ 

TRrious forms of organisation and the 
administrati't'e problems of thoq 
enterpriaee. There again all ha .... 
't'ery stronsly supported either these 
administrative department. or these 
corporations and not the companies, 
but ..... 1'ind 'W. have got the largest, 
Dumber oj companiee. The company 
type of administration 18 Iar.ely the 
cnation of Minl5trlft. Thay do DOt 
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eome to Parliament. They have been 
righUy defined as "babies of the 
Ministries". Naturally, the minis-
terial officials exercise mo're control 
than evident; their autonomy, accord-
ing to the Estimates Committee, is 
just a fiction; there is more of bureau-
cratic control and less of account-
ability with neither the advantages of 
departmental management nor that of 
a private company. I will not stress 
this point much further, but I would 
like to say that we have to bear in 
mind certain principles. What I wg-
cest is that either we must run them 
like railways departmentally or we 
must have statutory corporations with 
certain defined purposes. 

Then I come to the question of the 
,overning boards. Here again very 
strengly • feeling haa been voiced by 
the COnere!. party. They have veri 
nronilly objected to the boards of the 
corporlltions having civil servants in 
their bOllrd of directors, and they 
have ,iven very good lind sound 
reasons for not having GovernmenL 
officials, Secretllries and others, in the 
board of directors. If the Government 
officiw function there part time, they 
cannot ilive sufficient attention to 
them and then the autonomy which 
we .... i.h in the corporation HI del-
troyed. We have seen in the case of 
the LIC thllt the presence of the 
Secretllry pllrlllysed the .utonomy of 
the Corporlltion. It is only naturlll 
that .... hen the Secretllry is there, the 
autonomy ia not there. It is obviously 
.,. Also, they are not the people 
lI\lited for it. But .... e are il0ing in a 
big ..... y with it. 

So, it HI hi,h time that we hava 
atarted another lervice, called econo-
mic and indUitrial service. Ko .... what 
g happenin, at the present moment? 
BYery retired dcer ii on the took out 
for some hi'h olliee in !lOme of the .. · 
eorporatioM. I clln ten you, Mr. 
Speaker, that eJ[cept the IIOlitary 
eIeeptioft of one oIIieer trom the 
nil_y., all the Rail_" Board 
m.emben SIld mOilt of the General 
lfaDa,erll, immedilltel,. after refuoe. 

ment, have entered into some of these 
corporatiom. We maybe short of 
personnel; I can understand that. But 
if he retires from a particular employ~ 
merrt, from the railways, if he cannot 
be permitted to continue there, how 
cm he be permitted to continue in 
another plllce for a further period or 
five yem"S! Why not create the econ~ 
!Die and industrial service Ilnd say 
that if IlIlY officer of the Railways or 
similar org.nisations, up to the age 
of 46, Wllnts to join IlnY of these 
corporations, he should join that cadre. 
Therefore, my second and very import-
ant point is that these Ifoverninlf 
beards must be so constituted that we 
do not have part time civil lervanta 
there. Half of them must be perma-
nent directors, drawn from the enter-
prise itself, .... ho Ilre the functional 
experts. Then you can have 3, 4 or 
II others, but not civil servant£ like 
Secretaries Ilnd othel'll. 

Mr. Speaker: The langullge used by 
the hon. Member does not seem to be 
approprillte. It he uses the term 
"civil servants", it only meanli "non-
military". So, he can say thllt 
.dministrlltors should not be put ill 
charge of the industries. 

Sbri IIArilIh Chandra Math ... : The 
civil servants lire entirely di1!erent in 
the sense that they have got • certllin 
code of conduct, by which they lire 
toverned. Those service rules cannot 
be operated in respect of thole people 
who are en,aged in the corporations, 
beeause their objective will bve to 
be entirely diiferen t. So, if these 
corporations are to be ~ectiye lind if 
the,. are to fulfil our expectations, 
then the code of conduct of the 
employees of theie corporaUolla will 
bve to be entirely ditferent. There-
fore I say that th08e people who Ilre 
in the re&ular civil service are not 
wited for thia. Their entire OIlUooit 
ia different. 

81lli 0: .. PatiaJtld Bamaa Clrumbll-
bnWn): In' America the,. penUllde 
people liII:e Sbri Morarb to NIl thl. 
~ 
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SJui BraJ Raj Smp (Firoza8ad) : want that the statements of accountll 
Korarkas are in America also? and the reports ot these public enter-

Shri C. B. Pattabhi Raman: Busi-
nessmen are persuaded to run these 
corporations. 

Shri II.arlsh CbaD.dra Mathnr: I do 
not know. 

Further, I strongly object to hon. 
Members of Parliament being put as 
directors ot these corporations. There 
is a very stron, basic objection to 
any Member ot Parliament put all 
director of these corporations. Why 
are you wanting to bureaucratise the 
Members of Parliament? You are 
doing nothing. You are making him 
either a junior first-cIa.. otllcer or a 
~nior first-class officer, lIomething ot 
that type, to go and do the work 
which legitimately belonga to some-
body else. 

In U.K. so tar as I kn..... and if I 
am correctly informed this is one ot 
the disqualifications tor those who 
could be directors. A member ot the 
House ot Commona cannot be a direc-
tor. It is a disqualification. I do not 
think in our growing democracy at 
the present moment .... e should per· 
mit any Member of Parliament to be 
on the directorate of these corpora-
tions. We need not bureaucratiae 
them. It .... ill do us a very great harm. 
It so much eon1iicts with their dutiea 
and responsibilities sa Members of 
Parliament. 

There are Yariotu other poin til of 
detail which I ... ill lene out. But 
there are t .... o or three Important 
mattera to which I ... ould Uk .. to make 
a reference. W.. get ... ery acanty 
reports about theile. This Parliament 
gets very little information regarding 
the workinc of thelle enterprises. A. 
I told you in the mornlnl, I have. 
~n wanting to put together all thiIl 
Information and I ha ... e not been able 
to do that nor hu the Research Sec-
tion been .ble to help me in doinc 
this. Therefore I further arle tl!at 
becau.se of our Il'owing interest in 
~em and beeauae at the trowina 
IInportance at theae we mlift deftnitely 

prisell are placed in the hands of 
Members ot Parliament at least ten 
days before the Budget session. 

Mr. Speaker: Did he uk the 
Research Section of this Secretariat 
to get him the facts or details relat-
ing to thiIl &S. ~ crores? They could 
have easily collected the information 
trom the annual report9. 

Shri Rarish Chandra Mathur: Not 
only Ri. '"0 crores ..... . 

The Minister at Industry (Shrl 
Manubhai Shah): The break-Up was 
indicated in the book to .... hich the 
hon. Minister of Planning was point-
ing out at that time. The entire break-
up ot Ri. 440 crores as estimated by 
the Planning Commission is being 
worked out. But perhaps the hon. 
Member wants every time a ready 
reference. It he could only indicate 
to us, we will send him advance 
infor~3.tion. 

Shri Rarish Chandra Mathur: No, 
lir. It is not 110 easy. I asked the 
hon. Minister of Planning in those 
committees. When this question was 
tabled, your Secretariat was not 
admitting this question. They told me 
that thIs information was available 
in that book to which my hon. friend 
refers. When I convinced them that 
this information is not available and 
they should let me have this infor-
mation, you were pleased to admit thiIl 
question. When you biled to find that 
this information .... as available in any 
public document ot the Go ... ernment, 
it il only then that you admitted this 
que.tion. 

But apart from that the important 
matter is that we must have two or 

• three days allotted in the Bud .. t Sea-
lion when we mould be able to discuss 
the workin, and the performance of 
all theil!! industrial enterprillea in the 
public !ector. Theil!! reports .hould 
be made .... aiIable to us. The ~ti
mates Committee Ihould be requested 
also to put in their reports jtut in 
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time, a week or ten days before the 
Parliament meets, so that we may be 
able to discuss them. 

I will immediately pass on to the 
,econd motion which is about the 
workine of these enterprises. 

Mr. Speaker: Does he mean to say 
that there must be a separate report 
and budget for these? 

Shrl Barish Chandra Mathnr: 
During the Budget session we must 
discuss these reports which are sub-
mitted. These public undertakings are 
under the various ministries. Hpre is 
a publication from the Cabinet Secre-
tariat which tries to give some account 
of these public enterprises under the 
various ministries. This is not in the 
correct form. I might submit that we 
want it in a very presentable form. 
The commercial statement should be 
there. The budget should be there. 
What is their performance during the 
year, what was their performance 
<l.uring the past year and what can 
we expect from these enterprises in 
the next year-they must give a full 
account of all this. They must have 
a performance budget. Then and then 
alone and when we are discussing the 
demands of the various ministries it 
we would discuss these public ~ector 
enterprises, I think it will do immeilie 
benefit. That is' my submission. 

As I said, I do not want to say that 
the public enterprises have not been 
running very satisfactorily. I telt very 
heartened when I read this report 
which was presented only two day, 
ago by the Ministry of Commerce and 
Industry. So far Il8 the antibiotica 
are concerned, this concern is doin, 
very marvellously good work. This il 
an adTantage of public sector. They 
have reduced the price of penicilliu 
1rom 69 nP. to 50 nP. and still they 
'have made about Re. 60 lakhs prolit. 
This is very hearteninJ. They are 
doing an that. They pouibly ,0 to 
1Ind fundi from the enterpr!Je" 0W1I 
resources tor expaIlIion. 

Similarly, the Hindustan Tools have 
done exceedingly well. There were 69 
foreigners. Now the services have 
been €ompletely Indianised. They 
have reduced the prices of their 
machines. Their criterion is that they 
fix the cost at 25 per cent less than 
what would be the landed price of a 
similar machine from foreign coun-
tries. Nothing better could be expect-
ed. Still, they have made a ~airly 

good profit and they have given us 
an indication of their programme for 
expansion. It is really heartening. 

Another concern has also done fairly 
well. But when we take the overall 
picture, we find from this book to 
which a reference was made this 
morning that about Rs. 170 crores are 
invested in the concerns. There are 
three statements in the book. State-
ment No. 1 indicates those concerns 
which are in full swing. I am talkin, 
only of those concerns which are work-
ing and are in full swing. The total 
capital of these concerns which are 
in full swing is Rs. 171 crores. What 
is the return on this Rs. 171 crores? 
The return is less than Rs II crores 
before payment of income-~. They 
must provide definitely for income-
tax, wealth tax, depreciation fund, 
development fund and then we should 
expect at least II per cent return from 
them. As you know, most of these 
socialist countries where the public 
sector is prominent are almost run-
ning on the profits of these publie 
sector concerns. Here we have got 
these public sector concerns and what 
l8 the return? The return worts out 
to less than 21 per cent. 

8hrl lNauhlr BhanIelIa: Not evell 
that. 

8hrl RarIsII C1uuuJra Math1ll': Nat 
even that. If you take income-tall: 
and all that, on an investment of 
Re. 171 crores the return is less thall 
2 per cent. We gin the fullest and, 
as I told you, .the warm."t support to 
the public sector, but we do expect a 
"cry sound performance from them. 
Therefore w. mWlt take. care or this 
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organisation and must s',reamline the Both of them wLl be de':>atcd 
administration. We must have a plan together. Shri Naushir Bharucha. 
and programme. If alI these public Many ,hon. Members want to speak. 
oaeclor enterprises which have already Hon. Members wilI limit their remarks 
been put up are streamlined and if to 15 minutes. I do not know even 
they give a really sound performance. if 15 minutes are possible. 
there should be no hesitation in our 
saying that we do want these COD-
cerns to make profits so that this 
amount may be made available to aug-
me.,! our resources, We do not want 
tha I they should make no profit and 
oaell things cheaper and do that. 

What would be the total capital 
involved' That will be more than 
Rs. 2,000 crorcs, If it is Rs. 2,000 
crores, the return must be at least 
Rs. 200 crores per annum. If we get 
Rs, 200 crores per annum. you will 
lee what real assis'ance it would be 
to the public sector and to our Plan 
and developmental programmes. 

I thank you for allowing me all this 
time. I do wish that the Government 
will make a full note of it and will 
come forward with a resolution. I 
hope they will constitute this standing 
committee immediately and will see 
that we get a comprehensive repo~t 
before the Budget. When we meet 
for the next Budget session. I hope 
'we shall be able to find time to discuss 
these public enterprises and mav be 
able to create confidence in the ~ind 
'of the people that these public' en.ter-
,prise" are of such great and immense 
Talue to us for augmenting our 
:resources and in helping the, cO\1Iltry 
'to forge ahead. 

,Mr. Speaker: Motions moved: 

''That this House ,takes note of 
the Pub!ication on the Public Sec-
tor Indutries. laid on the Table 
<>f the ,House on the 9th March • 

.. 1960.· .. 

"l'hatthe question of placing 
public" sector undertakings on 
sound basis in regard to their 
forms. organisation, parliamentary 
control and the financial principles 
'!Vhich should govern them, be 
taken into consid~9iL It,. 
1579(Ai)LS~'7. ' , 

Shri Nausl1ir Bharucha: Control of 
Par liamen t over the public ;ector 
undertakings is not an end in itself. 
but it is a means to an end and that 
end is to secure to the consumer at 
reasonable prices the goods manufac-
tured by public undertakings or the 
services rendered by them. 

The House had before it two reports 
of the Es.imates Committee. The 
Eightieth report dealt with the growth 
of public undertakings, multiplicity of 
organisations, forms they should adopt 
and so' forth. There was ano,her 
report. the Seventy-Third Report 
which recommended that business 
type of budges should be prepared. 
performance budgets should be pre-
pared which shouid be placed before 
Parliament in proper time to enable 
the Parliament to discuss the affairs 
of public undertakings at the time of 
the Budget. I am sure this House will 
fully endorse the recommendations 
contained in the Eightieth Hepor!. 
There has been a haphazard growth 
of undertakings. More will come in 
future in view of the projects in the 
Third Five Year Plan. It is important 
that this multiplicity of organisations 
should be restricted. I am also of the 
view that the experience of the exist-
ing undertakings should be u'ilised as 
far as it is practicable in respect of 
forming new organisations. 

Discussing the forms of our organi-
sation in the publfc" sector, the Esti-
'mates Committee sta'ed that so far as 
Government companies are concerned. 
they should only be formed wliere the 
Go~e~ment desire in an emergency 
to take over the existing concern Or 
where' the Government intend to run 

'the ,concern in association with private 
capital. They also stated that prior 
approval of Parliament was necessary 
before forming such a company. I 
fully share that polfft '6f vIew. because. 

, today. companies are fomied by ,a m~ 
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executive act. Parliament has no say 
in the matter. At one stroke of the 
executives' pen, a certai.n sector of 
public enterprise is taken away com-
pletely from the purview of Parlia-
ment. It has been our common com-
plaint so far as statutory autonomous 
corporations are concerned, that their 
reports are not available at all till a 
... ery late date, and when they are 
available, they do not contain suffi-
cient information. and when the 
budgets of the autonomous corpora-
tions at all come to our hands. we find 
that these are fait accompli and 
Parliament is powerless absolutely to 
alter a comma or a full stop from 
those documents. As it happens, not-
Withstanding the considerable concern 
that the Chair has shown in thie 
matter, it is not possible to find time 
to discuss the reports of some of the 
most important autonomous bodies, 
with the result that this House cannot 
have any control over the autonomous 
corporations which are functioninl. 
What is worse,. according to the Rules 
of procedure,no question can be asked 
in this House regarding the day to day 
working of these autonomous bodies. 
Parliamentary control, if I may lay 
10, has been reduced almost to a farce. 
It is very necessary that the recom-
mendation made by the Estimat. 
Committee in their Ei,htieth Report 
must be accepted. 

One outstanding recommendation 
which the Committee has made is that 
there is need· for a general law that 
all public undertakings should con-
form to a common pattern of adminis-
trative set-up and of accountability te 
Parliament and they should conform 
to common requirements. .amely 
Ipaintenance of accounts, what·mat~ 
rials the report should contain and to 
what e'<'ent Parliament should be in 
.. position to control them. The 
Seventy-third report of the Estimate. 
Committee recommended that a 
"'9lume should :he. printed containinl 
t.he financial a~tivitiel as well as the 
miIlcipal, obj<:cta· of the undertakinls, 
so that hon. Members may have at a 
glance some idea as to how the public 
Jll!ctor ts functioninl. Abo.... all, tile 

Committee recommended that there 
was need to evolve a common pattera 
of report which should also contaia 
matters such as cost of productiOn. 
price structure, and employment tred 

While the Committee has recom-
mended that there sbould be a general 
law on the subject, I am of opinioll 
that this recommendation does not Ie 
far enough. Wha t is necessary is te 
bear in mind the fact that Parliament 
wants to control these public under-
takings not merely for the pleasure of 
controlling them, but with a definite 
objective in view .. That objective ia 
how the consumer will be able to get 
at a reasonable price the product of 
the public unde~takina: or the service 
that it renders. Public undertakings, 
by their very nature, are monopolistic 
concerns. There is no competition anll 
the consumer has inevitably to tum 
to this public sector for the "tisfac-
tion of his requirements. There is n. 
protection of the consumer whatso-
ever. Take the case of steel or take 
the case of fe.iliser. or newsprint. 
Parliament has got absolutely n. 
power in determining the prices at 
which these enterprises will sell their 
products. Various other considerati01l8 
enter the determina tion of the prices. 
Therefore, It is my belief that the time 
has come for this House to take inte 
consideration that there should be • 
leneral law which shall lay down the 
financial principl@s and their applica-
tion to public undertaking!! .. hu 
been done in the case of the electricity 
supply industry. As this libUSe • 
aware, the electricity supply industry 
has been regulat@d to such an extent 
that the licensee or supplier has ~ 
right whatsoever to charg@ more th .. 
the maximum prescribed in the 8th 
Ichedule of the Electricity Supply Act 
of l!K8. I see no reason why what 
has been done In the case of the 
electricity 'lU)ply Industry cannot be 
done in the case of the major enter-
prises such as steel, fertilisers, n_a-
print and'~any 'others. . 

It ts very necessary thet a law of 
this type .hould Include the followma 
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m.tters. It should include the prin- Hr. Speaker: I am not talking 01 
Giples governing the capital structure income-tax law. Are they observin, 
If public undertakings. May I point the practice, so far as these eorpora-
.ut to this House that so far as the tions are concerned, of setting apart 
neel plants are concerned, today, interest, income tax, depreciation etc.? 
what is the capital structure? It is 
'etermined not according to certain 
recognised principles governing com-
m",rcial es~ablishments, but as it suita 
the Government. They will say, so 
much shall be the capitai-Rs. 300 
orores .... ill be the capital and the rest 
is loan. Who determines that Rs. 300 
c:rores will be the capital and the rest 
will be loan. It is not Parliament. It 
ill the whim of the executive which 
determines it. The time has come to 
replace the whim of the executive by 
definite legislative enactments. 

We discussed this morning the 
contribution of the public undertakings 
to General revenues. All this is in 
(he air, with due respect, I submit. 
In the first place, before milking any 
aontribution to General revenues, 
certain items have to be satisfied. 
.amely, Income-tax, Corporation tax 
and aIso depreciation and other items 
Ilf expenditure. Who determines what 
are the admissible items of expendi-
ture which are to be taken into 
.ccount? Take the case of a public 
undertaking .... hich comes and says 
today that it has made a profit of 
ft •. 2 crores. The .... hole thing i. com-
pletely illu!lOry. Why? Because there 
Is no law which requires tho~ it ~hall 
let aside depreciation at a particular 
rate, or compute 'net profit' in a parti-
CllJ!ar manner. 

Shri l\fanubhal Shall: Without mean-
ing tl> interrupt the hon. Member I 
may say that the income-tax law 
.tipulates proper deprecia ion for each 
type of machinery, and just as private 
industry is loverned by the taxation 
law.. .U public sector undertakingll 
which are in 'he fonn at" companies or 
torporations are lubject to the same 
.bligations of depreci.tion ~d other 
allo .... ances. 

Mr. Speaker: Income-tax alIe' 
Shri .anubhal Shah: Yes. In tlle 

mcome tax 1...... the Board of 
Bevenue .... 

Shri Manubhal Shall: Yes. Sir. AD 
the rules which govern a normal cam· 
mercial company in the private sector 
are more rigorously followed in the 
public sector undertakings. 

Mr. Speaker: Over and above that, 
what is the dividend that Government 
lets? In the private sec:or. they 
deduct income-tax etc., and uaimate-
Iy the profit is the dividend that iI 
distributed. 

. Shrl Manubhal Shah: Similarly. ... 
also pay dividends from the publio 
sector undertakings to the general 
exchequer. 

Mr. Speaker: Is this Ks. 440 .cro~ 
made up of dividend, in:erest, income-
tax and other things? 

Shrl Manubhal Shall: It is an f!Iiti.o 
mate of profit. After deduction at 
the taxes that they have to pay, there 
.re al;o interest charees on the bor-
rowed money for each company. b .. 
e.us!! they are in the sam!! context u 
any private or public limited COllI-pan,.. 

Mr. Speaker: What doetl it ce.e tit 
by wa,. of dividend? 

Shrl Man1lbhai Shah: DivideRci 
comea from the net corpus, the total 
corpus of the profits. An industrialist 
or a managing agent or a board givlIII 
dividend to the shareholders out of 
that profit. This represents the net 
contribution of the public sectoJi 
under' akin,s to the natioRal ex-
chequer. 

Mr. Speaker: I am Rot able to 
understand. If Rs. 440 crores is tile 
net balance after makinl allow.nce 
for int .. re.t. mcome-tax depreciatio1l 
.nd other charges,--of course. work-
ing expenses .re excluded-what re-
mains ia prell!. That is what happellll 
in a private company. If th.t is the 
prollt here. at .... h.t rate clae. it .... ork' 
What • the aver.ge rate of dividud' 
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Shri Manubhai Shah: It works like 
. .this. For instance, some concerns 
. have given 5 per cent dividend. 
lmow one which have give. 7 per cent 
4ividend, and a few concerns have 
started with 2 per cent dividend. 
What I urge is that this net fund 
ul2ans that the dividend will come 
out of this, the reserves and deprecia-
tien block to be crea.ed will come out 
of this. 

Mr. Speaker: Out of this Rs. 440 
crores? 

Shri Manubbai Shah: Out of the 
earning after P.lJ:-; the taxes, the 
contribut" on of the public sector 
und~rtakings to the general excheq-
uer would represent the dividend or 
profit. 

Mr. Speaker: I am afraid there is a 
kind ot confusion. If depreciation is 
also included in this, what is the 
profit? 

Shr! Manubhai Shah: I will explain 
it in an elaborate way while replyine 
to the .debate. 

Shri Morarka (Jhunjhunu): This 
.Rs. 440 crores does not represent only 
the profits of the pub-ic en~erprises, 
·but the total resources or the surplus 
which would be accumulated in the 
public enterprises. 

Mr. Speaker: It is no good. Of 
course, instead of allowing for depre-
ciation, interest etc, you can say that 
tor the Third Plan we have all this 
JDoney. That is something like eating 
into the capital. 

Shrl A. C. Guha (Barasat): That is 
in addition to the taxes and depre-
cia ion, reserve fund etc. All the 
commercial procedures of other com-
·panies are followed. 

~. Speaker: What remains? 

Shrl ManubhaJ Shah: It is just ).Ike 
any other private c·Ompany. If yoil. 
examine the balance-sheet of a private 
~ompany, the manner of presentation 
ls the same. And Shri Bharucha, I 
!!-m sure, understands It, having ~p 

associated with a public limited com-
pany . 

Shri Nausha- Bharucha: I have cot 
much more than what you have ia 
mind. 

Mr. Speaker: I am sure every Mem-
ber of Parliament understands. TheSe 
Rs. 440 crores are available for invest-
ment in the Third Plan. That ii not 
the point. But out of this Rs. 440 
crores, what exactly is the profit that 
was earned? We are dealing wi h the 
administration of public undertakingS. 
If depreciation is removed from this, 
what is the net balance profit? 

Shri Manubhai Shah: That break-up 
cannot be anticipa.ed in any enter-
prise. Even if you ask any private 
industry to estimate what its grosa 
turnover will be in the next five 
years, it will be impossible. I will 
deal with this when we corne to the 
reply. 

Mr. Speaker: I cannot proceed with-
out knowing something about it. I 
am sure hon. Members also share the 
same doubts as I have. I am speakinil 
on their behalf. I will not allow it 
to be proceeded with unless I am 
satisfied. 

Shr! ManullhaJ Shah: Shall I ex-
plain? 

Mr. Speaker: I am asking the ques-
tion, let him explain. There must be 
a profit and loss account for each 
concern. At the end of the year what 
is the profit? Then you make provi-
sion for interest and other thinp. 
Divide whatever remains by the share 
·capital. What is the !percentage? 
What has been the average during the 
past years by way of dividend? Can 
it not be given? 

Shrl Manubhal Shah: I shall ex-
plain the whole thing. In a balanCe 
sheet the gross profits are calcula' ed 
after deducting all the encUDlberancel 
of p~yment due, and frOm that th.e 
tax is deducted. Out of the balan~ 
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divide,1(1, ar~ paId, T'L p.!Jlic sector 
und_rtaking, invariably pay the same 
tYPe of divIdend a3 a,IY pr.va,e ;e"tor 
undertaking except for th" limLa ions 
which the House think, fit to Impose 
before declaration of the divide.1d. 
Ther c is al,o a certain re;erve for 
further expansion or remodelling, 
lame as in he case of any private 
company, The,e tW3, the balance 
after payment of taxe, to the ex-
chequer and the net r "serve for ex-
pans:ol, repre3e:1t the contribu ion to 
be made by the public 'e tor undr-
takings s,:me of which will be by way 
of dividends to the Government of 
India. 

Mr. Speaker: How do th Y work it 
out? 

Shri Manubhai Shah: Tha will de-
pend UpO:1 the board of directors. If 
I may say SO in one company they 
decided that Rs, 25 lakhs should be 
set asid, for expansion and 7 per cent 
mu;t be given to the people of India 
who own this factory as dividend. 

Mr. Speaker: I am not worried over 
that, What I want is both of 
th,m together. At what percentage 
do they work? 

Shri Manubhai Shah: If you want 
the return over the net investment in 
equity share holding, it is too big an 
arithme.ical calculation to make at 
this juncture, but one can say reason-
ably that 12 to 15 per cent will be 
the return on equity holding. 

Mr. Speaker: That is the reserves 
plus dividend if declared. Very good. 

Shri NallShir Bharueha: May 
point out that much of what my hon. 
friend, the Minister in charge of this 
rna'ter, has said is really vague and 
nebulous, because when we talk of 
net profit, first the concept of net 
profit has to be defined by legislation. 
How do you calculate it? 

Mr, Speaker: He says in practice 
they are following the private com-

panies. If the hon. Member wants a 
separate law, he may have it. 

Smi Nausbir Bbaraeha: That is 
exactly what I am coming to. The 
time has now come .0 define every-
thing proper ,y and i:1corpora te them 
in a code whiCh will govern the 
financIal principees applicable to 
public undertakings. 

As you yourself asked, what is net 
pro.IU Wnat is Ine Loncep. of net 
PI'Ollt? That must be denned first. 
Ai.er takmg expens_s into account;' 
he says this is he net profit. You 
ju>t now asked: what about the reser~ 
ves? My hon. Iri .nd replied there 
ar2 certain reserves set aside. The 
re,erv.S themselves must be regulated 
according to law. 

For ins ' ance, under the Electricity 
Act you are permitted only to set 
aside three types of reserves and no' 
more. Certain concerns may say that 
they have earned so much ne, profit 
withou~ sett.ng aside any reserve 
whatsoever. One company may set 
aside a rehabilitation reserve, to re-
habilitate Ls worn out machinery over 
and above the depreciation fund. 
Another company, not being under a 
legal obligation, does not do so. Tha' 
will show more profit. This is all 
moonshine. 

Take for example the principle 
which you are applying in the case 
of :he railways. There also, depre-
ciatiOn is calculated on an ad hoc 
basis. If you calculate less deprecia-
tion, you will show more net profit 
The point I am making is that it is 
not merely enough for this House to 
regulate the form and the -method and 
manner of presenting balance sheeta 
and the method and manner of Par-
liament's control over H, but it is veq 
necessary that a general law should 
be passed which should lay down the 
principles as to how among other 
matters, the net profits of such under-
takings haVe to be calculated. Under 
the Companies Act, the method of 
ca lculating net profits for certain pur-
poses has been determined, and so, 
one can understand. But the Com-
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[Shri Naushir Bharucha] 
panies Act Is not applicable to th_ 
public undertakings. 

Shri llanubhai Shah: May I poi.~ 
out that the Companies Act is wholly 
applicable to all public sector under-
takings excepting those es:ablish-
ments where by a statute, some exem-
ptions might have been voted UPElA 
by the House? 

8hri Naashir Bharucha: My pem~ 
is ,hat autonomo·us bodiell do noi 
determine the net profit on the lias. 
laid down in the Companies Act. 
~hey· mayor may not. That is adiff-
erent point But there is no le,al 
obliga tion on them to determine not 
profits on the basis of tlleprinciples 
laid down in the Companies Act. 
Therefore, anybody can come up and 
AY that the net profit was so muc" 
and nobody can check it. 

Again,· the question of contributioll 
of public undertakings to the general 
~evenues must be reculated. It is 
110 use saying that a particular COB-
Cern will contribute one per cent, and 
another concern will contribu~e half 
a per cent. Some sort of minimum 
iiandard must be laid down, and the 
company or the undertaking must be 
asked to .account for not comin, up 
t. that .tandard. 

Again, so far as the prices are COIl-
eernell, profit has no meanin, unle. 
,"OU regulate the prices. If Parlia-
ment !las .. _trol over price rc 
lation of the products manufacturet 
or the ae"ices rendered by an auto-
ROmOlla body, then it is possible f~ 
that body, bein, in a monopolistio 
position, to push up the price to any 
leTel and increase ita not proft •. 
.ow, what 11 it that we are controll-
in,? We do not want to control 
merely the form and the content gf 
tile reporta and leaTe it to tho 8weet 
will of the GOTernment compani.. 8'l' 
autonomoUi bodi.. to decide their 
price structure in any way they like. 

I .hall ciTO a very typical uample. 
Tlu telephone rate. were pill UJI 
rec_tl.,. Who put them up? GoT-

ernment put them up uy executin 
action. This House was not consulte4 
and this House had no right to con-
trol it SllPposing the telephone ant 
the postal depar.ments, for exampl .. 
were taken up a. an industry or u 
an autonomous corporation, and wo 
had a law to control the work of thW 
autonomous corporation, then tho 
Minister would have had to come hero 
and justify the increase. 

[Sma l!~ Dtrn ift the Chair] 
Therefore, what I say is this that 

mere control of Parliament over auto-
namou. bodies has no meanin,. It 
is not an end in itself. The end a 
that the consumer must be protected, 
and for the protecjon of the con-
sumer, Paliament is at present com-
pletely helpless. 

Therefore, my suggestion is that tAo 
,eneral law should contain the prin-
ciples which will define the capital 
structure of public undertakings, tho 
method of computing net profits an. 
the method of settin, aside deprecia-
tion, and regulate many other finan-
cial aspects of public undertaking •. 

My hon. friend the Mini.ter ia 
charge has said that depreciation a 
being set aside on the basis of what 
is mentioned either in the Income-
tax Act or in the case of an electricit7 
company, accordmg to the reI evan' 
law. But may I point out that un-
lesa elaborate fundamental principl. 
are laid down prescribing how depre-
ciation is to be computed, It may n~ 
be ponible, with the b~t of goodwin 
in the world, for any autonomous 
eoneern to aet aside adequate depr .... 
ciation; it mi~ht alway. be either III 
ueel! or Tery probably, the depre-
ciation would be les., in order that 
the undertakin, milbt be able .. 
.how createI' net proft1:e. 

A,ain, it il necu.ry that s.cll • 
,eneral law should deftne the princi-
ples R8 te wltat is ·penniHi.le _-
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penditure' in arrivini at a 'reasonable 
l'e.urn' for a public undertakini. U 
» not enough merely to la, that it ia 
ahowini so much of profit. We are 
Rot interested merel, in the profit 
percentajjle. We are iD.ereated m 
findini out how much the COnsUDIel" 
us been mulcted in order to produce 
Ulat profit. 

Today, for in.tance, the case et 
penici,lin has been iiven. If, inltead 
llf having a particular price per unit, 
we put it up 50 per cent hiiher, still, 
the consumer will turn to the· Gov-
ernment undertakini for the satisfac-
tion of his requirement. You will iel 
• hijjlher price and say that you have 
made .0 much more profit! But m, 
I point out that the atftcienCJ 01 
management of public undertakinil ia 
not to be iauged merely b, the 
quant1.lm of profit that they make, un-
less such profit. are controlled b, 
law which Parliament has passed to 
regulate these profits? Therefore, a 
,eneral law .hould also include pre-
visions laying down the principles for 
determination of price structure of 
the products or lerVicetl of thte public 
underta.kines. 

The general law ahould also la, 
down what the reserve. should be. 
One autonomous corporation rna, 
.how that it has made a net profit of 
10 per cent and not set aside an, 
reserves whatsoever, because it ia 
under no legal obli~ation to let aside 
reserves. Another, working on a more 
prudent and sound basis ma, set aside 
three or four types of reserves and 
show 5 per cent, and ,et, fue financial 
position of the second undertakin, 
will be far better than the financial 
position of the firlt undertakin,. 

Therefore, [ 381 that aU thia talk 
et Parliamentar, control over auto-
nomOUl bodiee is futile unle81 we 
hu·e a law and Parliament hu ,ot 
the authoritJ to determine the prica 
structure, end it is not onl, that, but 
we .houM have what are prevalent 
jft the U.S.A, what are known .. 
re,ill.»r,- eorrunlRlClAII. In the U.I!!I.A., 

it particular railwa, wants ~ 

increase its fares-becaUSe they· are 
pr,vatot railways there-if a water 
company wanu; to ralSe its rates, if • 
,aa company wants to raise its rates, 
if an electricity company wanta to 
raise its rates, they cannot limply b, 
a stroke of their. pen raise the!r ratea. 
They have got to go before a regula-
Illry body and justify the increase-. 
Today, my hon. friend here, withou' 
coroi.ni . before the House, can .raiM 
the pr-ice of any product· of an aut~ 
nomous undertaking at his swee' 
choice, and I can do nothing about it. 
Even if the budget is submitted, it has 
no meaning to me, because I have n~ 
got the real power to control. Power 
to control does not mean lookini into 
the budget. Power to control meana 
controlling the undertaking itself in 
substance, and that cannot be dona 
unless we have regulatory legislatioa 
controlling the entire gamut of the 
activities of public undertakings. Thia 
~ what I mean by control. My hon. 
friend the Minister laughs, because 
he knows that it is not going to come. 
May I point out to him· that even 
casual glances at the reports of these 
public undertakings will illustrate my 
point. Today, I casually glanced at 
the latest report of the LIe. There, 
there ia one paragraph which saya 
that the expense ratio a. It readl 
thus: 

~The overall expense ratio, i.e. 
the ratio of expenses to premium 
income for the year is 28.7 per 
cent . .. ". 

Who i. wiser b1 thia type of report! 
What i. the meaning of expense ratio 
unless you determine what the per-
mislible or the legitimate expenditure 
is? If that is not laid down by 1a"" 
I can .ay that the expense ratie 
mean. nothinc. What is it that .. 
are tryinl: to lind out? Do we want 
to contol only the form and the skele-
ton of the budget and the report, or 
do 1I'e want to be able to control the 
.ubotance of the bud,et and the 
report? If we want to control the 
substance, that can only be done when 
we have ,ot a r.plato~ lelitlatia. 
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[Shri N aushir Bharucha I 
when we set up regulatory commis-
iions, as it is beillg done ill the U.S.A., 
·or when we create rating committees, 
etc., if necessary; in that way' oldy, 
real control can be established. 

As I said in the beginning, control 
ofParliamenl over public . undertak-
ing, is not an end in itself. It is a 
1Deans to an end. The end is a higher 
object, name.y that the consumer 
mU3t be able to procure, as a result 
of the existence' of 'public undertak-
ings, the goods which they manufa'c-
ture or the services which they render, 
at reasonable ra~es, and if we cannot 
attain that object, to my mind, no 
amount of parliamentary control by 
other means, which have been expres-
lied by the Estimates Committee, is 
loing to be effective or fruitful. 

Shri Jilipal Singh (Ranchi West-
Reserved-Sch. Tribes): I must con-
fess that I have never been friendly 
to the public sector. That is a pre-
judice which in certain sectors, certain 
llections, I should say, is not justified. 
But my prejudice is amply vindicated 
by the overall picture in regard to the 
performance of the public sector. It 
is not that I want to be prejudiced. 
I would like the public sector to do 
well. I am not one who has any 
indoctrinated ideology about the pri-
yate sector being better or worse than 
the other sector. But I judge by 
sheer performance, by "esults, by 
what actUally happens, by how I gain 
or how I suffer. It is a purely per-
sonal experience. 

Sir, I regret that in my own home 
Il'ea, the Jharkhand area, where the 
public sector is very prominent, I 
eannot say much in the way of cheer-
ing up my hon. friend opposite. He 
is a nice fellow, a young man wanting 
to do the right thing, I think he 
il'eQlly means IWell. He has aJi'l0 
learnt, since he joined the Treasury 
:Benches, to use very satisfying 
language. And I think he means well. 
But that is exactly where he stops. 
It is the same thing with the Leader 
of this House who has left his file and 

lone. w.sh he were present here, 
because 1 do want to talk about a 
sectoc no oilier hon. Member has so 
far men ,ion ed-that IS, the pub.lJc 
sector in the Ministry of·' De1ence. 
That L; also a publlc sector, it yO'u 
WIll forgIve me. In this particular 
debate and in this particu.ar Report, 
it does not come in; none-the-Jess, 
it is a publIc sector. There is the 
question of the manufacture of Avro 
748, the replacement for Dakota. II 
this House conscious of the fact that 
all ilie fighter squadrons have been 
starved of their· maintenance person-
nel in order to man this particular 
project in Kanpur so that Avro 748 
can one day be produced and shown? 
Unfortunately, the Minister of Def-
ence is not here. It L; highly impro-
per. If he were here, I would have 
crossed swords with him. The poor 
Leader of this House has now to 
carry the burd~n. 

16 hrs, 

As the hon. ex-Minister of Defence 
Organisation said this morning, there 
it is. We want to know-in the pri-
vate sector as well as in the public 
sector; the demand is there; the pub-
lic feeling is there--wha t kind of cost 
accoun tancy is being done in regard 
to this particular project. Can my 
hon. friends over there--they are very 
dear friends to me; make no mistake 
about it-say what is the cost of pro-
duction of this Avro 748? I shall be 
told-we shall be told-that as far as 
the defence of the realm is concerned, 
cost does not come into the picture. 
The cost is nothing so long as we can 
produce an aircraft! Is this an atti-
tude Parliament should accept? 

Then there is another thing also. 
I am afraid the other Minister Is also 
absent, I mean the young friend at 
mine across there who is now build-
ing an enormous Empire, greater than 
the British Empire--petroleum explo-
ration. I have talked about this 
beofe. I am very glad that my hon. 
friend, Shri Naushir Bharucha, has 
pinpointed this particular aspect. I 
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40 nO, agree w,th hun altogether. I 
do not know whether because the 
~""e"al electlons are in the offing he 
is prvtec.ing the consumer. I am 
doing a uttJe bit more than that. I 
would hke to protect the consumer 
lik~ my hon. friend, Shri' Manubhai 
Shah. I w JuJd llKe to do tha.-1.his 
is me type of language he is accus-
tomed to. But there is somethting more 
than that. I think the defen,e 01 
the re3.m is an tmpartant considera-
tion. We fight for petrol. The rest 
of the wor.d has been fightmg for 
petrol in the Middle East and every-
where el3e. They have been sacrific-
ing many other things for the sake of 
pet,·oleum. But are we fight ng for 
per"leum or are we just showing off 
-window-dressing-~aying 'Here we 
can also do these things'? There are 
other pe~p'e, the private sector. I do 
not care if they are foreigners. To me 
it is immater'al if they are foreigners, 
because when \ve want, we can 
nationalise any foreign concern, any 
time we want. When we are short of 
fund '. as we are, why this folly of 
trying to build up an Empire, a pet-
roleum industry, when We can use 
those funds for much better purposes? 
That is the point. It i~ a question 01 
priorities. 

I have no grievance if you nationa-
lise everything. Nationalise Parlia-
ment also (lnterruption). Why not? 
But not yet. My han. friends opposite 
behave as though Parliament has been 
nationalised. They will get a bit of 
a shock after 1962. It will not be 
that simple then. Now they may 
talk that type of language. 

What I am trying to get is this. 
Let us try to measure things with 
the same yardstick. My hon. friend, 
Shri Naushir Bharucha, has pointed 
out certain things. I am not an 
accountant, nor a capitalist nor a 
worker. So it is rather difficult for 
me; but I only want to judge things 
as I see them, as a man in the street 
lees them. The performance of the 
public sector, except certain particular 
instances, of '\he Hindustan Machine 
Tools, Hindustan Anti-biotics and may 

be one or two amers, wha,ever be 
W" Indu,,,lllaucs produced before wi 
ill ,e,:w£ '"', has been very disappo.nt,;. 
lng. i uU s.ar! With Rs. 75 crores iii 
DvC and suddenly go up to Rs. 150 
cron:!s. ..t:;ven then, we do not know 
where w" ar'e yet. Is my han. friend 
&oing to think that I am going to praise 
the pllilllC sector when I realise thai 
elec .!'lcal energy costs· a little less 
than 3 old palS" per unit, but at 
Randll I have to pay 7 old annas per 
un. t"! Is that not profiteering at its 
wrost? 

Yes, you can show wonderful divi-
den as. The Minis.er says that over-
all it Will be 12-15 per ceilt. I am 
not vt:ry disturbed by what dividend 
w~ are paying, because it is really a 
q ue,3 .• on of from this pocket to that 
pocket. Only some days back, my 
righ. han. 'friend, the Minister of 
Railways ... 

The Minister of RallwaJll (Shrt 
lagjivan Ram): What? 

Shri laipal Singh: Yes, every 
Cabinet M.nister is 'right honourable'. 
The question was whether the con-
tributlOn of the Railways should 
change from 4 per cent backwards or 
forwards. Nobody likes to give away 
anything. Why should my right han. 
friend, the Minlster of Railways, want 
to part with anything? But to him it 
makes no difference whatever. Whe-
ther he made a concession or not in 
agreeing to 4'25 per cent, it is the 
same pocket; it is the same reservoir. 
It is one pocket this side and one 
that side. Something like that seema 
to be the matter in regard to the 
public sector. 

I have no desire whatever to con-
demn the public sector as such, 
because our businessmen are not that 
wonderfUl people that most of us 
should stand for. That is a fact. But 
lit the same time, our public sector 
is not wonderful either. That also il 
the point. I cannot get up and say 
that the private sector businessmen 
are wonderful with an amazing mora~ 
lih' a!1rl the like. We have had 
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4ebates in this HoWie. 1 know their 
wealme.ses. but find there are 
Ctea.er weaknesses in the publio 
IeCwr. 

Take the D.V.C. What bave the)' 
40ne to my poor Adivasis? To thiS 
day. they have not rehab,lita1ed the 
dlsplaced persons. Wbat. have they 
done in the Smdri Fer<il.a;er area? 
What have they done in Chitt.aranjan? 
What bave they done in Rourkela? 
What have they done in Dandaka.,. 
ranya? 1 want to know. People, 
IUnisters and Chief Ministers. have 
a cheap way of talking like Moghul 
Badshahs about the Maharaja of 
Bastar beini a bad man. Have they 
forgotten the lesson of Dandakaranya? 
The lesson haa yet to be learnt by 
my hon. friends. That u also a public 
.. ctor project. I warn my non. 
triends on the other side and alse 
over there, because they are madly 
in love with everything that is public. 
public, public. They are absolutely 
incorrigible. You cannot teach thl'm 
anything. I wish they would nation-
alise themselves. That is the only 
thing they could do. (Interruption). 
I am not thinking in tennl 8.!1 Shri 
Bharucha and others; what dividend 
70U get; what prot'lt yOU ere gettinc· 
There are certain things which are 
imponderable, that you cannot mea-
lUre arithmetically, in terms of "per 
eent or 5 per cent or e per cent and. 
the like. 

Take the question cd health. That 
ia also a public sector. It il some-
tlainl!: you cannot meuure. 1 de 
commend two or threl' public leCtor 
.roject.. I cannot commend the reet 
.J. them. I ... Uh ... e had the couraie 
In thU country to admit that the 
llrivate !lector, at leut in the First 
l.I'i.,.. Year Plan, had a better perfor-
mance than the public sector. It ia 
a fact. It iI a question of arithmetic. 
Do my private sector supporters deny 
taI.! 1(ow, in the Second Five YHr 
Plan, we have not yet cot the ftgurs. 
About the Third Fin Year Plan, .... 
ara ltill thinkin,. But I am one of 
tholle who bali.".,.e in the 1baery of 

pe=>nality, penonality of the publil 
sector. It has developed a personalit7,. 
Mr. Clwrman; I have little faith ia 
it. 

Shri loachim Alva (Kanara): sa, 
I am grateful to you for havini called 
me unm~dia,ely after my eloquen) 
and esteemed fnend Sbri Jaipal 
SlIlgh. No better Champion of privata 
enterprise cou..d bave spoken in tha 
manner as Shri Jaipal Singh. I hava 
lome sympathy for h,m when ha 
spoke of the poor Adivasis bem, 
turned out of the factories. Govern~ 

ment machinery, government bureau-
crats are sometimes ruthless. Poor 
people whose houses have been taken 
away in th058 areas have not been 
compensated. They have not been 
compensated and nothing has been 
iiven to them in the shape of habita-
tion. I am one with him where com-
pensation is concerned. Due com-
pensation should be paid to those who 
are thrown away from the factory 
site., who are thrown away merciless-
ly, who have no homes, whose ances-
tors lived there for centuries together 
and perhaps they do not get a little 
ahelter to lay their heads upon. That 
is the trouble about Shri Jaipal Singh 
and hu people. If that is so, the 
House is entitled to give him full 
eupport where people are being up-
rooted, where they are being givea 
no shelter, where they are not pro-
.,.ided with any housing nor food. 
They ought to be looked after. That 
I.e where ... e come. 

But he haa not been fair in regaI"t 
to other things. He has been kel'pinl 
• blind eye about the factories whicll 
the Government of India have built 
for the people of India. I had a 
chance during thl'! Ian oi yelU"l! to SH 
lOme of these factories from America 
right into the Soviet Union, into Ger-
many, Great Britain and China. But 
none of our factorie. ara as bad .. 
they are paint!!'d. They are almost a. 
good u tho. beat of thOia in other 
countries, tha. I have Men in all ., 
world trav.l. th_ f-our YMZW. 
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The ycun« men who are workinc in 
OUr factories are fired with patriotism. 
They get lesser aalaries,-that pinchell 
their shoes, nay their stomachs; but 
they are working with apurpo-e.· 
They ha"e not got the profit moti"e!. 
The wealthy man in India today ia 
the wealthiest any time in the history 
of India-let us be frank about it-
either in the Ancient India or the 
Medieval Ind;a or the Moghul period 
or the British period or even the 
Gandhi eca. The wealthiest man in 
India today is wealthier than any 
periOd of human history or the history 
of India. Let Us not forget that. 
These invis;ble champions of the pri-
"ate sector, these invisible champions 
of the wealthy man forget that. They 
want to make this Parliament a little 
instrumen t to increase their wealth. 
That il where we come in. We have 
,ot to account for the 300 millions of 
the people of Ind:. who have no "oice, 
who do not want to talk about it ... _ 

An Hoa. Member: Four Ilundred 
millions. 

Shrl J"oachim Aln: And this pri"ate 
8ector wan:s to strangle us. My hon. 
freind, Shri Jaipal Singh wants us te 
be at the mercy of the foreign oil 
companie;. Even Mr. Kennedy, and I 
pay my humble tributes to him, who 
fought agamst an elderly and more 
experienced opponent, who had to 
fight a,ainst his own men of the 
Tamanny Hall, and win one of the 
createst elections in American history. 
He had to fia:ht oil tycoona. Thi. w. 
one of the a:reatest elections in the 
kistory ot the world. I spent tI weeki 
,oin, about seein, the elections. One 
et the plank. on the platform of llr. 
Xenn.cl.y _I cuttin, down the wealtla 
of the Texu oil owners. Mr. Nilro_ 
aid, 'N othin, doin,. I mall not toucll 
the TexBe oil ownert.' llr. lCennedy 
told them that it wu the main plank 
of hit platform. It was one of the 
major items of llr. lCennedy who WOIl 
by a "ery narrow majority. But, 
h_ our friend lIay., we shall not ex-
JlOl't ell blR import Ml all the time. 

How did Hitler lose the war! Be-
caus. he had no tankers. The aero-
plane; were bombed out; the oil was 
lost. I am glad that the hon. Prime 
Minister, the Planning Commissioll 
and the Mini.ter of Oil han .eea 
from the bottom of things. We must 
ftnd oil here or there. We have to 
produce it at any cost, even if it 
means lots of money. Even the milIlo-
na'res of the West who have made 
money on Middle Eastern oil,-
uen they had to SPend a lots of 
money. What I want is that we 
shQuld exploit all our resources 
(lnterruption). I do not want to be 
interrupted. I heard Mr. Jaipal 
Singh's speech with rapt attention. I 
could have interrupted him half a 
dozen times if I wanted. Let him not 
please interrupt me. We cannot 
allow the foreign oil companies to 
strangle us In times of f!mecgency. 
They qay say that they cannot supply 
us a gallon of oil. Today with self_ 
respect, honour and courage we say 
that We are goina: to build our refiner-
ies; that we are going to exploit and 
refine our oil; we are not going to be 
at the mercy of anybody, be it from 
the East or be it from the West. We 
want to be independent; we want to 
have our own oil so that Our ships 
and machines may be kept aoing. 

If . there is trouble with Goa~d 
Goa is going to be one of the hostile 
bases in a future war and Goa may 
be as worse as Congo one day-if oil 
fa denied to us what are We going 
to do? We want to be independent. 
We haVe got such great factories as 
the Hindustan Aircraft Factory, the 
pride of our nation. We have got the 
Chittaranjan; we ha"e got the Integral 
Coach Factory, the Hindustan Machine 
Tools Factory. There are other fac-
torie3 also for which we can hold o~ 
head erect. 1fe ha". the mighty Air 
India International lin.. But, Shri 
Jaipal Sin,h baa thrown mud at all 
these thin,.. It Is not fair' it is not 
fair; to our youn, men' in thOle 
lactorie.. 1fe ha"" kJd_y a num-
ber of creat 'actorls. I can tell 
him and I repee~ It that all til •• .rae.. 



5383 Motions re: DECEMBER 13, 1960 al1(! Publtc Sector 
Undertakings Public Sector Industries 

[Shri Joachim Alva] 
tories, some of them, half a dozen of 
them, I think, are as good as the best 
in thQ world. 

The e is the Hindustan A'rcraft Fa:-
tory a, Bangalore. I went down the 
road when one man wa: going on a 
hunger strike. 1 said, 'What are you 
domg; why are you obstructing pro-
duction in the factory?' Some one 
came and said that he would beat me 
up. 1 said, 'I have faced rotten eggs 
and brickbats; you cannot cow me 
down like this'. Thereafter othe s 
came up an told me that it was the 
Government of India and the Govern-
ment of Mysore and the management 
and those Walchand's succeS:::iors, the 
founder dlareholders who were nat 
g'ving them a fair deal. I felt that 
they had a case. I raised the matter 
here in the Defence Committee and I 
am ve y happy that the new Air Force 
Chief, Air Marshal Engineer who went 
there as General Manager set tled the 
dbputes with a firm friendly hand, to 
the satisfaction of labour. 1 had the 
joy of going and speaking to the 
labourers in the fa~tory as 1 go and 
meet other worke"s in other factories 
in other parts of the world. 

Shri Jaipal Singh mentioned about 
the Avro 748. Does he not want us 
to have aeroplane,? Does he not 
want Us to be self-reliant? Are we 
jtoing to go to all parts of the world 
with a bigging bowl all the time? We 
have to stop it within the next 3 
years. I may tell my hon. freind, 
that, after seeing factories abroad, we 
i:an produce anything and everything 
lrithin the next 3 years with or lrith-
out fereign collaboration. 

Shrl JaipaJ SiDch: Wonderful! 

Shrl Joachim Alva: It only calls for 
hard work. We have to work hard, 
AS even the Prime Ministers of other 
countries have gone out to work for 
one month in the factories or in the 
fields. When I went to China and 

asked why Mr. Chou En-Iai looked so 
thin, they told me the: M·. Chou 1!!n-
lai had to work in the factory or ill 
the field. 1 do not want our Prim~ 
Mini ter, old as he is, to work. But. 
we have to set an example. We con-
s der man ual labour ignoble and dirty 
(Interruptions) . 

Mahatma Gandhi called up his fol-
lower, and said, 'You want to be 
leaden. Go and wash the lat ine and 
then come up to me. We have to 
lear" these lessons .... (lnteTTUptions). 

Shri Braj Raj Singh: Why not YOll 
do it now? 

Shri Joachim Alva: Do you wani 
me to go and wash the latrine in this 
Parliament? 1 will do it. 1 will 
show to you that I can do it. Do not 
laugh at it. I met Mahatma Gandhi's 
30 follower, in the N asik j ail and 
they told me what he said, 'Go and 
wash the latrine and then come to 
me'. That is the principal. (lnte,.-
nLptions). If you want 1 shall show 
it to you. Do you mean to say that 
I do not mean what 1 say? What I 
am saying is that we should believe 
in the dignity of labour. In the 
United States, the home of capitalism, 
everybody does every kind of job. 
If We want to build up our country 
We cannot have casteism Or superiority 
of the race. We cannot sit idly and 
let somebody else do things; We can-
not look upon them with contempt 
and call them Harijans and what not; 
We cannot do that. This is the 20th 
century. If We want to build uP 
State enterprises, We have to do 
everything ourselves. 

My time is very short. I have 
many other points. The list of our 
·state enterprises is not complete until 
We take the last vestige of transport 
in our hands. We cannot allow the 
automobile industry to be left in the 
hands of a few people, who sell cars 
at Rs. 12,000. The 1958 Chevrelot is 
obtainable in the United States for 
less than 500 doJlars-leso; than lls. 
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2508. If a first-class car of the 1959 
model is available fa" less than Rs. 
2500 there, a poor-class car, in a 
tottering condition is sold here tor 
more than 2000 dollars. Where i3 the 
poor man to go for that money? We 
are content because there are rich 
people among u; who either beg, 
borrow or steal or put their hands into 
lIomebody else's pockets and pay the 
money for such cars. We cannot allow 
this to go on; the han. Minister must 
bring the car magnates to book. 
Within the next three yeaes, we must 
produce strong cars with four doors, 
strong cars which can run from Khy-
ber to Comorin. India is a vast land 
and people want to take some of their 
goods. The car must have four 
doors.... (Interruptions.) I have 
never interrupted when they were 
speaking. Be a gentleman; be an 
Oxford gentleman that you are! 

What about shipping? Shipping to-
day is in the hand., of half a dozen 
people. It seems as if it is handed 
down from father to son. For the 
last ten years, I have not "ucceded in 
putting one good boy in the sh\pping 
line. 

Mr. Chairman: The hon. Member'. 
time is up. 

Shrl Joachim Alva: I have been 
interrupted many times, Sir; please 
give me a few more minutes. I had 
given first class boys but not one 
srupping magnate has ever cared to 

.enquire from them; do you want to 
have shipping as a career? The doors 
are clOSed to these boys. They come 
trom the West Coast, from the sh'pp-
ing line, from the fishing community, 
boys who are as good as the best sailOl'l 
in the world. But no. On the other 
hand, these magnates want more and 
more money to be voted by this Par-
liament to run ..nips tor which they 
are not accountable to Parliament. 
The Hon. Minister mUst sooner or 
later make the motor industry and 
sh'pping tonnage to be exclusive pre-
rogative of this House. 

There is one more po~t about 
. :J.hour. There are so many factories 

but nobody seems to be worried about 
labour. I raised this point in the 
time of Kerala debate in the Congrew 
Parliamentary Party. We have got 
three large ~teel plants, probably the 
largest ones in Asia. In the United 
States they had a three month steel 
strike and that was a deadly struggle 
be:ween labour and Capital there. 
They closed down their mills for • 
long time. It was a terrible battle. 
We do not want those battles to be 
waged in our factories. A lawyer in 
my constituency wrote me a piteous 
letter saying; "My only oiOn was found 
lying dead on a tcack in Rourkela but 
no letter has come from the Manage:'". 
I tried and wrote to the Minister. 
We must have a straight, uniform 
honest code for the employees; we 
must guarantee their provident fund, 
their family fund, their quarte:s, 
drinking water, medical attention, etc. 
These must be guaranteed. We C3.n-
not have these things only for a few 
people, while hundreds of thousands 
ot families rQma'n neglected. Labour 
mu,t come into its own. Where the 
Government factories are conce'ned, 
they must take pride in saying that 
the labour relations are in Govern-
ment factories most cordial and are 
the best that can be seen anywhere in 
the world. Unless We do these things, 
We cannot keep the wheels moving. 

I have many more points, Sir, but 
shalJ .it down after having made 

these point,. 

Shri Morarka: Sir, I am very grate-
ful to the hon. Member who has rais-
ed this discussion today on this im-
portant subject. I am also grateful 
to the hon. Speaker who, realising the 
impoctance of the subject had extend-
'ed the time from two to four hours. 
'{Ie haVe got HI statutory corporat'on9, 
45 companies and 17 departmental 
undertakings which more or le.s con-
trol our public enterprise;. In these 
public enterp-ises today we produce 
airt'raft, steam ships, locomotives, rol-

. ling stocks, mach 'ne tools, heavy maclrl-
nery, heavy electrical rna-hinery, ferti-
liser, anti_biotics, drugs, insecticides, 
electricals, scientific instru,ments, steel, 
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eoal, oil, oil refineries, cables, minerals, 
etc. The public sector has the monopoly 
of air transport and life insurance. It 

, also owns shipping corporations, bank-
ing and general insurance to some eX-
$ent industrial finance corporation and 
a l~ of export and import trade. TIlls 
is in addition to the two ancIent pull-
lic unde. takings which the Govern-
ment always managed, namely, rail-
ways and the post ol'ftce. The hon. 
140ver has already pointed out that 
apart from the vastness of this sector, 
the public funds involved in the pub-
lic enterprise are about Rs. 2,000 
crores. From another point of view 
also, the importance of this sector iI-
highlighted. In the Third Plan period, 
We expect the public .ector to make 
a contribution of Rs. 440 crores to-
wards re..ources. 

It is quite true that many of the 
hon. Members are rrot quite satisfted 
with the perfonnance and achieve-
ments of our public sector. Looking to 
the time that we have given to its deve-
lopment and looking to the fact that 
the achievements elsewhere in the 
world are not 10 bright as they are 
~ere, we have no reason to be disap-
pointed. But we cannot deny the fact 
that within the country the achieve-
ment u highly uneven. In .ome cor-
porations our achievement is very 
bright while in other; it l8 rather dis-
appointing. Our achie"ements in the 
Chittaranjan locomoti"es, a depart-
mentally managed undertaking are 
much more encouraging than our 
achievements, for example, in the 
National Coal Development Corpora-
tion.. Once we accept that the public 
sector has corne to stay and that we are 
eoing to rely more and more on its 
resources, for our development plalll 
atc; the next question that naturally 
'arises is this: what should be the pro-
per from or aeeney to manage and 
administer the affairs of thesE' va.t 
IIlterprises? It hal been .. id that the 
matutory corporation. lire the proper 
fonn bec!luse they could ,have auto-
:aorny and COUld, be free from Govern-
·ment roles and recuI&ti~ which are 

rigid and irluome. They muiJl ha". 
their own service rule. free from civil 
service rules and SO on. I am one wha 
supports this idea. I also feel that 
when it. activity has to be run pro-
perly and efficiently, it can be done 10 
only if the enterprise is run on busi-
ness principles. And since that iii not 
possible without full autonomy purpose 
we must haVe a special corporation 
or a public companies. That is then! 
must be flexibility of operation and in 
the words of one eminent auther 
'they mwt be given a private life of 
their own'. But the real que~tio. 
which I want to pose this afternoon 
is this: ar., we really giving these cor-
poration. the autonomy they need! 
Are they civen a private life of their 
own? Or, ara we craatine these cor-
poration. only in name so that thiI 
Parliament may not have full accoun-
tability, so that the Public Service 
Commissions may have no say in the 
appointments and the Auditor General 
may not have an opportunity to audit 
their accounts. I think it would be a 
wrong impression to give that these 
corporatiolll are erea ted not because 
real autonomy is needed or is riven 
to them but because the 14ininers and 
the Governm.".t want to exercise 
more execuiIY. poyer. behind closed 
doors, 10 these autonomous enterprise. 
are created, powers-governmental 
and mlnistrial are exercised fully and 
yet and yet the Parliam.".t, the Public 
Serrice Commission and the Auditor 
General are k~t at arm's lmca. 

It is difllcult tor ma to acree wit). 
the hon. 14~ber who llaid that th. 
parliamentary control is only in name. 
Whatever the Rules oj Pt-ocedure, We 
.ee the nature of questions actuall,. 
allowed and the number ot occanolll 
on which the .ebates were permitted 
in this House. They are quite rr.. 
quent and the r.ope 1s ".,ry wid .. 
There can be no dispute about it that 
we have had eneu«h accoun·lability 
from these public corporat!ona. 

I am entirely one with thOle hOlL 
Member. who ha"e suggested that 
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before any activity is entrwttd to sceptical about the wisdom of 
either a company or a corporation taking a civil servant just ClD 

there must be a justification for it,. the ",erge of retirement, and 
tIlere must be a scrutiny of that made making him the head ef a 
"y this House. A recommendation National Board, with twice the 
to that effect has also been made by salary he was receiving while he 
itte Estimate'S Committee, and this is was a permanent secretary of • 
I practice followed even in the United Department, over three times the 
Kingdom where public enterprise is pension he expected to obtain, 
comparatively less developed. What and, probably from seven to ten 
\hey do is, once they decide that a tdditional years in his career 
public corporation has to be created beyond what would have been 
they appoint a committee and that open to him in the Civil Service. 
oommittee goes into the details about I doubt whether this kind of 
t!le sizp of the corporation, the actual choice is likely to be good for 
torm etc. and at that stage the Par_ morale in Whitehall." 
Iiament also hal a full say in it. I 
.uite appreciate the point made by 
my hon. friend Shri Mathur that when 
ijley start a company or .... hen they 
entrust some work to a company the 
Parliament has no say in it, whereas 
when they create a corporation the 
whole matter is examined and scru-
w,ised by the Parliament. The only 
occasion when Parliament can have 
a say in the case of a company it 
when the Minister comes and asks for 
the capital to be subscribed for that 
company; otherwise the Parliament 
does not come into the picture at an. 
Therefore, 1 entirely agree with . the 
news of the Estimates Committee that 
tlUr pattern, our instrument of public 
C1terprise should be a· public cor-
poration. But 1 may confess that 
lIVen about public corporation, Sir, 
there is not an undivided oplOIOn. 
There are many eminent authors who 
luve said that public corporation i. 
aot such a desirable thing or an un-
lIlixed blessing. 1 will quote only one 
author-Harold Laski. Talking about 
public corporations, thit ill what Ia. 
aid: 

"I am not myself convinced 
that U1e Public Corporation hu 
• hown res.lts ao much better than 
those of the Post (lllk~ that it 
may be regarded as the leneral 
type which with appropriate varia-
tions, will be the basis of all 
future nationalisation. 1 am far 
from persuaded that· the recruit-
ment of the Wational and 
Regional Boarlb is, so far .. ~ is-
factory; 1 am, for instaBce, ",ery 

So the point is, even about publie 
eorporations the opinion is highly 
divided. 

According to me, Sir, there are tww 
main reasons for the failings of our 
public corporations. One is th. 
dearth of managerial talent, and th. 
other is an abundance of funds. It 
mlllht sound paradoxical to say thal 
But 1 am quite convinced in my mind 
that if these corporations had limited 
lunda they would have been able to 
abow better results, because in that 
eale they would have been compelled 
to cut their coat according to th. 
cloth. Because they are government 
corporations and because there is no 
limit at all on the funds available to 
them, they are inclined to treat publi. 
money with a certain amount of 
laxity. If the main principle of form--
log a corporation is accepted, namely, 
limiw,g their finances or makinll tim 
1\nances self-contained, I think, _ 
could have done much better. There 
must be a rillid restriction on th. 
amount made available to them. 

TalkinC about managerial talent, _ 
have in these various corpora tiona an • 
companies boards of directors. I de 
not want to criticise any indiYiduaJ 
member of any board, but you would 

. be surprised to know that there it 
OIle government oftl.cer who i. a direo-
tor of 9 corporations and out of theM 
• corporations he Is Chairman of !we 
corporations. There ill ano'her go",-
ernment oftlcer, again, a very acti_ 
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m~n, who is director of B corporat'ons. 
"There is a third officer, a very senior 
aecretary, who is direc or of 7 corpora-
tions. There is yet another gentleman 
who is director of 7 corpora ions. 
There are in all 17 government em-
ployees who are directors in more 
than four corporations and yet they 
are working as government officers. I 
wonder whether it would at all be 
possible for them to do jus ice either 
to t he corporations or to their official 
duties. 

I wish, Sir, to conclude by only say-
ing that these concerns mu,t, above 
all, be run on the business basis and 
on busine'S princip~es. This is what 
Prof. Galbraith had to say 011 thiJ 
point: 

"In the old days, the principal 
enemy of pub!:c enter!>rise was, 
no doub~, those Who disapproved 
of socialims. Now it is the socia.. 
lists themselve:l. For it i< SOC1a-

lists who refuse to consider 
seriously the pecullar require-
ments of the modern productive 
-enterprise, whether pub:ic or pri-
vate; who decline to give it the 
autonomy it must have; who des.. 
troy it by meticuously passing on 
its decisions and thas forcing uoon 
it an intolerable and unworkahle 
centralisa jon; who decline to see 
that the organisatlOn of public 
-euterprise. must keep pace wi h 
new cond'tions and new tasks; 
who are careless about the stan-
dards :0 which management of the 
. enterprises must be held; 
and who, on occasion, encourag .. 
workers and consumers to appro-
priate the surplus on which ex-
pansion and growth depend and 
wi hout which there will be 
.rtagnation. Above all, it is socia-
lists who are t''!sponsible fOr the 
paralysing belief that success is • 
macter of faith, not work." 

Shri Jndrajlt Gupta (Calcutta-South 
West); Mr, Chairman, Sir, I am one of 
those incorrigibles to whom Shrl 
!aipal Sinlh referred, and I am speak-

ing on behalf of the Incorrigibles. My 
brain has been washed and I am not 
ill the fortunate position of .hose who;e 
brains are unwashed. So I have to 
make clear once aga '.n our stand re.,. 
garding this public sec or. Let it be 
made quite clear that the public sec:or 
is not in our view equal .0 socia ism. 
Everybody knows in the modern world 
that in countries whHe ('apitaist sys.. 
tern flourishes there is an increas ng 
tendency towards public sector or 
Government ownership in varioUll 
sectors of economy. Nobody sugges:! 
in those coun Ties that socia list 
changes Or socialist reforms are being 
implemented. Nevertheless, the facS 
remain, tha: in a countr~ like ours we 
are firmly of the view that without • 
public sector in cer.ain strategic sec-
tors of the e('onomy it is not possible 
for a country like India, . which hili 
been under-deveoped and kept back-
ward by certain external forces for so 
long. to develop at thp speed at which 
it is required to develop and along 
lines on which it should develop. 
Therefore, there is nothing sentiment-
al or doctrinaire about this. It arisell 
ou~ of hard reahty, because I have yet 
to know of any under-deve:oped coun-
try in the world, particularly in lnia 
or Africa, where it is being po,sible 
tor them to build up their economy 
On a s rong, independent footing with-
out hav:ng a strong public sector in 
certain vital, strategic, key sectors of 
the economy. That is the reason why 
we do support the public sedor and 
we shall continue to support it very 
strongly. 

But, at the same time, that does not 
mean that we never cri icise the 
public sector or the way it works. If 
a drowning man 15 handed out a life_ 
belt he will use that life-belt. But 
because that life-belt may be old or 
rusty he will not throw it away and 
prefer to drown. We believe that the 
public sector in this country, as many 
han. Members have dilated upon, does 
suffer from some very very glarin, 
defects, irregularities, maladministra-
tion and all those things. It sho,!ld be 
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trenchantly criticised and exposed. But 
with what object? Une object can be 
to make the object of the attack the 
abolition of the public sector alto-
gether. 

Shri Jaipal Singh: No, no. 

Shri Jndrajit Gupta: I am glad to 
hear .hat. The other may be the pur-
pose Of rectification, because I belleve 
all these things from which the public 
sector enterprises are suffering, many 
of which have been expanded upon 
here, are nothing divine or ordained; 
they are all man made things and 
any.hing which is man made can be 
corrected by man. Therefore, while 
extending full support to the public 
sector from this point of view when 
we believe it is a strategic necesSIty 
in a countr:, like ours for building up 
and developing the economy, at the 
same time, any criticism we have to 
make of the working of thaI .ector 
from Ls day-to-day aspect is only 
because we are motivated by a desire 
tha t the publlc sector should function 
bet.er and more efficiently and should 
rea,ly be what it should be, namely, 
an effective instrument of planning in 
the hands of the Government. It 
sbould be an instrument or tool which 
r.an be used scientifically and in a 
planned way by the Government to 
advance the whole cause of the 
economy. If it does not fulfil that 
purpose, then certainly we shall be the 
first to oppose it and the way in which 
it works in this country. 

As far as some of the most unfor_ 
tunate consequences of the way things 
are being developed here sometimes 
are concerned, I should like to say 
thIs. Shri JaipaJ Singh referred to the 
way in which Adivasis and so on are 
being· evicted from their lands or not 
being rehabilitated and so on. On that 
there can be no two questions. I can 
assure him, however incorrigible we 
may be as regards the necessity of 
planning and public sector, that if it 
is a question of rebabilitating the peo-
ple who are evicted, we shall fight 
tooth and nail and stand shoulder to 
shoulder wLh him to see that those 
1579 (Ai) L.S.D.-8. 

people get their rights. But that does 
not mean that we make an overall 
attack on the public sector. 

Having said that much, I shall pro-
ceed to the next point. Time is very 
limited. A question has been raised 
about the profitability, productivLy 
and so on about the public sector 
enterprises Shri Naushir Bharuch 
has said, and in roy view quite cor-
rectly, that profits cannot be an 
end in themselve.. It is quite correct. 
But it is also true that we want these 
public sector enterprises to earn pro-
fits for the simple reason that if they 
are to serve as instruments of planning 
then they must have to make a contri_ 
bution to our developmental revenue. 
I fully support the idea expressed on 
that by Shri Harish Chandra Mathur. 
but ic is also true. and I agree, that 
unless planning is done in such a way 
that planning of profits and planning 
of prices go hand in hand, these 
projects are not likely to serve the 
cause of the public and the country as 
they should. 

For example, in a particular field, 
while the public sector enterprises 
may be thoroughly justified in placing 
considerations of profit above every-
thing else, in another sector, if it 
applIes the samE principle, it will lead 
to distrous results. For example, 
mention has already been made about 
the anti-biotic plant at Pimpri. I say 
that that plant cannot be put on the 
same footing as a plant set up for 
making machine tools or steel, for 
example. Anti-biOtic is something the 
people need. Vast millions in our 
country are suffering from diseases of 
every kind and it is impossible for 
them to afford imported drugs at high 
prices. Certainly. it is welcome that 
the Government of India should step 
in and set up an anti-biotic plant. 

What shOUld be its object? Its 
primary object cannot be to make 
profits; its primary object must be .•. 

Shrl Barish Cbandra Mathur: They 
have brought down the prices by more 
than 100 per cent. 
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Shrl Jaipal Singh: By 69 to 70 per 
cent. (InteTTt£ptions). 

Shri Barish Chandra Mathur: This 
is not the first cut, much more 
been done earlier. 

Shri C. R, Pattabhai Raman: 
price is much less now. 

has 

The 

Shri IDdrajit Gupta: Nevertheless, 
the fact remains. As far as my know-
ledge goes, when the Government of 
India entered into an agreement with 
the World Health Organisation and 
th" United Nation~ agencies for the 
setting up of this plant-they have 
got some big grant there too-the 
terms Of the agreement stipulated 
quite clearly that the object is to pro-
duce penicillin and other anti-biotics 
most economically as a national en ter_ 
prise on a sound business basis and 
naturally on a non-profit-making 
basis. But it does not mean that the 
company is to make no profit as such. 
What it means is that profiteering in 
drugs, in anti-biotics, at the expense 
of the consumers should not be done. 
That is what it means. 

I find in the annual report of the 
Hindustan Anti_biotics for 1959-60 
that tliey very proudly claim a net 
profit of Rs. 76' 85 lakhs. If that wa" 
the Hindustan Machine Tools, I would 
be the the first to cheer' it, but tbe 
trouble is, we learn from reliable 
medical sources and medical men that 
penicillin can be sold at half the price 
at which it is being sold now. Obvious-
ly there is a margin; if they are able 
to make Rs. 76 lakhs as profit ... 

Shri C. R. Pattabhi Raman: Does he 
not want reserves for expansion ann 
which could be ploughed back? 

Shri Indrajit Gupta: I want expan-
sion, but you know the quality of thi> 
penicillin that is manufactured in the 
Hindustan Anti-biotics. You know 
t.hat a large number of medical men 
are rejecting it and I have seen it 
myself. They are just yellow lumpy 
things which coagulate into lumps. 
But for the fact that bulk purchases 

were made by the Army-bulk pur-
chases of these anti-biotics are being 
made today by the Army-and if these 
bulk purchases were stopped, I do not 
know what sort of crises this company 
would fall into. I want gOod quality 
of anti-biotics, but I want them above 
all, even at the cost of profit or with 
very Ii ttIe profit, to supply them at 
prices which the people in this coun-
try can afford. If that is not possible, 
why are they making this and for what 
purpose? 

This is one example I gave. In other 
companies, in other fields, totany dif-
ferent types of things are being pro-
duced, and I should think that one of 
the objects must be to see that cost of 
production is brought down, waste is 
eliminated, profits are increased and 
economic return are earned so that 
they can be used for our develop-
mental revenues. 

Shri Naushir Bharucha has pleaded 
the case of overall legislation as far 
as I can make out, and I am not quite 
clear yet on this point as to whether 
that would be a very desirable state of 
things. I am certainly one with him 
that Parliamentary control over the 
broad policy should be there. I do 
not mean control over the day-to-day 
administration, and I am not one of 
those people who are saying that the 
day-to-day administration of these 
public sector enterprises must be 
subjected to control by Parliament. It 
is an impossible, unreal and imprac-
ticable thing and no known enterprise 
can work like that. But in regard to 
Parliamentary control over the broad 
working of these enterprises also, I 
must submit that Parliamentary con-
trol is still in a very, very infantile 
stage. 8hri Nausbir Bharucha has 
expounded on that, and I do not wish 
to add to what he said. Even if a 
legislation cannot be introduced imme-
diately in this regard, I would like to 
invite the attention of the hon. Minis-
ter to one aspect. We heard some-
thing sometime ago about the recom-
mendations made by the Krishna 
Menon Committee-a Congrees Com-
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mil tee I think-which was set up to. 
go. into. the questiDn. There was quite 
a lDt Df publicity given to. it. They 
recDmmended that in addition to. the 
Estimates CDmmittee and the Public 
Accounts CDmmittee, a third Parlia-
mentary cDmmittee ShDUld be set Up,-
a standing cDmmittee,-which ShDUld 
have a greater degree Df brDad cDntrDI 
Dver questiDns Df pDlicy and the wDrk-
ing Df these ~nterprises. I do. not 
knDw what has happened to. that re-
cDmmendatiDn, I think it is a gODd 
idea and as far as I knDw, many 
experts like Prof. Galbraith Dr PrDf. 
Hanson and aU thDse peDple have sug-
gested similar things many times. 

FDr instance, in the British 'Parlia-
ment, there is a Select CDmmittee 
whDse specific purpose is to. cDllect 
facts and infDrmatiDn regarding the 
wDrking of nationalised enterprises. 
We are told that the British Parlia-
ment as a result of the working of 
that Select CDmmittee, has gDt very 
valuable information at its dispDsal 
which enables Parliament to. get a 
much clearer idea Df what is gDing on 
there. Why cannDt we have somethinl( 
like that here? 

On the questiDn Df managerial 
administration, I support the views 
expressed here, and I think that is 
pretty universally recDgnised nDW, 
namely, that retired civil servants and 
retired General Managers Df rail-
ways are nDt the best peDple to run 
these thinl(s Dn a busines, fODting, 
because they are accustDmed to. a com-
pletely different set-up and a different 
outloDk and different rule~ and rel(U-
latiDns. Of course the Minister will 
probably tell us that until we have 
qualified people we have gDt to. clD 
with them. TherefDre. I want to. know 
what is being dDne to. train up techni-
cal peDple. I think the training 
scheme requires much more attentiDn. 
There is certainly a very half-hearted 
approach to. the ollestiDn Df training 
up a specialist cadre who. are capable 
Df taking over the administrative PDSts 
Df these firms. It Is nDt tbat we 

always go. to. retired civil servants. FDr 
example, I may refer to. the gentleman 
who. was Dr is sti!1.-I do not know-
the head of this anti-biotic plant. I 
am tDld he was a barrister and a tube-
well expert. He is now making anti-
biDtics. Certainly we need not have a 
retired civil servant for that. 

In the Hindustan Machine Tools at 
Bangalore, whose record of production 
has been very good, as Shri Alva 
pDinted out, very gOod labour and 
management relatiDns were being built 
up. The hon. Minister knows about it. 
Unfortunately the whole experiment 
has broken down. You may say that 
despite that, there is very good pro-
ductiDn. Let me tell you that that 
union representing 99 per cent Df the 
employees was run by people who 
are incorrigibles like me. Had they 
not been incDrrigibles. production 
would not have come the way it has 
CDme. I will say with all responsi-
bility that in spite of that, the jDint 
management council was sabotaged, 
by whom? The primary responsibility 
rests On a gentleman whO' has been 
given the post there of PersDnnel 
Manager and TDwn Administrator. He 
was a third class graduate of the 
MysDre University and a lower divi-
sion clerk of the Mysore Government. 
Because he is SDme relative Or friend 
Df some Minister, he was given this 
post. We haVe had cDntinuous co.m-
plaints from the union that this chap 
is trying to. sabotage it. Ultimately 
sDmething has happened. Of co.urse, 
there has been no. strike there because 
there are some incorrigible people like 
me there. It is a public undertaking 
and it should be protected. 

These are the sort of thingS which 
ShDUld nDt be allo.wed to. go on. There-
fore, I hDpe the hon. Minister will take 
many of these things into. cDnsidera-
tiDn. 

Shri Tyagi (Dehra Dun): Why are 
YDU so. particular about the word 
"incorrigibles"? 

Sbri Indrajlt Gupta: Because he 
referred to. us like t.hat. 
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Shri S. L. Saks~ (Maharajganj): 
Mr. Chairman, Sir, I was surprised to 
hear the attack by Shri Jaipal Singh 
on the public sector even today. I 
think the country has now well under-
stood that wi ~hout the help of public 
sector, we cannot progress and we 
cannot have more and more indus-
tries. He has criticised the Mines and 
Oil Ministry and he said that thp. 
public sector should not have entered 
the petroelum indnustry. I do not 
think his suggestion is relevant. 

I personally feel that all these kp.y 
industries should be in the public 
sector. Petroleum is a key industry. 
I am .-eally sorry that even the petro-
leum industry is in the hands of 
foreign companies, who have been 
cheating us by charging us very high. 
I must congratulate the Minister of 
Mines and Oil on having taken the 
bold decision to go in themselves for 
exploration of petroleum as well as 
for the establiShment of the two re-
lIneries in the pub'ic sector. I hope 
he will meet with success in his 
efforts. 

It· is surprising that sO long petro-
leum was in thE; hands of American 
companies and they could not find a 
single good field. When public sector 
has entered into the field, we are 
getting oil from Soviet Russia and 
Rumania. I am very glad to know 
that we are able to get new fields of 
petroleum and we hope that very 
soon we will be able to get enough 
pe'roleum from the fields to make us 
self-sufficient. 

In fact, I stand for the. extension of 
the public sector. I have been al-
ways trying for the nationali.ation of 
the sugar Industry. We have been 
seeing sugar lock-outs, one after an-
other, because most of the factories 
are in the private sector. Thev :t~e 
always saying that they must get 
more and mOre profits. On sUJ!ar in-
dus'Tv depends the lives of millions 
of cultivators and, of course, the oon-

Sector Undertakings 
sumers arc also interested in it. I do 
not think the view that we shall not 
take more industries which are al-
ready in the private sec·or is correct. 
Those industries which are of very 
great public importance should be 
taken over. So, I reiterate that both 
petro'eum industry and the sugar in-
dustry should be nationalised. Simi-
larly, I would suggest that the coal 
industry must be nationalised and ,,11 
the foreign companies or foreign and 
private interests in coal should be ter-
minated. Because, if it is a key in-
dustry in the public sector, it will be 
able to produce more coal and be 
able to meet our requirements. 

While I am all for the expansion of 
the public sector and I congratUlate 
the Government for having this sector 
extended, I want to sav that the ad-
ministration of industrioo has not been 
what we should desire. In fact, the 
Estimates Committee has made sevp.ral 
very good suggestions for implemen-
tation in order to make these indus-
tries better. I am very surprised that 
they haVe not been given enough at-
tention. Therp. are four reports of the 
Estimates Committee,-Twentipth. Six-
tieth, Seventy-third and Eightieth-
and everywhere the same complaint is 
made. I wonder why these reports 
are not heeded to, though they refer-
red to this matter over and over again. 

A, mv hon. friend, Shri Ma'hur has 
stated, the recommendations made by 
the Estimates Committee in their last 
report are very interesting and very 
useful too. In fact, they have given 
illustrations of the funcl:ioning of com-
panies in separate fonns, and they 
are--The Eastf'rn Shiooine: Corpora-
tion Ltd. and Western Shinping Cor-
poration Ltd.: Sindri Fertilizers and 
Chemicals Ltd. and Hin<lu.t"n Chemi-
cal' and Fertilizers L'd.: Trav"ncore 
Minerals Ltd. anti Indian R"re-E.r'hs 
Ltd.; Oil and Natural Gas Commis-
sion. the Inti·ian Oi' Comnanv LVi. and 
IntI'an Reflnerips Ltd.; National 
Mineral Devplo"me:nt Cornora'ion 
Ltd., Orissa Mining Corporation Ltd. 
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and Indian Mining and Construction 
Company Ltd. 

16.58 hrs. 

[MR. SPEAKER in the Chair] 

They have given a number of illus-
trations and still I do not know why 
these multiplicities continue. 

In fact, at present theTe are 15 
statutory corporations and 47 Govern-
ment companies and 17 departmental 
undertakings; besides, some others are 
functioning though information about 
them have not been given to the Esti-
mates Committee. I feel that many 
of ~hese can be comb'ned and the num-
ber of these companies can be reduced 
and multiplicity of .. stablishments also 
reduced further. In fact, Mr. John 
Keon.neth Galbraith has stated: 

"the ideal form of public in-
dustrial organ'sation is a relative-
ly small number of multi-purpose 
en"-erprises". 

The same report has been given by 
Mr. Paul H. Appleby, who was ap-
pointed by the Government to go into 
this subject. He has stated: 

"In time, the to'al consequence, 
if un('()rrected, will certainly be 
a total proliferation of special or-
~anisation within the government 
of such numbers and variety as 
to he unmanageable by govern-
Inentlf, 

He has also suggested: 

"consolidation of the special or-
!'lani<:at;ons acC"O!'din,l! to some 
seheme of 'coherent missions'''. 

R'lt. in S'lit" of the rerommenda'ioos 
T hAVP r .. ,,-1 so far, th,. Estimat" Com-
mit·te.. themselves had suggested: 

'''rho Committee have ronsider-
pn +hp mattpy" an~ (tenp'T'a llv H!'Tee 
wHl, thft ,rip.w th~t the naHem 
sho'll~ be t" uti1'7.e the existing 
orl7~T'li~"'in,,~ to tAKe un npw aeti-
vi+jpc:: in the l;n o ,nod'p::Jrl nf crea-
finn of npw 'bnrll~ Tor t.hp. Dnr-
J)O<e. This wav of building up of 

Public Undertakings gains added 
justifica'jon in view of the limited 
availability of managerial and 
technical manpower in the coun-
try." 

Therefore, I would like to suggest to 
the hon. Minister that he should take 
care to see that there are no unneces-
sarv multip'icities of organisations 
ana that he should use the existing 
organisations as best as possible. es-
pecially the manpower, the managerial 
and technical manpower. 

Another recommendation of the Esti-
mates Committee is about the form of 
organisation. They have also r .. -
ferred to the fact that the best form 
of organigation is statutory. corpora-
tion; Still. I am very much surprised 
to find. companies are being formed in 
such large numbers; In fact. out of 
the 79 organisations, to which re-
ference has been made in the Report 
of the E1rtimates Commit'ee, there are 
47 Government companies and only 15 
statu'ory coroorations and 17 depart-
montal undertakin~~. I do not think 
this is in <'onsonance with- the judg-
ment of experts. 

I will sug~est that these public com-
panies should also be converted in'o 
romorat'ons. In fact, the Committee 
itse'f says: 

"The Commi+tee are generally 
in aOTeement with the view. and 
consider that all wholly Stilte-
owne-1 Pnhllc Unrlor+"kin~s ,;honld 
~enerallv h<> in the form of !'tatu-
to""'V ('"nrooratidns:. or. whflre n~ps.
sitateoi bv sTledal reasons. in the 
form of denarmental undprtak-
in~s and the eomnanv form should 
b o an excention to be resorted to 
onlv for oT'ltanh;ation~ of the sneci-
fled nature suc-h a. set out above." 

1'7 hI'S. 

I hone the hon. M'nister will avoid 
tho tpmn'ation ofnuttin~ up a new 
comn"",· at his sweet will. Instead. 
T wo,,'d .,'''''est that ho should "ee 
th~t a ,c:;tatutorv MnJ()rafion is ~et l1D 
anti c;;udh. cnm..,anles are brml."hf. iT1tO 
,'xistence with the ronsent of Parlia-
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[Shri S. L. Saksena] 
ment. Parliamentary control over 
these companies is almost negligible, 
In fact. another most important re-
commendation of the Estimates Com-
mittee is that the control of Parlia-
ment should be much more real. At 
present it is almost illusory. They 
suggest that a law should be passed 
as my hon. friend, Shri Bharucha, just 
DOW said. I think that tlhis recom-
mendation of the Estimates Committee 
should be given effect to immediately. 

Then I would like to point out some 
other def~ of these undertakings. 
When we do a good deed, I think we 
should do it In a good manner also. 
Unfortunately what happens is that 
when very big undeMaJpngs are taken 
up, land is acquired for that purpose, 
people who live there or who inhabit 
thOSe lands are uprooted and nobody 
care about what happens to them. My 
hon. friend, Shri Jaipal Singh, just 
now I(!lVe the instance of the Adivasis. 
I will give you an instance of my 
own district. In Gorakhpur the 
Naravanl Canal was dug. It is a very 
useful thing. It has brought very 
great benefit to tlhe people. But when 
it was dUEr all tlhe people were up-
rooted. They were not even given 
notice that their land win be taken 
away. Without any form of consent 
the lana was taken away. Even 
tlhoudl six years have passed since 
the canal was constructed, they have 
not been given even oomnensation. In-
stead, you will be surprised to know, 
they have to "PRv land revenue for 
those JJ1eces of land which were ae-
Qulred by the Government and where 
the canal has been consiructed. AI-
tlhoulth that portion has /tone Into the 
canal. the poor tenant has to pay land 
revenue for tlhat for seven vears con-
tinuou.lv. T asked them. "What is the 
matte""? Thev sav. "We have not 
yet receivp)! information about lands 
that have been taken away bv the 
canal and .0 we cannot m.ke t'he enr-
rectln" in "h .. re<'ords". 'W'h"t I wn"J,1 
SlI"Ve'II; thl'!1'efore is that wh .. n ~nnd 

thin·1!"S are done. they 9hmlld bP donI! 
in a good manner so that peonl" 

Sector Undertaking8 

whose lands are taken for such pur-
poses feel that the land has been given 
for a glorious purpose. They must be 
enthused over that. They must be 
compensated and must be given good 
land in exchange. They must be re-
habilitated so that this good work may 
also have the blessings of those peo-
ple whose lands have been taken away 
for making that. 

Then I come to their contribution to 
the public revenues. Just now we all 
saw that only Rs. 440 crores will be 
contributed by these undertakings in 
the next Five Year Plan. I was re-
cently in the Soviet Union and other 
Soviet countries as also in China. I 
was surprised to find that about 6 to 
7 per cent. of their plans are financed 
bv the income from the profits of 
these public undertakings. But I >1m 
surprised to see that in our country 
only Rs. 440 crores will be the income 
If 2 per cent ...... . 

Shrl RaJendra Sin4'h (Chapra): 
During the course of five years. 

Shri S. L. Saksena: Yes. It comes 
to about 2 per cent dividend. That I 
think is a very low return. 

I will recall one incident in this 
House. That was about seven years 
back when the Railway Convention 
wa< discU';,.ed for the flmt time. Sir 
Padampat Singhania was a Member 
of this House then. 

Mr. Speaker: How long more does 
the hon. Member want to speak? 

Shrl S. L. Saksena: I will finish in 
five minutes. 

Mr. Speaker: Does the House wish 
to sit for five minutes more? 

Some Bon. Members: Yes. 

Mr. Speaker: He may continue. 

Shrl S. L. Saksena: Sir Padampat 
Singhania was a Member of the 
House. When we were discussing 
that question, he sald, "You have 
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invested Rs. 800 crores in the Rail- Sbri S. L. Saksena: They are the 
ways. If a private company had vendors themselves. 
invested this money in the Railways, Mr. Speaker: I agree. If it i.s 
I can tell you that the profit would entrusted to the vendors, instead of one 
have been at least 15 per cent on this man, the co-operative societies of all 
investment." Of course, I do not the vendors will join together and try 
want that such enterprises should go to get as much money. What is the 
into the handlS of men like SIl" difference between them and the 
Padampat Singhania, but I think that contractor? 
that has some point, namely, that such Shri S. L. Saksena: There is di1fer-
a large amount of investment is made ence. They are themselves the per-
and the profits that we receive are so sons who sell the food. There is no 
little. It is not correct to say that middleman who takes the profit in 
they are very well managed. Similar between. They can make the 
enterprises elsewhere are able to purchase of the articles of food, pre-
give much higher profits in the socia- pare the food and serve it to the 
list states. I do not see why we people. There is nobody in between. 
cannot do the same thing. I think The profits go to the co-operative 
the profits of these public corporations society. There is a oo-operative society 
must be carefully looked into. The1"e in Khurja. It was formed by the 
is much waste. late Shri N. GopalllBWami A.yyangar. 

I will give some examples. Take. 
State catering in the Railways. This, 
I have found, is running at a loss. 
The food that we get in the stations 
is also worse than it was before. I 
have ,suggested that there should be 
cooperative societies formed of the 
vendors. The Vendors' associations 
should form the co-operative societies. 
They can take the rna_gement them-
selves. The middleman'" control will 
go away. They will give better stuff 
to the people and the Government 
will not have to incur loss. This is 
not done. The Prime Minister is a 
very great advocate of co-opeJ:8.tives. 
Here is one field. There are at least 
300 ,stations in the country. There are 
vendors everywhere. The number of 
vendors all over the country will be 
3 lakhs. In these stations, there 
should be co-operatives of the 
vendors. There will be good food 
and the Railways will be saved from 
the lOSs that they are incuning. 

Mr. Speaker: 
of whom'? 

Co-operative society 

Shri S. L. Saksena: Of the vendors 
who sell articles of food in the 
stations. 

Mr. Speaker: Would that not 
another middleman? 

be 

It is doing very good work. I asked 
the Minister to do the same thing else-
where also. But, it is not done 
because there are big contractors who 
do not want to go away. The Gov-
ernment, when it takes over, has to 
spend a lot of money and incur 
eJ<PeIlSEis also. As in Khurja, the 
other stations also should have c0-
operative societies. The vendors will 
be the sellers of the things as well 11/1 
the preparers of these articles. The 
people will get better food. They can 
also get Rs. 5 from each vendor. Here 
is a field where co-operatives can be 
started and they will be very success-
tIJl. 

Similarly, I find in tSOme Railways, 
there are fire accidents. Somebody 
steals something. When a check-up 
is ordered, a fire will be artificially 
put up there. As a result of it, the 
whole thing is destroyed. Now, all 
evidenCe is destroyed. I had brought 
some cases to the notice of the hon. 
Minister. He should make an enquiry 
whether it was fire caused to hide 
defalcation. It was not done. All I 
want is, all these faults in the public 
undertakings should be carefully 
looked into so that we could see that 
they are run more profitably and 
more usefully than the private sector. 
Our party policy is, we fully support 
the public sector. We want it to be 
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[Shri S. L. Saksena] 
e..::tended. We do want that it should 
be done efficiently and it should be 
for the good of the people. I hope 
the hon. Minister will take care to see 
that the public undertakings in his 
cbarge are run properly. 

Mr. Speaker: Further d1scussion 
will stand over till tomorrow. 

Shri A. C. Guha: When will it be 
discussed in the early hours or again 
at 3 o'doGk? 

Mr. Speaker: We are taking away 
so much time from official business. 
I am asking them to surrender one 
h011r. We can sit one hour more. 

8hri Braj Raj Singh: On ,some of 
the -Bills, the- time ailotted has been 
surrendered. They did not take SO 
much time. 

Mr. Speaker: Hon. Members must 
have this idea. That is essential in 
the parliamentary system. Time i.s 
allotted by the Government. They 
are the party in power. They can 
carry through a number of Bills and 
other work. That is why a small time 
is. aHotte<! to non-official business. 
We have so managed to enlarge that 
time from time to time. Whatever 
time is taken away is taken away 
from Government work. Under the 
circumstances, I will ask him. If he 
is willing, if they have no other work, 
we will start at 3 O'Clock tomorrow; 
otherwise, we will start at 4 0' Clock 
and carry on till 6. If we start at 3, 
We will conclude at 5. 

11.10 hrs. 

INDIAN TARlFF (AMENDMENT)" 
BILL 

The Minister of Industry (Shri 
Manubhai Shah): I beg to move for 
leave to introduce a Bill further to 
amend the Indian Tariff Act, 1934. 

Mr. Speaker: Before putting it to 
the vote of the House, I must say 
that the Minister must have at least 
given me notice. 

Shri Braj Raj Singh (F:-,zabad): 
We had no notice. 

Shri Manubhai Shah: It was sent 
to the Lok Sabha Secretariat yester-
day with all the copies of the Bills, 
40 or more copies as per usual pro-
cedure. 

Shri Braj Raj Singh: It was not on 
,he List of Business. 

Shri Manubhai Shah: It is always 
done with the permission of Mr. 
Speaker. 

Mr. Speaker: We got it today at 
3.20 p.m. I have no objection. In 
future at least, I should know what 
exactly is going to be moved. 

Shrt Braj Raj Singh: Can we not 
expect that we should also be provid-
ed with copies ,so that we may look 
into it and oppose it if necessary at 
the introduction stage? 

Mr. Speaker: Hon. Members are 
aware that a Tariff Bill will defeat its 
own purpose if it is circulated in 
advance. That is why, during the 
Budget also, the Finance Bill is intro-
duced after 5 O'Clock. This must 
be an exception to the ordinary rule. 
I do not want even copies of the Bill 
to reach me earlier lest it be said that 
it leaked out of my office here. The 
Minister can now orally say what 
exactly the Bill contains. 

Shri Mannbhai Shah: I will speak 
On it at the consideration stage. That 
is the usual procedure. 

Mr. Speaker: What is the Bill? 

Shri Manubbai Shah: All these 
years I have been moving this kind of 
Bill, and at no time at the introduc-
tion stage have I said anything. The 
objects and reasons are given in the 

'Published in the Gazette of India Extrordinlary Part II-Section 2, 
dated 13-12-60. 
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Bill. It is the usual Tariff Amend-
ment Bill which we bring from year 
to year. There was one in this parti-
cular session also. I shall speak at 
the consideration stage. 

Mr. S~er: If it were only left 
to me, I will say: all right, the hon. 
Minister may move, I will give my 
consent. But the House has to accept 
it. Therefore, hereafter let this pro-
cedure be followed. As soon as it is 
moved, I must be able to distribute 
copies to such of the hon. Members 
as want it. 

An HOD. Member: Before. 

Mr. Speaker: At the time of moving 
for leave the Minister may give a 
summary, a gist, of what exactly is 
contained in the Bill, and he need 
not circulate it earlier. 

Shri Manubhal Shah: All these 
years, this has been the standard 
practice We have followed with your 
permission, that we introduce the Bill 
at 5 0' Clock, and that too, with 
earlier notice to the hon. Speaker. 
Then it is taken up at the appropriate 
tinle for consideration. If you order 
any other practice, we are prepared to 
follow that. 

Shr! Braj Raj Sin,fh: The difficulty 
is we do not have the copy. 

8hrl J\>lauubhai Shah: You cannot 
have the copy. It will be now circu-
lated. 

Mr. Speaker: It i, not to be distri-
buted beforehand. I am trying to 
lind a via media between the two. 
The hon. Minister cannot be asked to 
introduce the Bill l:efore 5 0' Clock, 
nor circulate the I:ill, as the very 
obj ect of moving it after 5 0' Clock 
will be :!efeated. Possibly he is going 
to implement it by the Provisional 
Collection of Taxes Act. 

Shrl Manubhai Shah: It is not that. 
It is all coming up after 31st Decem-
ber. All the tariff protections and 
protective duti~s have come into 
1579 (Ai) L.S.D.-9. 

Bm 
effect immediately with the passing 
of the resolutions of Government. 
This is only to give it a proper, for· 
mal, legal shape. This has been our 
practice. 

Mr. Speaker: Then, what is the 
huny? There is no good telling me 
it is a new or old practice. The inter-
ests of Parliament as a whole is the 
main consideration. 

Shrj Manubhai Shah: Shall I read 
out ....... . 

Mr. Speaker: The bon. Minister 
need not rush to any conclll.>ion. All 
that I can say is, this is merely a 
Tar.ff Bill, and it has already been 
given effect to. This is only to give 
it a legal shape. Nothing turns up at 
5 O'Clock. He could have as well 
circulated it. What damage would 
have occurred then? In exceptional 
case.> where if a oopy is circulated 
there will be a change in the market, 
there will be fluctuation and so on, I 
am prepare ~ to allow the motion 
without circulation of the copies 
beforehand. But if nothing turns 
LIpon this Bill, why should it be 
introduced without notice and at a 
late hour? 

Shri Hanubhai Shah: May I submit 
that we can discuss it later? This 
has been the practice for very good 
reasons. The same is the practice in 
the House of Commons, as far as I 
understand, becaUSe it has a certain 
amount of secret value as to the parti-
cular moment at which it is introduc-
ed. It has cert;iln market repercus-
sions. For the last several years. 
since t~e ParlilL-nent started working, 
this has been the practice that with 
your permission at five 0' clock, when 
the House is ahout to cLose its busi-
ness, the Bill is introduced. We have 
got sufficient copies to circulate to all 
the Members, and the consideration 
will be taken up after a few days, 
when you order. 

Mr. Speaker: Very well, I shall 
look into that mater in greater detail. 
so far as the practice is concerned. 
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[Mr. Speaker] 
So far a.s this matter is concerned, 

[ shall oow put it to the House. Here-
after, I expect-whatever might have 
been the practice before-that on the 
day when any hon. Minister is allow-
ed to mtroduce a Bill late in the day. 
which he cannot introduce during the 
day lest there should be market 
fluctuations, he must, be able to give 
a short resume to the Hou.se of what 
he is moving so that I may not take 
the vote of the House even for the 
introduction of the Bill, blindfolded. 
Hon. Members have got a rigl1t to 
vote for it or against it. Unless they 
know its contents in some detail, 
they cannot be expected to vote for 
it or against it. Now, I shall make 
an exception, if that has been the 

l'Ule before. Hereafter. this shaU be 
the rule. 

The question is: 

"That leave be grnate1 to intr0-
duce a Bill further to amend the 
Indian Tariff Act, 19M .... 

The motion was adopted. 

Shri Manubhai Shah: I introduce· 
the Bill. 

17.17 brs. 

The Lok Saoha then ad;oumed till 
Eleven of the Clock on Wednesday, 
Decembe1' 14, 1960/Agrahatlana 23, 
1882 (Saka). 
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ORAL ASNWERS 
QUESTIONS 

TO CoLUMNS 
5169-5206 

S.Q. Subject> 
No. 

866 Afro-Asian Convention 
regarding Tibetan 
issuein U.N.O. 5169-75 

867 Dandakaranya Scheme . 5175-'77 
868 Export of iron ore 5177-&> 
869 
870 

Distribution of Scooter> 5180-83 
Shortage of cement 5184-88 

872 Third Five Year Plan 5188~2 

873 Central Staff College 
874 Machine tools 
876 Strike at Heavv EleCtri-

cal Project, Bhopal 5196~8 
877 Naga hostiks 5198-5202 
878 European 

Market 
Common 

886 European Common Mar-
ket . 5203---01> 

WRITTEN ANSWERS 
QUESTIONS 

S.Q. 
No. 
871 Reports of Public Under-

takings 52Olkl? 
87S Export of chemicals 5Z7 
879 Fertilizer Plan at Trom-

bay . 5207-08 
880 Manufacture of news-

881 

882 
883 
884 
88S 

887 
888 

890 

891 

u.s.Q. 
No. 

print 
Quarters for labourers 

in Delhi 
Pondicherry 
Wool tops 
Coffee houses 
Propaganda by Chinese 

on NEFA border 
Indian Industries Fair 
Cooperative Industrial 

Estates in Jullundur 
Small Scale Industries 

in Rourkela Steel Pro-
ject area. . . 

Employment of women 
in light industries 

Export of Handloom fab-
rics . 

1701 Newsprint 
1702 Paper and paper boards. 
1703 Bicycle tyres 

5208-09 
5209 

5209-10 
5210 
52Il 

5213 

$213-I4 

5214-15 

5215-16 
5216-17 
521'7-18 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject 
No. 

1704 Automobile tyres 
1705 Soap 

CoL11MNS 

5218-19 
5219 

1706 Nitro-Cellulose Lacquers 5219-20 
'707 Paints, Varnishes and 

enamels 
1708 Synthetic moulding pow-

der 
'709 Glucose liquid 
1710 Glucose powder 
1711 Documentaries on the 

historical places in 

5221 

5222 

Maharashtra 5224-25 
1712 
1713 
1714 

1715 
1716 
1717 

A.I.R. Station, Nagpur 
Film on Life of Tagore . 
Subsidised Industrial 

Housing Scheme 
Second Five Year Plan 
Ceramics i ndusrry 
Manufacture of steel 

strUcturals . 
Workmen in Goven>-

5225 
5226 

5227-28 

ment presses - 5228 
1719 Palam Power House of 

C.P.W.D. 5228 
1720 Manufacrure of automo-

biles 5228-29 
1721 Doles to D. Ps. in West 

Bengal 5229 
1722 ManUfacture of radio-

sets 
1723 Labour disputes 

Punjab 
in 

1724 

172S 

1727 

Compensation to victims 
of Chakrata ai r acci-
dent . • • S231 

Amendment to Industrial 
Disputes Act, 1947 523Z 

Employees' Stat< Insu-
rance Scheme 52 32 

Employees' State Insu-
rance Hospital at Kanpur 5232-33 

Development progrllDIme 
for hilly districts of 
Uttar Pradesh ~233-34 

1729 House allotted to Shri 

173° 
1731 

1732 
1733 

J. E. da Fonseca 
Fertilizer factories 
Export of railway equip-

ment 
Raw film factory 
Central Sericultura1 Re-

search Station, Berham-
pUr. 

~:a35 
S235-~ 
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WRITTEN ANSWERS TO 
QUESTIONS---eontd. 

U.S.Q. Sub;ect COLUMNS 
No. 

1734 Goa 5237-38 
1735 Prime Minister's Na· 

1737 
1738 

1739 

'740 

1741 

tiona! Relief Fund 5238 
Paper mills at Rajah· 

mundry 5239 
Phosphorus plant 5239-40 
Regional hospital at 

Kalyankhani (Andhra 
Pradesh) 5240 

Tyre and tube manufac-
turing unit 

Renovation of Parlia-
mentHouse 

Central Drug Re-con-
turol Institute 

1742 Newsprint for books 
1743 Handloom cloth 

1744 
1745 
1746 

1747 

Weights and measures 5243-44 
J anata Hotel, Delhi 5244 
Quality marking of agri-

cultural products 5244-45 
Western Court Hostel, 

New Delhi 5245-46 
1748 Allotment to coal dealers 

174~ 

1750 

1751 
175~ 

1753 
1754 

in Delhi 5246-47 
Public utility services 
Export of engineering 

goods to West Germany 
Housing schemes 
Service rules for Print-

ing Press Staff 
Tyres and tubes 
Rajghat Samadhi Quar-

ters . 

5247 

5247-48 
5248-49 v---

52.19 
5249-50 

1755 Rajghar Samadhi Quar-
ters . 

1756 Labour participation in 
Management 

1757 Survey of coir industry. 
5251-52 
5252-53 

5253 
5253-55 

1758 C.P.W.D. 
1759 
1760 

Handloom weavers 
Committee for under-

developed areas of 
Punjab 

Import of crude peni-
ci�lin 

5255 

5255-56 
Ashoka Hotel 
Documentary fiJms 
Export of tea 

5256 
.5256-58 

5258-59 
'Instant Tea' 5259 
Indians killed by Pakis-

tanis in Poonch area. 5259 

WRITTEN ANSWERS TO 
QUESTIONS---eontd. 

U.S.Q. Sub;ect COLUMNS 
No. 

1767 Mahatma Gandhi album 
in Telugu . 5260 

1768 Khan Market. New 
Delhi 5260 

1769 Transfer of Horticultural 
works from C.P.W.D. 
to D.M.C. 5260-61 

1770 Housing of hand loom 
workers in Punjab 5261-62 

1771 Slum Clearance in 
Amri tsar 5262 

1772 Shopping centre in 
Diplomatic Enclave, 
New Delhi 5262-63 

PAPERS LAID ON THB 
TABLE . 5263-67 

(I) A copy of the Report of the 
Revie", Officer on Dodra and 
Nagar Haveli. 

(2) A copy of Notification No. 
G.S.R. 1433 dated the 3rd 
December, 1960 under sub-
section (3) of Section 637 of 
the Companies Act, 1956. 

(3) A COpy of each of the follow-
ing papers under sub-section 
(2) of Section 16 ofthe Tariff 
Commission Act, 1951:-
(.) Report (1960) of the Ta-

rift Commission on the 
continuance of protection 
10 the Ball Bearings 
Industry. 

(ii) Government Resolution 
No. 18 (6)T.R./60 dated 
the 8th December, 1960. 

(ii.) Report (1960) of the 
Tariff Commission on the 
continuance of protection 
to the Power and Distribu-
tion Transformers Industry. 

(iv) Government Resolution 
No. lI(I) T./60 dated he 
9th Decemcer, 1960. 

(v) Statement explaining the 
reasons why a copy of each 
of the documents at (iii) 
and (iv) atove could not 
be laid on the Table within 
1 he period prescribed in 
the said sub-sect,on. 

(VI) Report (1960) of the 
Tariff Commission on the 
continuance of protection 
to the Aluminium Indus-

(J.!( Government Resolu-
tion No. 3(3)-T.R./60 dated 
the loth December, 1960. 
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PAPERS LAID ON THE 
TABLE-contd. 

(viiI) Report (19('-) of the 
Tariff Commission on the 
continuance of prOtection 
to the Industry Manufac-
turing Bare Copper Con-
ductors, A.C.S.R. (Alu-
minium Conductor Steel 
Reinforced) and A.A.C. 
(All Aluminium Conduc-
tor). 

(ix) Government Resolution 
NO.3(1)-T.R.!6o dated 
the lOth December, 1960. 

(x) Report (1960) of the Ta-
riff Commission on the co-
ntinuance of protection to 
the Cotton Textile Machi-
nery (Spinning Ring Fra-
mes, Spindles, Spinning 
Rings, Fluted Rollers and 
Automatic Looms) In-
dustry. 

(xi) Government Resolution 
No. 18(7)-T.R./60 dated 
the loth December, 1960. 

(xii) Ro"ort (1960) of the 
Tariff Commission on the 
continuance of protection 
to the Bicycle Industry. 

(xiii) GovernmentResolution 
NO.7(2)-T.R./60 dated 
the loth December. 1960. 

(4) A copy of each of the 
followin& Notifications:-

(i) G.S.R. 1274 dated the 
29th October, 1960 issued 
under clause (b) of sub-
section (3) of Section 1 of 
the Employees' Provident 
Funds Act, 1952. 

(ii) G.S.R. 1443 dated the 
3rd December, 1960 under 
sub-section (2) of Section 
4 of the Employees' Provi-
dent Funds Act. 1952. 

(iii) G.S.R. 1444 dated the 
3rd December, 1960 mak-
ing certain further amend-
ment to the Employe .. ' 
Provident Funds Scheme, 
1952. under sub-section 
(2) of Section 7 of the 
Employe .. ' Provident 
Funds Act, 1952. 

(5) A copy of the Standards 
of Weights and Measures 
(Conversion to Standard 
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COLUMN~ 

t'APERS LAID ON THE 
TABLE-contd. 

Weights) Rules, 1960 pubJish-
d in Notification No. S.O. 
2760 dated the 19th N ovem-
ber, 1960 under sub-section 
(3) of Section 17 of the 
Standards of Weights and 
Measures Act. 1956. 

MESSAGES FROM RAJYA 

COLUMN9 

SABHA 5267~8 

Secretary reported the folloH-
in g messages from Rajya 
Sabha : 
(j) (.) That Rajya Sabha 

had agreed to the 
amendments made by Lok 
Sabha in the Dowry Pro-
hibitioD Bill. 1959. 

(i>: That Rajya Slbha had 
insisted on the amen:lments 
made by it in the Dowry 
Prohibition Bill. 1959 to 
which Lok Sabha had 
Jisagreed. 

(ii) That Rajya Sabha had 
passed the ChiUrcn Bill, 
1960· 

BILL AS RETURNED BY 
RAJYA SABHA-LAID ON 
THE TABLE 

Secretary laid on the Table the 
Dowry Prohibition Bill. 1960. 
as rerurn ed by Rajya Sabha. 

BILL PASSED BY RAJYA 
SABHA-LAID ON THE 

sa68 

TABLE S~ 

Secretary laid on the Table the 
Children Bill. 1960. as passed 
by Rajya Sabha. 

CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE S261l-71 

Shri S. M. Banerjee called the 
anention of the Minister of 
Commerce and Industry to 
the difficulties faced by the 
Woollen Mills in Northern 
India as a sequel to Govern-
ment Order nnder the W 001-
Ian Textile (Prnduction 
and Distribution Control) 
Order, 1960. 

The Minbter of IndustrY (shri 
M,anubhai Shah) made a 
statemen t in regard theret o· 



COLUMNS 

REPORT OF BUSINESS 
ADVISORY COMMITTEE 
ADOPTED S271-'72 

Fifty-ninth Report was adopted. 
BILL PASSED . 5272-99 
Further-discussion on the mo-

tiOD to consider the PreveD-
non of Cruelty to Animals 
Bill, as passed by Rajya 
Sabha Was concluded, and 
the motion was adopted. 
Mter claule-by-clause con-
sideration the Bill was 
passed. 

BILL UNDER CONSIDERA-
TION S29!r-S349 

The Deputy Minister of Labour 
(Shrl Abid Ali) moved that 
the Industrial Employment 
(Standing Orders) Amend-
ment Bill be taken into con-
sideration. The discussion 
was nat CJncluded. 

MOTIONS RE. PUBLICATION 
ON THE PUBLIC SECTOR 
INDUSTRIES AND PUB-
LIC SECTOR UNDER-
TAKINGS S34!r-5407 

Shri Harish Chandra Mathur 
moved the motions regardin g 
(.) Publication on the Pub-
lic Sector Industries, and 
(iJ) the Public Sector Under-
takin gs. The discussion 
was DO t cC'nciuded. 

BILL INTRODUCED. 

Indian Tariff (Amendment,) 
BillJ Ip~. 

AGENDA FOR WEDNES-
DAY, DECEMBER 14. 
1960/AGRAHAYANA 23, 
1332 (SAKAl-

(i) Further consideration of 
the Industrial Employ-
ment (Standirg Orders) 
Amendment Bill, and 
passini\ of the Bill; 

(ii) Consideration ~d p~Ba
ing of the follOWing Bdls: 
1. Preference Shares 

(Regulation of Divi-
dends) Bill, as report-
ed by the Select Com-
mitteej 

2. Motorj Transport 
Workers Bill, as report-
ed by tLe Joint Com-
mittee; and 

(iii) Further consideration 
of the motions reo Publica-
tion on ,he Public Sector 
Industries and Public 
Sector Undertakings. 

COLUMN" 
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